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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2021-2022),
having been authorized by the Committee to submit the Report on their behalf, present
this Fifty- Fifth Report (17" Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2020-2021) at their sitting held on 28"
September, 2021 took oral evidence of the representatives of the Ministry of Social Justice
and Empowerment (Department of Social Justice and Empowerment) regarding pending
Assurances.

3. At their sitting held on 20 December, 2021, the Committee on Government
Assurances (2021-2022) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

5. For facility of reference and convenience, the Observations and Recommendations
of the Committee have been printed in bold letters in the Report.

NEW DELHI; RAJENDRA AGRAWAL,
21 December, 2021 CHAIRPERSON,
Agrahanaya 30 , 1943 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES




I.

REPORT
Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House and report
the extent to which such Assurances, promises and undertakings have been implemented. Once an
Assurance has been given on the floor of the House, the same is required to be implemented within
a period of three months. The Ministries/Departments of the Government of India are under
obligation to seek extension of time required beyond the prescribed period for fulfiiment of the
Assurance. Where a Ministry/Department is unable to implement an Assurance, that
Ministry/Department is bound to request the Committee for dropping it. The Committee consider
such requests and approve dropping, in case, they are convinced that grounds cited are justified.
The Committee also examine whether the implementation of Assurances has taken place within the
minimum time necessary for the purpose and the extent to which the Assurances have been
implemented.

2. The Committee on Government Assurances (2009-2010) took a policy decision to call the
representatives of various Ministries/Departments of the Government of India, in a phased manner,
to review the pending Assurances, examine the reasons for pendency and analyze operation of the
system prescribed in the Ministries/Departments for dealing with Assurances. The Committee also
decided to consider the quality of Assurances implemented by the Government.

3. The Committee on Government Assurances (2014-2015) decided to follow the well
established and time tested procedure of calling the representatives of the Ministries/ Departments
of the Government of India, in a phased manner and review the pending Assurances. The
Committee took a step further and decided to call the representatives of the Ministry of
Parliamentary Affairs also as all the Assurances are implemented through it.

4. In pursuance of the /bid decision, the Committee on Government Assurances (2020-2021)
called the representatives of the Ministry of Social Justice and Empowerment (Department of Social
Justice and Empowerment) and the Ministry of Parliamentary Affairs to render clarifications with
regard to delay in implementation of the pending Assurances pertaining to the Ministry of Social
Justice and Empowerment (Department of Social Justice and Empowerment) at their sitting held on
28" September, 2021. The Committee examined in detail the following 29 Assurances (Appendices
— I to XXIX):

Table 1
SI.LNo. |SQ/USQ No. and date Subject
1.* USQ No. 137 Abuse of Children
dated 26.07.2010 (Appendix-I)
2. USQ No. 1035 National Policy for Senior Citizens
dated 28.11.2011 (Appendix-II)
3. UsQ No. 1757 Review of National Policy for Senior Citizens
dated 22.07.2014 (Appendix-III)
4, USQ No. 4750 Policy on Senior Citizens
dated 12.08.2014 (Appendix-1V)
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5. USQ No. 3784 Population of Senior Citizens
dated 16.12.2014 (Appendix-V)
6. USQ No. 2625 Welfare of Senior Citizens
dated 02.08.2016 (Appendix-VI)
7. SQ No. 72 National Policy for Senior Citizens
dated 07.02.2017 (Appendix-VII)
8. USQ No. 835 Welfare Schemes for Senior Citizens
dated 07.02.2017 (Appendix-VIII)
0. USQ No. 3518 National Policy for Senior Citizens
dated 08.08.2017 (Appendix-IX)
10. USQ No. 596 National Policy for Senior Citizens
dated 06.02.2018 (Appendix-X)
11. USQ No. 1826 AIDS and Assistive Living Devices for Senior
dated 06.03.2018 Citizens
(Appendix-XI)
12. USQ No. 42 Welfare of Parents and Senior Citizens Act, 2007
dated 11.12.2018 (Appendix-XII)
13. General Discussion dated Discussion on General Budget-Demands for
16.03.2020 Grants of the Ministry of Social Justice and
Empowerment regarding National Policy for
(Shri Adhir Ranjan Chowdhury,M.P.) | Senior Citizens
(Appendix-XIII)
14. SQ No. 385 Misuse of Funds by NGOs
dated 05.08.2014 (Appendix-XIV)
(Supplementary by Shri Laxman
Giluwa, M.P.)
15. USQ No. 2593 National Policy on Older Persons
dated 09.12.2014 (Appendix-XV)
16. USQ No. 1858 Drug Abuse Among Children
dated 14.03.2017 (Appendix-XVI)
17. SQ No. 239 Home Care Services for Senior Citizens
dated 01.08.2017 (Appendix-XVII)
18. USQ No. 523 Old Age Homes
dated 19.12.2017 (Appendix-XVIII)
19, USQ No. 604 Maintenance and Welfare of Parents and Senior
dated 06.02.2018 Citizens Act, 2007
(Appendix-XIX)
20. USQ No. 969 Star Ratings to Old Age Homes
dated 24.07.2018 (Appendix-XX)
21. USQ No. 3426 Rashtriya Vayoshri Yojana
dated 07.08.2018 (Appendix-XXI)
22. SQ No. 112 dated 18.12.2018 State Commission for SCs
(Appendix-XXII)
23. SQ No. 59 dated 25.06.2019 Sub-Categorisation of OBCs
(Appendix-XXIII)
24. USQ No. 480 Commission for Sub-Categorisation of OBCs

dated 25.06.2019

(Appendix-XX1V)




25. USQ No. 2422 Schemes for SCs and OBCs
dated 03.12.2019 (Appendix-XXV)
26. Special Mention dated 10.02.2020 Statement by Minister regarding Hon'ble
Supreme Court's Judgment on Reservation in
Promotions
(Appendix-XXVI)
27. USsQ No. 1927 Inclusion in the Central List of OBCs
dated 03.03.2020 (Appendix-XXVII)
28. General Discussion dated Discussion on General Budget-Demands for
16.03.2020 Grants of the Ministry of Social Justice and
Empowerment
(Shri Adhir Ranjan Chowdhury,M.P.) | (Appendix-XXVIII)
29. USQ No. 1401 dated 20.09.2020 Creamy Layer Issue
(Appendix-XXIX)

5. The Extracts from the Manual of Parliamentary Procedures in the Government of India,
Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance, the time limit
for its fulfillment, dropping/deletion and extension, the procedure for fulfillment, etc., besides
maintenance of Register of Assurances and periodical reviews to minimize delays in implementation
of the Assurances are reproduced at Appendix-XXX.

6. During the oral evidence, the Committee emphasized that the Ministries/Departments are
required to implement an Assurance within a period of 3 months and if the Ministries/Departments
are unable to fulfill the Assurance within that time period; then it is imperative for them to seek
extension of time. The Committee also observed that out of the 29 Assurance taken up by them for
oral evidence, 02 Assurances pertained to the 15" Lok Sabha, 19 Assurances pertained to the 16™
Lok Sabha and 08 Assurances to the 17" Lok Sabha. As the Assurances belonging to the 15" Lok
Sabha were very old and pending for more than 09 years and there were inordinate delays in
fulfillment of these Assurances, the Committee enquired about the monitoring and periodical review
of the Assurances and the system in place in the Department Social Justice and Empowerment for
implementation of the Assurances. In his disposition, the Secretary, Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment) stated during evidence as follows:

"Sir, we have a very detailed system in the Ministry for reviewing all Parliamentary
matters. We have what is called the senior officers’” meeting which takes place every
Tuesday where all the Joint Secretaries and Directors in the Ministry meet and discuss how
to take this forward. Programme and Parfiamentary Affairs related discussion is held
therein. So, I wanted to assure the Honble Committee and the Honble Chairperson that
this is taken with utmost seriousness and sincerity in the Ministry.”

7. The Committee then specifically directed that the Minutes of the review meetings held in
the Ministry for monitoring of pending Assurances be furnished to the Committee. To this, the
Secretary, Department of Social Justice and Empowerment replied as under:-

"Sir, we will send.”




8. Subsequently, 04 Assurances mentioned at Sl.Nos. 16, 25, 26 and 28 of Table-I have since
been implemented on 01.12.2021.

Observations/Recommendations

0. The Committee note that out of 29 Assurances taken up by them during the oral
evidence, 04 Assurances mentioned at Sl.Nos. 16, 25, 26 and 28 have since been
implemented on 01.12.2021 after delays ranging from more than one year and eight
months to more than four years and eight months. However, the Assurances mentioned
at Sl No. 1 and 2 could not be fulfilled even after more than 11 and 10 years, while
another 5 Assurances mentioned at Sl. Nos. 3, 4, 5, 14 and 15 have been pending for
more than 7 years. Likewise, 06 Assurances mentioned at Sl Nos. 6, 7, 8, 9, 17 and 18
have been pending for more than about 04 years whereas 09 Assurances mentioned at
Sl. Nos. 10, 11, 12, 19, 20, 21, 22, 23 and 24 have been pending for more than 2 to 3
years. Further, the remaining 03 Assurances mentioned at Sl. Nos. 13, 27 and 29 are
still pending for implementation even after the lapse of more than one year. Although
the Ministry is stated to have been conducting weekly meetings of senior officers
where all the Joint Secretaries and Directors in the Ministry meet to review all
Parliamentary matters including Assurances, the inordinate delays in the fulfillment of
the Assurances reveal the shortcomings of the Ministry’s system for reviewing and
monitoring the fulfilment of the pending Assurances. The Committee, therefore,
observe that the existing mechanism put in place by the Ministry for fulfilling the
Assurances especially those involving other Ministries/Departments is far from
effective and need to be overhauled. Needless to mention, the utility and relevance of
an Assurance are lost if there is inordinate delay in the implementation of the same.
The Committee are of the view that the issues pertaining to Social Justice and
Empowerment are some of the most important issues being faced in the country and
more concerted efforts are required to implement the Assurances pertaining thereto.
Moreover, Time bound fulfillment of Assurances restores the people’s faith in the
governance. The Committee understand that implementation of some of the
Assurances especially those pertaining to policy matters and matters which require co-
ordination with other Ministries /Departments concerned may require time and may be
difficult to be executed within the prescribed time limit. However, sustained efforts
need to be made to implement the Assurances which are solemn Parliamentary
Obligations. The Committee hope and trust that the Ministry will make concerted
efforts in this direction and scale up co-ordination with all concerned for expeditious
implementation of the pending Assurances. The Committee also urge upon the Ministry
to furnish the Minutes of the review meetings held in the Ministry from time to time for
monitoring the Assurances as it will help the Committee in measuring the progress of
the Department of Social Justice and Empowerment with regard to implementation of
Assurances. Further, it would act as an accountability tool and useful review document.

II. Review of Pending Assurances of the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment).

10. In the succeeding paragraphs, the Committee deal with some of the important pending

Assurances pertaining to the Ministry of Social Justice and Empowerment (Department of Social

Justice and Empowerment) which have been critically examined by them at their sitting held on

28.09.2021.



National Policy for Senior Citizens

) USQ No. 1035 dated 28.11.2011 regarding ‘National Policy for Senior Citizens’ (SI No.2)

(i) USQ No. 1757 dated 22.07.2014 regarding ‘Review of National Policy for Senior Citizens’
(SI No.3)

(iii) USQ No. 4750 dated 12.08.2014 regarding ‘Policy on Senior Citizens’ (Sl No.4)

(iv)  USQ No. 3784 dated 16.12.2014 regarding ‘Population of Senior Citizens’ (SI No.5)

(V) USQ No. 2625 dated 02.08.2016 regarding ‘Welfare of Senior Citizens’ (S| No.6)

(vi)  SQ No. 72 dated 07.02.2017 regarding ‘National Policy for Senior Citizens’ (S| No.7)

(vii)  USQ No. 835 dated 07.02.2017 regarding ‘Welfare Schemes for Senior Citizens’ (S| No.8)

(viii)  USQ No. 3518 dated 08.08.2017 regarding ‘National Policy for Senior Citizens’ (SI No.9)

(ix)  USQ No. 596 dated 06.02.2018 regarding ‘National Policy for Senior Citizens’ (SI No.10)

(x) USQ No. 1826 dated 06.03.2018 regarding ‘AIDS and Assistive Living Devices for Senior
Citizens’ (Sl No.11)

(xi)  USQ No. 42 dated 11.12.2018 regarding ‘Welfare of Parents and Senior Citizens Act, 2007’
(SI No.12)

(xii)  General Discussion dated 16.03.2020 (Shri Adhir Ranjan Chowdhury, M.P) regarding
‘Discussion on General Budget-Demands for Grants of the Ministry of Social Justice and
Empowerment regarding National Policy for Senior Citizens’ (SI No.13)

11. In reply to the Question listed at SI No.2 in Table 1 in para 4 above, it was /inter-alia stated
that the draft Policy on Senior Citizens will be finalized after the process of consultation with State
Governments and concerned Central Ministries/Departments is completed. In reply to the Question
listed at S| No.3, it was /nter-alia stated that the National Policy on Older Persons, 1999 has been
reviewed and the new National Policy for Senior Citizens is under finalization. In reply to the
Question listed at S| No.4, it was /nter-alia stated that keeping in view the socio-cultural-economic
and technological developments in the last decade, the National Policy on Older Persons, 1999 is
being revised by the Department of Social Justice and Empowerment to include promotion of
measures to create avenues for continuity in employment and /or post retirement opportunities for
senior citizens. In replies to the Questions listed at SI Nos. 5 and 6, it was inter-alia stated that
based on the draft proposed by the Committee constituted by the Ministry of Social Justice and
Empowerment in 2010, the Ministry, after examination and consultations has prepared a draft
policy for Senior Citizens which is under finalzation. In replies to the Questions listed at S| Nos. 7, 8,
9, 10, 11, 12 and 13, it was /nter-alia stated that keeping in view the changing demographic
pattern, socio-economic needs of senior citizens, social value system and advancement in the field
of science and technology over the last decade, a new National Policy for Senior Citizens is under
finalization to replace the National Policy on Older Persons (NPOP)-1999.

12. In its Status Note furnished in September, 2021, the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment) apprised the position regarding
implementation of the Assurance as under:-

"Draft National Policy of Senior Citizens (NPSrC)-2016, which is going to replace the National
Policy on Older Persons (NPOP)-1999, is still under finalization. It is likely to take some time
for finalization of the Policy and notification of the same after obtaining the requisite
approvals from the authorities concerned.”



13.

14.

In the Status Note, the Ministry also stated as under:-

"The areas of financial security, ageing with grace, healthy ageing, personal security, etc. in
the current context, proposed to be addressed by bringing changes in the National Policy,
have been addressed through the Atal Vayo Abhyuday Yojana. Schemes like Poshan
Abhiyan, Silver Economy (SAGE), CSR advocacy, livelihood, Helpline are being implemented
across the country for well-being of Senior Citizens. ”

Giving an update on the implementation of the Assurances during oral evidence, the

Secretary, Department of Social Justice and Empowerment submitted as under:-

15.

"Today, the Hon. Committee is looking at 29 Assurances. Many of the Assurances pertain to
only one topic, that is, preparing a National Policy for the Older Persons. It is a very
Important issue and 12 Assurances are connected with it. I just wanted to place before the
Hon. Committee as to what is the work that has happened so far. Then, we would be
guided by your advice.

Sir, as you know, policy is a result of a detailed exercise. We should make evidence based
policy. A policy is formed only after discussing with the experts. We are engaged in this
process since the year 2016. Many drafts have been prepared. Several Expert Committees
have also seen this. Then their views have been taken into account. I want to place before
the Hon. Committee that a draft policy is ready now. It is a painstaking effort. In this
regard, there was a discussion with the State Governments also. Major NGOs working in this
sector were also consulted. Then, the experts and UN Agencies have also participated in this
process. Now, the policy is ready and we are ready to take this to the Union Cabinet. In
fact, after the Hon. Committee had called us last time and the Honble Chairman informed
us, we went back and looked into it. We find that we have reached a stage where we can
now take this policy to the Union Cabinet. I want to place on record that a lot of work has
gone into this and a lot of thinking has gave into it. The policy has been prepared by the
Ministry but if it has to be taken forward then that too may take time.”

He further added as under:-

"I want to place certain components of the policy before you. Let me give the example of
livelihood. One of the important things that is coming in the draft policy is that many of
the older people are ready to work.

They have got energy, they have got experience and they have got willingness. So, we
must build up livelihood for the older persons so that they can live with dignity. It is a part
of the policy that we have prepared but it may take some more time. That is why we are
saying that we have initiated action on the actionable points in this policy. For example,
the International Old Age Day is celebrated on 1st October. On this day. the Vice President
of India is launching two very important schemes both of which are part of this Policy. It is
enunciated in the Policy but we have already started the action plan. For Example forming
elderly Self-Help groups so that they can do some productive work. We are setting up an
electronic employment exchange. It will be called by the name SACRED. We are asking the
CII, FICCI and other companies to post some jobs which are fit for the senior citizens and
then we want to have an electronic employment exchange so that many people can join
dignified employment even post-retirement. Like this, there are many actions which we
have already taken. So, I wanted to assure the Hon. Committee that now that the Policy is



finalized after so much of consultation and certain actions have also been launched, we
will now taken this up further.”

Observations/Recommendations

16. The Committee note that 12 Assurances on an important and sensitive issue
relating to formulation of a National Policy for welfare of Senior Citizens are pending
for implementation for a long period of time. The first Assurance on the subject was
given way back in November, 2011 i.e. more than 10 years ago. Thereafter, 11 similar
Assurances were given one after another in the years 2014, 2016, 2017, 2018 and
2020. While explaining the reasons for non-implementation of such important
Assurances for the last 10 years, the Secretary, Department of Social Justice and
Empowerment submitted during oral evidence that finalization of the Draft National
Policy for Senior Citizens (NPSrC)-2016 which is going to replace the National Policy on
Older persons (NPOP)-1999 took some time as it was a detailed and lengthy exercise
which involved discussions with experts, NGOs, State Governments, International
Agencies such as UN and other stakeholders. During oral evidence, the Committee were
also apprised that the Draft National Policy is now ready and the same would be placed
before Union Cabinet. Notwithstanding the explanations of the Ministry in the matter,
the fact remains that the implementation of the Assurances on an important subject
like the one in the instant case has been inordinately delayed for more than a decade
and the reasons for the delay given by the Department cannot justify the same. The
Committee’s scrutiny of the sequence of events has revealed that while the first
Assurance on the subject was given in November, 2011, the Committee’s 73™ Report
(16™ Lok Sabha) on the same subject was presented to Lok Sabha on 05.04.2018
wherein the Committee desired that the Department/Ministry should treat the issue as
a matter of utmost importance and expedite fulfillment of the Assurance. Thus, the
Department could have made concerted and co-ordinated efforts at least from 2018
onwards to expedite implementation of these Assurances. The Committee can hardly
over emphasize the need for the proposed National Policy for Senior Citizens and for
recognizing senior citizens as a valuable human resource for the country towards
creation of an environment that provides them with equal opportunities, protect their
rights and enable their full contribution to the society at large. Stressing the
significance of an Assurance given by the Minister on the floor of the House and
considering the emergent and imperative need of the subject, the Committee
recommend the Ministry of Social Justice and Empowerment to make earnest and
vigorous efforts to expedite fulfillment of the Assurances.



III. Implementation Reports

17. As per the Statements of the Ministry of Parliamentary Affairs, Implementation Reports
in respect of the following four Assurances have since been laid on the Table of the House on
01.12.2021:

Table 2
SI.LNo | SL.No. in the SQ/USQ No. and date Date of
Table 1 (Para No. 4) Implementation
1. SI.No.16 USQ No. 1858 01.12.2021

dated 14.03.2017 regarding 'Drug
Abuse Among Children'

2. Sl. No. 25 USQ No. 2422 01.12.2021
dated 03.12.2019 regarding
‘Schemes for SCs and OBCs’

3. Sl. No. 26 Special Mention dated 10.02.2020 01.12.2021
regarding ‘Statement by Minister
regarding Hon'ble Supreme Court's
Judgment on  Reservation in
Promotions’

4, SI.No.28 General Discussion dated 16.03.2020 | 01.12.2021
regarding ' Discussion on General
Budget-Demands for Grants of the
Ministry of Social Justice and
Empowerment' (Shri Adhir Ranjan
Chowdhury,M.P.)

NEW DELHI; RAJENDRA AGRAWAL,
21 December, 2021 CHAIRPERSON,
Agrahanaya 30 , 1943 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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"

LOK SABHA
UNSTARRED QUESTION No. 137
TO BE ANSWERED ON 26.7.20i0
ABUSE OF CHILDREN

137 SHRI S. SEMMAILAIL:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:
(a) whether the incidence of child abuse has recently increased in the country; and
(b) if so, the steps taken by the Government including setiing up of cildren Siendly esurts #
such cases?
ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMFOWERMENT
. NAPOLEGTH)

(a) No separate data on the incidence of child zouse in ihe country is available. Joweves,
National Crime Record Bureau (NCRE) collecis data on crime against ¢hildren, A total of
18967, 20410 and 22500 cases under crimes against children wers registered in the couniry
during 2006, 2007 and 2008 respectively. thereby showing an inereasing trend.

= e i e e o 2
e i S A S S FE d

(b) information is being collected and will be laid on the Table of the House. /
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LOK SABHA

UNSTARRED QUESTION NQ. +i035
TO BE ANSWERED ON 28.11.2611
NATIONAL POLICY FOR SENIOR CITIZENS

T1035. SHRI DHARMENDRA YADAV:
SHRI GAJANAN D. BABAR:
SHRI ADHALRAQ PATIL SHIVAJIL:
SHRI ANANDRAG ADSUL:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government has set up any Committee to formulate National Policy 2011
for senior citizens:

(b) if so, the composition of the said Commiitee:
(c) whether said Committee has submitted its recommendations to the Government:
(d) if so. the details thereof and recommendations made therein: and

(e) the time by which new National Policy for senior ¢itizens is likely to be finslized onc
implemented?

LNMEWRER
MINISTER OF STATE FOR SOQCIAL JUSTICE AND SMPOWERMENT
(SHRT G, NAPOLEON;
(a) to {(b): The Government had constituted a Conmittec on 28.1.2010 under the

Chairpersonship of Smt. Mohini Girl. o inter-alia draft a new national policy on ghier
persons. Other members of the Committee were:

(i) Shri. M. M. Sabharwal. President Emeritus, Ilelpage India;

(ii) Dr. K. R. Gangadharan, Chairman, Heritage Foundation:

(i) Smt. Shielu Sreenivasan, President. Dignity Foundation:;

(iv) Representatives of Ministries of Health & Family Welfare, Rural Developmeni.
Finance. Home and Women & Child Developirent: and

(v} Principal Secretaries/Secretaries in charge of Welfare of Senior Citizens of Andhra
Pradesh. Assam. Delhi. Maharashira and West Bengzal.

{vi) Joint Secretary, Ministry of Social Justice & Empowerment as Member Secietary,

{c) and (d): The Committee submitted the drafl National Policy on Senior Citizens 2011 on
30.3.2011 which inter-alia. accords priority to the needs of senior citizens aged 80 ver @
and above. elderly women. and the rural poor. Some of the salient policy objectives are ic:

¢ Mainstream the concerns of senior sitivens. especially older women. and bring themn
into the national development debate:

«  Promote income security, homecare services. old age peusion, healtheare insurance
schemes, housing and other programmes/ scrvices:

&« Promote care of senior citizens within the family and 1o consider institutional case
as a last resort;

o  Work towards an inclusive. barrier-frec and age-{riendly society;

{0



e  Recognize senior citizens as a valuable resource for the country, protect their r;ghts
and ensure their full participation in society; i

»  Promote long term savings instruments and credit activities in both rural and urban
areas;

* Encourage employment in income generating activities after superannuation;

o Support organizations that provide counscling, career guidance and training
services; ete,

The Committee also suggested the areas of intervention to be made by Central/ State
Governments towards implementation of the policy objectives,

(¢): The draft Policy has been circulated to State Governments, seeking their comments. It
has also been placed on the Ministry’s Website (www.socialjustice.nic.in) for information

of the general public and feedback, if any. The ' ill be finalized after the
process .of consultation with State Governments and concerned Central Mimstries/

Departments is completed.

sk
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APPBND 4~ T

GOVERNMENT OF INDIA.
MINISTRY OF SOCIAL JUSTICE & EMPOWERMENT
LOK SABHA

UNSTARRED QUESTIOR NQ.1757
TO BE ANSWERED OR 22.07.2014

REVIEW OF NATIONAL POLICY FOR SENIOR CITIZENS

1757. SHRI DPHANANJAY MAHADIK:
SHRIMATI SUPRIY A SULE:
SHRI SATAV RAJEEY:
SERI MORITE PATIL ViJAVSINH SHANTLARRAC:

Will the Minister of SOCIAL JUSTICE AND ERPOWERMENT be pleased to state:

(a) the populétion of senior citizens in the country and the percentage of their population, out of
the total population, as per the 2011 Census;

{b) whether the Govemnment proposes to review the Nationa! Policy for Senior Citizens;
{c) if so, the details thereof and the reasons therefor;

(d) whether the Government proposcs to improve the living standard of senior citizens by
implementing various welfare schemes for them; and

(e) if so, the details thereof?
"ANSWER
MINISTER OF STATE FOR SOCEAL NUSTICE AND EMPCWERMENT

(SHELSUDARSHAN BHEAGAS

{(a) As per Census 2011, the population of senior citizens in the country is 10.38 crore, which s
about 8.6% of the total population of the country.

(b) & (c) Keeping in view the changing demographic pattem, socic-economic needs of ihe senior
| ~ citizens, social value system and advancement in the field of science ané technology over the last
! decade, ﬂle‘}gg_t;gngl,_ohcgc_m Clder Persons, 1999 has been reviewed and the new Mationsl

Poliey fer Senior Citizens is under ﬁnahzatlon '

e e i 4 et s, i i a8 ol T

(a) & (e) In order to improve the living stendard of senior citizens, different Minisiries and
Departments of Government of 'ndia, along with Ministry of Social justice and Empowerment.
-are implementing various welfare schemes for them, Vhe deteils ave st Anpexare,

S
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Brief details of the 3 important Schen;és meant for Senior Citizens

. .
R . e -..}:

i —

8L
Ne.

Name of Scheme

Nodal Ministry

Brief details of the Scheme

] - [

Scheme of Totegrated
Programme for Older
Persons (IPOP)

Ministry of Social
Justice and
Empowerment

The Scheme is being implemented since
1992 and revised w.e.f 1.4.2008. Financial
asgistance is provided under it to State
Governments/ Panchayati Raj Institutions/
Urban Local Bodies and Non Governmental
Organisations for running and maintenance
of projects like:

s Old Age Home;

"Day Care Centre; -

Mobile Medicare Unit; -

Day Care Centre for Alzheimer's Disease/
Dementia Patients; -

» Physiotherapy Clinic for Older Persons;

* Help-lines and Counseling Centres for Older

Persons;

Sensitizing Programmes for  Children
+ particularly in.Schools and Colleges;

» Regional Resource and Training Centres; ete.

.| Indira

Gandhi
Old Age
" Scheme

National
Pension
(IGNOAPS)

Ministry of Rural |
Development

Under the Scheme, Central assistance is
given towards pension @ Rs. 200/- per
month to persons above 60 years, and @ Rs,
500/~ per month to persons above 80 years
belonging to a household below poverty line,
which is meant to be supplemented by at
least an equal contribution by the States..

National Programme
for the Health Care
for the  Elderly

(NFHCE)

Ministry of Health
and Family
Welfare

Major componenis of this programme,
Iaunched in 2010-11, are:

o Community based Primary Healthcare
approach;

Strengthening of health services for senior
citizens at District Hospitals/y CHC/ PHC/
Sub-Centres;

Dedicated facilities at 100 District Hospitals
with 10 bedded wards for the elderly;
Suengthening of 8 . Regional Medical
Institutions to provide dedicated tertiary level
Medical Care for the elderly, with 30 bedded

Mumbai, Srinagar, Vanarasi, Jodhpur,
Thiruvananthapuram and Guwshati; and

Introduction of PG courses in Geriatric
Medicines in the above § Institutions and In-

Service training of heakth personne! at ali
level.

wards, at New Delhi (AITMS), Chennai, |
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE & EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO, 4750

TO BE ANSWERED ON 12.08.2914
POLICY ON SENIOR CITIZENS

4750. KUNWAR HARIBANSE SINGEH:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government proposes to formulate any new policy to utilise the experience,
sagacity and rich repository of knowledge of senior citizens; and

(b) if so, the details thereof and the steps being taken in this regard?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI SUDARSEAN BHAGAT)

(#) & (b): The National Policy on Older Persons (NPOP), 1999 recognises that 60+ phase
of life is a huge untapped resource and proposes that facilities be provided to senior
citizens so that their potential is realised. To carry forward the spirit of the Policy in this
regard, various programmes are being carried out like computer training programme for
senior citizens, school programme for inter-generational bonding etc. Further, this
Ministry has instituted a National Award, 'Vayoshreshtha Semman’ to recognize the
valuable services being rendered by senior citizens in various distinctive ficlds in the
society. Kﬁ-‘ﬂp ing in view the socio-cultural-economic and technological developments in /

the lasi decade, the National Policy on Older Pcrsons, 1999 is bemg rewsed by the

e b

< ‘Department of Social Justice and Empowerment to_include promation._ of measurss 1o }

Créaie avenues for com‘““’ti’ in employment mdf@r post retxromcn‘ onpoﬁumtws for
senior cmzens e e i (Sl K

e s

B e o e e
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE & EMPOWERMERT
LOK CABHA

R

UNSTARRED QUESTION N, 3784

POPULATION OF SENIOR CITIZENS

3784, SHRE CHANB NATH:
SEHRIMATI KIRRON KHER:
SHRI B.V. NAIK:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT he nicosed ie stoie:
{a) whether the United Nations has made a projection !;f:garding high increase in the populaticn
of senior citizens including those above 80 years in the comry:

(b) if so, the details thereof; '

(¢} whether any committee has been constituted by the Government w ipok into this asneec
(d) if' so, the details and the outcome thercof and

{et the steps being taken by the Governmeni to ensure ihet adequar social securivy. heealtbers:
and other welfare measures arve provided to the senior citizens?

BRI T
AR o vy b

MINISTER OF STATE FOR SCCIAL JUSTICE ANT ERMEPOWIEAMENT

R VIIAY B4R

(a) to {d): As per the United Nations Department of Economic and Social 2 #ffairs, (Ponulaiion
Division) Report titled "World Population prospecits The 2612 Revision". ‘he projeciiom ¢t
percentage of senior citizens (aged 60-30 years) in ithe iotal populatian in vespect of senior
citizens (above 80 years) for the same period were 0.5 and 2.3 respeciively.

Ministry of Social Justice and Empowerment had "'OﬂStl"UIf.‘d a “'onmitice in L 1w
order (1) io assess the present status of various issues conceraing the “enior citizens. 1 puasey
and tmplementation of National Policy on Older Persons(NPOW) 1900, 11 pasdewlsr. and (i o
draft a new NPOP leeping o view .he emerging treads in Geman aphic. socio=ceom: i
teehnological and other relevant fields. Based on ll‘h avait El‘l‘tp ased by the ommitioe.

Minisiry. after examination and consultations. nas pnpareg a dyat puhu which is uade
tmahzau‘on P

ten The Government of India anmnovnced the Natienal Policy on Clder Pepsons (PO, 30
The Policy envisages State support to ensvre fnancial and fiued securay, nerlibeare, shehe
other needs of older persons. eguitable share in developmem, smtecoon agsinst ukog:
exploitation. and availability of services to improve the guality of their lives.

S

t5

TO BE ANSWERED ON 16,12.2014



Subsequently, the Maintenance and Welfare of Parents and Senior Citizens Act was
passed in 2007 to ensure need based maintenance for parents and senior citizens and their
welfare. The Act provides for maintenance of parents/senior citizens by children/relatives
obligatory and justiciable through Tribunals; revocation of transfer of property by senior citizen
in case of negligence by relatives; penal provision for abandonment of senior citizens;
establishment of Old Age Homes for indigent senior citizens; adequate medical facilities and
security for senior citizens and protection of life and property.

Details of the provisions made by the Government for providing assistance to elderly
people and to ensure thai such persons live a life of dignity are placed at Annexure.

sesje she e ke
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_ ANNEXLURTY
.aaexure reierred 1o in part () of the Unsterred Question [No, 3784 in tke Lok Sabie deied 16.12.3014,

Provisions made by the Government {or providing assisismee to ciderty people and o epsvre thet udeguoe wol
security, healtheare and other welfare measures.

{i]  Ministy of Health 206 Family Welfzre

Keeping in view the recormnendations made In the Mational Policy on Older Persons, 1999 oz vell as ihe
State’s obligations under the Maintenance and Welfare of Parents and Senior Citizens. 2007, the idinise o
Health and Family Welfare had launched the Nationel Programme jor Health Care of the Elderly NPHUT)
during the 11" Plan period to address various health related problems or ciderly people. The besic aim
NPHCE is to provide dedicated heaith care facilities to the eiderly people threugh Stote Poblic heattin delives
system at primary, secondary and tertiary levels, including outreach services, As on dute, atotal of 104 digivic s
of 24 Stales/UTs and 8 Regional Geriatric Centres have been covered under the Programme. 5o the =04
CHCs, 4439 PHCs and 28767 Sub-cenfres have been covered under the Programme.

()  inistry of Finznee. Department of Bevzanue

A number of incenrives have been provided under the Incorar Tax Aci. 1Yal. 1o a somhw oo (2. an

individual. resident in India, who is of the age of 60 vears or mare at any Hme dwsing the relevarn provioos
year). Soie such incentives are enumerated below:

s A Senior Citizen is Hable to Income-Tox if his total income enceeds Re 3 lakh os pgaing’ the exepapeion Hin’,
of Rs.2.5 Jakh applicable in the case of other individuals. Ap individnel resident 1 India who is oy de o o0
80 years or more at any time during the relevant provious year is Hable to income wes i s o o
exceeds Rs.3 lakh.

Any sum deposited in an account under the Senior Citizens Savings Scheme Rules, 2004 is cligihle
deduction under section 80C of the Income-Tax Act subject to a limit of Rs. 1.5 lakh.

% A deduction of Rs.20,000/- {Rs.15,000/- in other cases) is allcwved unger Sectivn 80D of the neone Vs
in respect of premium paid to effect or keep in force an Insurance on the healith of an pdividoal being oo
Citizen.

A deduction of Rs.60.000/ (Rs. 450004~ in other cases e wllowed pader Seetinn GRDDE of the Sacan.
Act on amount of expenditure actually incuired for the wresiment of spacified GINCaAses i Cise wt Iew
Citizen.

o No deduction of tax at source is required tv be made under Soction 193, ¢4, 10 LT or 1wy
Income Tax Act in case of Senior Cirizen if he furnishes to the deduvior o declacation o the »fic ¢
on his estimated totat income of the relevant previous will be nil.

Under the Service Tax law, activities relating to advancement of education programmes or <l dotelup v
relating to persans over the age of 65 years residing in a rural area by an entity registered under Section 174
of the Income Taz: Act, 1961 are excmnpt from Servive Tay,

-

1



(3}

Ministry of Rural Devclopment

Old age pcnsion'is provided under the Indira Gandhi Old Age Pension Scheme (IGNOAPS) which is a
component of National Social Assistance Programme (NSAP), implemented by Ministry of . Rural
Development. Under IGNOAPS, central assistance of Rs. 200/~ per month is provided to persons in the age
group of 60-79 years and Rs. 500/~ per month to persons of 80 years and above and belonging to below
poverty line (BPL) household as per the criterfa by Government of India. State/UTs have been requested to
contribute at least the same amount under the scheme.

{4) Ministry of Social Justice and Empowerment

{5)

The Ministry of Social Justice and Empowerment is implementing a Central Sector Scheme of Integrated
programme for Older Persons (IPOP) since 1992 with the objective of improving the quality of life of senior
citizens by providing basic amenities like shelter, food, medical care and entertainment epporiunities and by
encouraging productive and active ageing. Under this Scheme, financial assistance (up to 95% in the case of
States of Jammu and Kashmir, Sikkim and North-eastern states and 90% for rest of the country) is provided to
Non-Governmental/Voluntary Organisations, Panchayati Raj Institutions etc. for maintenance of Old Age
Homes, Respite Care Homes and Continuous Care Homes, Muiti-service centres, mobile medicare units, Day
care centres for Alzheimer's disease /Dementia patients, physiotherapy clinics for older persons ete. The
Programme is mainly implemented through Non-Governmental/Voluntary Organisations.

Miristry of Railways

The following facilities have been extended by Ministry of Railways from time  to time to senior citizens:

o Ag per rules, male Senior Citizens of minimum 60 years and lady Senior Citizens of minimum 58 vears
are granted concession in the basic fares of all classes of Mail/Express/Rajdhani/Shatabdi/Jan
Shatbdi/Duronto group of trains. The element of concession is 40% for men and 50% for women,

No proof of age is required at the time of purchasing tickets. However, they are required to carry

" some documentary proof as prescribed showing their age or date of birth and have to produce it if

demanded by on-board ticket checking staff. Senior Citizens can book reserve tickets across the
reservation counters as well as through internet.

¢ In the computerised Passcnger ReservationSystem (PRS), there is a provision to allot lower berths to
Senior Citizens, Femalepassengers of 45 years and above automatically, even if no choice is given,
subject to availability of accommodation at the time of booking.

e In all trains having reserved accommodation, a combined quota of two lower births per coach has been
earmarked in sleeper, A/C 3 tier and A/C2 tier classes for the Senior Citizens, Female passengers aged
45 years above and pregnant women when travelling alene,

¢ Accommodation is also earmarked for Sentor Citizens during specified hours on suburban sections by
Central and Western Railways,

= Instructions exist for provisions of wheel chairs at stations. This facility is provided, duly escorted by
coolies on payment as per present practice, Moreover, Zonal Railways have also been advised to
provide free of cost ‘Battery Operated Vehicles for Disabled and Old Aged passengers’at Rajlway
Stations.

18



o After departure of the train. if there are vacant lower berths available in the train and it any physicalis
handicapped person booked on the authority of handicapped concession or 2 senior citizen. who fue
e been allotted upper/imiddle berth, approaches for allotmen: of vacant lower berths. the on-hoard Jicke
Checking Staff has been authorised to allot the vacant lower berih 0 them inaking necessary entvies i

the chart.

o Separate counters are earmarked at various Passengers Reservation System (PRS) centres for deading
with the reservation requisitions received from physically handicapped persons, senior citizens, ax-MPLL
MLAs accredited journalists and freedom fighters, if the average demand par shift nod lese then ‘21
tickets. In case there is no justification for earmarking o) an exelusive counter for any of thess caegoria
of persons including handicapoeo nersons or senior citizens, one or two commters Jdepanding vpor
total demand are earmarked for dealing with the reservation reguestis for all these caiegors of persvi .,

fay Ministry of Home Affaivs:

The Ministry of Home Afairs has issued two detiled advisories dated 27-3-20G0% and 20-8-2013 e alf Jiale
Governmenis/UTs advising them to fal:e immediate measurcs io ensure sadety and secwrity and for <Hinia i
ot all forms of neglect, abuse and violence against old persons dhvough initiatives such as idemitieaisa o
senior citizens, sensitization of police personnel regarding saiety. security of older persons. regulay vt o be
beat staff: setting up of toll free senior citizen helpline: sefting up of senior citizen securivy celll verincativn o
domestic helps, drivers eic.

7, iirisiry of Civil Aviation:
I order to facilitate the passengers, particularly senior citizens, eapectant mothers. Dassengers with dlsabilivy. e
tima travellers etc. all the stakieholders have beer insiructed 1o ensure that the following requireriients sre compliol

Airline /airport operaior shall ensure provision of automated buggies frecol charge tor ul serior ciiiwn i

the termina! building to facilitate their acoess 10 hoarding gates loceted heyond renconzble vialling divueie

at all airports having annual sircraft movements of 33,000 or more, This fcility may ke eveended to athe
neady passengers on demand basis fiee of charge,

« Airport operators shall provide small trollevs after security check for carriage of hand bageage (perite
as per regulation) up to the boarding gate.

Alrport operator shall adequately display information regarding availability of antomated buggies and smal
trolleys in the terminal building at prominent locations including dos and don’ts regarding the sam~. Thi
shall also be published on the website of the airport operatos.

2 Further, Air India offers 50% discount to senior citizens or the highes: aconomy clags Bosic Do, T

discount is offered to those who have completed 63 vears of 2ge o che dets of sommencaiac 4 o
journey.

Senior citizens van also avail mokti-level fares offered hy Aiv india on each seceor r ©

trael o
domestic sectors, starting from a low level advane2 nurchase fares which facilifate early seiling o ih.
highest one.
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{11 Data in this regard {s not maintained centrally,



(c): As per information received from the Ministry of Health and Family Weliare, the

Ministry had launched the National Programme for Health Care of the Elderly (NPHCE)-
during 2010-11 with a view to provide separate and specialized comprehensive healib care to

the sendor citizens at various levels of state health care Jelivery system including ovtreach

services. The following provisions have been made to orovide geriatric health care under

NPHCE:-

(i) Setting up of Geriatric department in identified Regional Geriatric Cenires (RGC) with
OPD care services and 30 bedded Ceriatric ward for providing indoor services. RGCs will
also undertake PG Courses in Geriatric for developing Human Resource.

(if) Setting up of Geriatric units at all District Hospitals that will provide specialist services.
A 10 bedded Geriatric Ward will also be set up for providing indoor services.

(ili) Establishment of Rehabilitation unit at all Community Health Centres {CHCs) and
Geriairic clinic twice/week. . ‘ '

{iv) Setiing up weekly Geriatric ciinic by trained medical Officer at Primary Health Cerires
(PHCs). : :

(v} Information, Education and Communication (TEC) or healthy life stvle, home carz o the
bed ridden and supportive devices for the needy elderly persons at sub-cenirs leval,

A toial no. of 227 districis of 32 Staies/UTs have {
uader ke Programme upto financial vear 2015-18. In addii

Medical Institutions have been funded for developmerms of Regicn
{RGCs).

ruarv, 2012 and

I

{d}: The National Courcil of Senior Citizens has been rotified on 22™ Fo
Non-official members have been nominated vide order dat=d 2.7 20186,

(). The Ministry, afier due consultation, has prepared a craft poiicy for senjor sitizene, ~hich

s under finalization. Under the existing Scheme of Integrated Progiamme of Uider Perstns
(POP), all facilities are equally open to elderly women and the benefiis under the
Wﬁm Care Centre (MFCC), @5 Specifically provided 10 Older
WIAdOWSs,
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Statement showing details of granis released during 2014-15 nnder IPOF Scheme as on 31.3.2815

! . {Rapees in Lakhy
SL | States/ Uts Fands No. of | Number of project assisted }
No. released NG‘() :
ROC States assisted |~y DEC | MMU | OTHZRS | TOTAL |
1 | Andhra Pradesh 3591 (52 47 7 4 0 73 ]

13| Biar 560 2 t {1 |6 B 2 !

| 3 Chhattisgarh 0.90 [\ 0 0 9 K. g
i | Goa 0.00 B 0 ) 0 0 g
3 Gujarat 0.00 8 L 0 L 0 | ¢

16 Haryansa 4 10.22 4 1 3 Jj & 4 _
7| Himachal Pradesh 7.54 P} i e 11 9 2
8 Jammu and Kashmir 0,00 0 {1 0 Y 8 C
2 Jharkhand .00 [} 0 g L] 7 0 !
| 10 | Karpataka | 134,33 | 17 v i 5 4 “
11 | Kersla 17560 1 b D 0 i
13 | Madhya Pradesh 2519 |4 3 0 ) 1 3

15 | Mahorashtra 7192 |15 4 I's 9 (6 13

14 | Orissa 303.08 128 |23 34 1 n I
15 | Pugjab 1491 16 i 4 t i E ,
16 | Rajasthan 1029 |2 E TEE 9 E |
17 | Tamil Nadu 190.07 |35 |32 |3 i3 3 =

| 18 | Telamgawa 3438 |7 7 8 | o 3 T

{19 | Utiar Pradesh 13737 |7 3 7 Y i 12 i

20 1 Uktorakiand 732 3 3 0 B I’ 3 |

"TT | Vest Bengal R R 3 37 :

. | TDTAL-ROC X RO

g ] IR —
22 | A&NIsland 0.35 0 L E e 5 j 2
23 | Chandigarh 3.0 9 @ | & K ) ]

| 24 Dadra & Nagar Havell 0.06 0 ‘i Y ]i Y 0 0 ] i
35 | Deman and Din 505 1% % To K 6 |
24 Lakshadwesep $.00 @ IR I ] H ) &

27 Delhi 3515 |6 1 1 0 5 K
23 | Pondicherry 0.90 o 0 9 B 9 HE

n TOTAL- UTs 5515 | 6 1 1 ¢ 5 i ’

| NE Region States : 1 ! :

|29 | Arunachal Pradesh 000 1D 3 0 & | ¢ B ;
30 Assam 99,36 13 12 {4 5 B =T
31 | Magipuy 131.26 | 19 9 | 14 z e 33
32 | Meghalaya 000 |90 l'a 19 g . 8
33 | Mizoram 310 |1 E P 1 ENEE R
34 | Magatand 133 1 [1 HE I B B |

1 35 ) Sikkim .00 9 0 0 | @ ) 10 1
36 | Tripura .58 2 2 0 ) 6 (2 i

TOTAL - NE REGION | 244.339 | 36 24 E AREL |56 |
GRAND TOT AL 1499.67 | 248 187 109 19 26 { 341 1
B I S

23



'ESm-"r.»_:mena. sheving detalls of gants relonsed during 2005-16 under IP0P Scheme unt
FI2AUS £

| : tRupees in Laki;

it |Staws T
o, |
i ]

1

DT Bunvee

| bjsadvs Prodess
i Ciilher

!
S Shmnittgnch

Hoaeeka) Sveiad

Sl and Sasomiv

-

iarkaend
L haesasaia
Ui Kerate
1= be i %ver:ta
i - Mailar= Pendvsu
o Vabardgaie
Sl
v e Pardae

| i mee iyan

 Tamil ada

ol e b

1 eseenn:

! :;:.l-l g

2 Chamaizni

b CeliEedye O Mo T

3 Dptizas am L v i o 1
1] . i .
3 ragairec s [ i foid “

A
= ' Bely

1
e

264 rumecant trodeti % i A ‘
301 Ve : : !1" a3 o 2
31 s 4 e 0 - B !

v o Migeia
c2Migwan

24



F

7.07.2016

Statement showing dotails of ganis released during 2016-17 nnder IPOP Scheme as on
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

STARRED QUESTION NQ. 1*72
TO BE ANSWERED ON 07.02.2617
NATIONAL POLICY FOR SENIOR CITIZENS

1*72. SHR1 R. DHRUVA NARAYANA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleaseﬂ to state:

(a) whether atrocmes on Semo; Ci*izcns are on the rise in the country;

(b) if so, the details thereof and the reasons therefor, ; i)

{c) the corrective steps taken/proposed to be saken by the Government in m-i_s}ggi{r?lu L] i

(d) whether the Government proposes to come ouf with a National Policy for Senior Citizens
and if so, the details and salient features of the said policy; and

(¢) the time by which the said policy is likely to be implemented in the country?
ANSWER

MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT N
(SHRI THAAWARCHAND GEHLOT)

(a) to () A Statement is laid on the Table of the House,

FREER
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| S
Statement referred to in reply to Parts (a) to () of Lok Sabha Starred
Question No. 72 to be answered on 07.02.2017

(a) - & (b): As per the information provided by Ministry of Home Affairs, the
National Crime Record Bureau (NCRB) a total of 18,714 cases and
20,532 cases were reported under crimes against senior citizens (above

‘_60 years) during 2014 and 2015 respectively, showing an increase of
9.7% during 2015 over 2014. State/UT wise cases reported under

crimes committed against senijorcitizens [60 years & above] dunncr
:2014-2015 is enclosed at Annexure-1.

(6):  As per the information provided_ by'- Ministry of Home Aifairs, as per the
- Seventh Schedule to the Constitution of India, ‘Police’ and Public Order’
are State Subjects and as such, the primary responsibility of prevention,

detection, registration, investigation and prosecution of crime, lies with
N the State Governments/ Union Territory Administrations. Ministry of
o ———--—- -Home-Affairs-has-issued-two-detailed-advisories-dated 27.3.2008 and - . ___ _.

©7 . 30.8.2013 to all State Governments/UTs. Copies of the Advisories datcd ’

27.3.2008 and 30.08.2013 are placed at Annexure-11 and Annexureolll
“reSpectively

(d} & (e): The existing National Policy on Older Persons (NPOP)} was
announced in 1999 to reaffirm the commitment of the Government to’
ensure the well being of the older persons. Keeping in view the changing

_demographic pattern, socig-economic needs of the senior citizens, social
_value system and advancement in the field of science and technology \/—

over the last decade, a new National Policy Tor Senior CKiZens 1s under
ﬁnahzatmn to replace the NPOP-1999.

EE 302
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Anpaxuis -
SiarefUT wisa Canes Ragoried {CR), Persons Arrested (PAR), Cases Chargeshested (CS), Parsens Charge Sheeted (SCS), Cases
Convictad {£V} and Persons Convicted (PCY) under crime against senior citisens during 2014-2015

| 2014 2015 :
isL Statefut R PAR 5 pCs o PCY CR PAR cs BECY Y] PCV
| 1landhra Pradesn 1882 1821 11170 144e{ 124 155] 2a95] 2283] 1572] 17e1| 213 235
i 2|Arunachal Pradesh 4 4 4 4 1] 0 7 8 6 7 4] 0
! 3|Assem 0 0 0 o Q 0 17 18 10 17 0 0
I 4|Bihar q96] 711] 301] 596 2 4, 404] s08! 360 505 16 15
! ___SiChhamisgarh 33| 1155| 736 1107| 74| 103| 1077] 1397] 939] 1431 157] 215
| 6lGoa 73] - s8 36 58 1 ] 59 52 38 ail o 0
' TlGujarat 372] 465|258 a0a 0 o] 195 =290 185 329 1 1
g\ Haryanz 310f 417!  201] 402 & 6| 306] 252| 180] 246 18 27
_3|Himasnal Pradesn 188]  2s4] 138 226 1 1l aso| 287 a4s] 202 0 0
| 10Usmmu & Kashmir 0 3] 5 0 0 0 0 0 0 0 3] 0y
1 1lsharkhand 12 12 11 12 D 0 6 7 1 1 0 ol
| 12lK2rnataka 42|  791] 355 578 3 8] 7a2] 858] 54D 79 9 9
| 13{Keraia 758{ 840} sa2] 755 D) 3¢] 551] 613] 463] 605 28 33
| ialMadhya Pradesh 3438] ©ss6]{ 3156| s466| 128] 208] 3456 5739 3304 58251 407|748
F __15|Maharashtra 3081 4283 1373] 3257 79 96| 4561 5062] 2306{ 4130] 115} 142
. 18IManipur 14 0 0 ) 0 0 16 & a 4 0 0
i _ 17 |Meghalays 3 a 4 3 0 0 ¢ 5 a 5 0 2
| i8|Mizorar B 7 4 4 1 1 6 8 5 7 3 3
|_ 18| Magatand 0 b 0 0 0 0 0 0 0 0 ) 0
: _ A010disha 383 437 255 430 4] s} 423 500 375 443 1 2
| 21Punjab 158] 212 82 122 7 11 87] 135 80| 150 23 40
{  22|Rajasthan 1034] 994 6151 994 26 45] 685 =578 339] =578 61 101
23{Sikkim 0 9 0 0 0 0 3 3 3 3 2 2
| 2alTamil Nacu 2121| 2454! 1054 1337] 188] 223] 1947] 2492| 1499| 1867 403l 500
|25\ Telangana 422| 447 196] 285] 14 15| 1s19] 9s0] 797] 933] 93l 102
|25 Tripura 6 8 3 5] 0 T 7 8 ol of
| 27iurtar Pradesh 420 o3l 34| a71 40| 118] 370] 986 325| &3¢ 41 g5
| 28|Uttarsichard 1 0 2 0 0 o 5 3 3 3 0 3l
231 West Bengai 118l 2419 61 2670 ] ol 125] 148 80l 105 0 0|
TOTAL STATE(S) i7652| 24342| 11578 21034 735{ 1021| 19239| 23186! 13570{ 21003 1397 2272
| 30IA BN Islands 12 17 10 15 1 1 12 i1 9 g 6 5
{___ 21iChandigarh 13 15 3 3 1 1 28 25 24 36 3 7
:r_ 32/ D&N Haveli 0 o 0 0 0 0 o 0 0 0 0 6
L 33iBaman & Diu 0 0 0 o 0 0 0 0 0 o] 1] o}
|__ 33]Deihi uv RE I T 16 17| 1248] 385] 271 347 41 57
: EE’Lar.shadweep | 0 ol o 0 0 Q 0 0 0 0 ol _ o
|38 Buduchary | Z8l aal @ 3 0 0 s 6 8 L 1
ITOYAL IS ive2| ¥sal 21| 258] 18] 19| 1293( a29] 310] 398 52| 71|
.___\TOTAL {ALL INDIA) 18714} 25138| 11794| 21292| 753| 1040| 20532 23615{ 13880] 21401] 1648] 2343
Source: Crime in India

Mote: Disposal of cases/persans by policefcourts during the year may includes pravious year pending case/persans.



Bile No. 15011/88/2804-8C/87 (Vol. I1)
Ministty of Home Affairs
CS8 Divisian ’
{SC/3T-W)

weked

-TU . New Delhi, dated the 255 March, 2008,

g . e 27 M

Chief Secretaries of dll State Governments/UT Administrations. A 0

Subject: Implementation of the Natjonal Policy on Older Persons-follow
up action, regarding.

SBir,

, I"am directed Lo state that the annual mesting of the Inter-Ministerial
Comndittes MC) for Implementiation of the National Policy on Older Persons
NPOPR), chaired by the Seeretary, Ministry of Social Justice and
Empowerment(MSJB), was held on 07,2,.2008, during which the Committee
reviewed the status of the implementation of Annual Plan of Action 2007-
22008 and proposed-seme new action points for the next Annual Action Plan
under NPOP, '

7, This Ministry vide its letter of even number, clated 24.10.20035, had
msued a detailed advisory o State Governments regarding nction points
under tte NPOP for 2005-006 requiring action by the State Covernments and
UT  Administrations, We have since received a feedback on  the
implementation of the action points from some of the States and UTs,

+ 3.  The Action Peints of the next Annual Action Flan reiterates the
need for impnediate efforts by the State Governments towards
eliminetion of aff Tornms of neglect, abuse and violence against older
persens, and ereation of support services to address the abuses against
-oldgér: pergoms: They also include development of ingtitutional und policy
esvorls for protecting the interests of the elderly in case of disaster.

4. You will appreciate that the increasing vend. of withdrawal of family
support to older persans due io various social and eeonomic reasons has
made thern the soft targets of criminals and frauduient dealings, physical

and emotisnal abuse fsometimes even by family members and relatives), .
deprivation of their ownership rights, deprivation of inheritance righis of

widows ele. The Btare CGovernmenis have, no doubt, taken several
inltiatives for elimination of all forms of discrimination against elder persans
and ehecking vielation of their rights. The lnter Ministerial Commuitiee for
implementation of the NPOP, however, obgerved that these achievements
coutld not be reviswed for want of their reflection in measurable terms. I




was, therefore, feit nccessary that a matrix of monitorable parameters

may be prepared in respect of tiie Actlon Points for the safuly and security of
older persons,

5 ln this contex(, pleast find at the Annexure measures, suggested
targets and s sted agencies responsible for achieving the Action
Pian ohjectives and the monitering indicators for measuring the
rogrs chisvement.

8, The State Governmenis are welcome 0 sel more stringent targens if

they so desire and also decide un the agency which will be responsible for
implementing and monitoring the measures. Adequate budget provisions

may please be made o ensure achievement of the objectives of the Action
Plan.

7. it is requested that a Status Report for your State may kindiy be
prepared of the measures already taken and apprised to this Ministry, it is

also requested that the achicvemeuts against targets sel may kindly be -

apprised to this Ministry quarterly. The Report for the first guarter of
2008-0° may kindly be sent by 15™ July, 2008,

Thanking you,

Yours faithfully.
‘.:I'.:

e
(Nirmaljeel Singh Kalsi)
Jaint Secretary o the Gove. of hilia

Tel. No, 23092630
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Na, 25021/129/2020 (CF-104307) - SC/ST CELL
GOVERNMENT OF INDIA
MINISTRY OFHOME AFFAIRS
(CENTRE STATE DIVISION

New Dethi, the 30" August, 2013
To

1} The Chief-Secretaries of ali State Gevérnments/ UT Administrations
2} -A_dminlstng}or-_qfv‘ﬂ,adra- Nager Haveli, Daman & Diu-and.Lakshadwesp

_ Subject: Protection of Life and Property-of Senior Citizens
- Sir, ' “

An advisory d-ated'ztl"h October 2005 had been previously been sent by the Home Ministry

: regard{ng the mpfementatmn of the National Pollcy on Old Peopie (NPOP 1999)?, The advisery advises

_ States/U'Fs ta ensure that hfe and. property of senior cltizens e those beyond 80 years) is fully
ptotected. '

2. In recent decddes, #he-:su_-:pportinglmechanisms.of the family and the responsibility of the young to taqk
after the elderly have weakenad due to underlying societal changes such as emigration of the young,
- lower fertility IEVels, ingrgased life.expactancy and the appearance of the nuciear family etc, A study
3__.emnducted hy thef BPRED:
- pﬁahl’ems Inithe! manﬁew

i

-'*{ﬁmtemhef 2009) of the four metras sh&wed that there are a number of.
ﬁ-préwfding*sﬂetv and security to eltterly. The revised National Policy on 5enl0r 3 |
Cititens 2021 (NPSE)2 hfas ajso adogted & fresh approach regarding the issues related to the elderly. A
.Natmnai Canferemce © *Aggmg had. been ergamsed by the Mlmstr\; of Soeiat Justlee and Empowerment




5. Inview of the particular vulnerability of the eiderly to crime, special crime control measures for
elderly Include:

a} Review existing Policing Arrangements: Police set-up of each metro/state headquarter should be

urgently reviewed to reorganise it to make it better to face its current and future chalienges and

to meet the expectations of the peopie. This wiil automaticaily improve security for il including

elderly. At present, the police in secme of the Police Stations in metro/state headguarter are ovet

stretehed, The Police Headguarters should ensure that each Police Station has a Security Scheme

for the protection of the eiderly n the context of local requirements which should be updated

regularly, These should, inter olio, provide for patrolling, both during day and night. Police shouid

get extra functlonai and supervisory staff needed for enforcing the scheme. Police should

maintain and regularly update the data base about the elderly and obtain a feedback about

security arrangements in force for the slderly, Police personnel should aiso be given training and

re-erientation In dealing with and taking care of elderly. Security and placement agancies should

se co-opted aneg encouraged te provide guards and domestic ﬁe!p having skiil for taking care of

the elderly. They should be cleared from security angle so that well-to-do senior cltizens, who ara

at greater security risks, can-have qualified and reliable personal and security staff. Police siould

organise spacial drives for verification of the antecedents of servants, drivers and other domestic

help as also of tenants. Each police head quarters and each district police office of the

metro/state headquarter should have a Senior Citizen Cell and Toll-Free Help-lines and an

interactive Wab-Site to enable easy Interaction should be avallable. Enguirles should be held iz

fix respansibility for lapses whenever sericus ineidents of crime against elderiy take place and

suitable remed?al. measures/ action shouid be instituted/ taken in the fight of the resuit of these

anquires. At the same time, police personnel and members of the public who help in prevention

and detection of crime against elderly should be handsomely rewarded/ recognised.

b)

Strengthening Community Policing: More effective development of potice-public relationships is

necessary. Issues llke registration with poiice of senior citizens living alone for exercising extra

vigiiance In relation to them, strengthening of the beat police system, more frequent vislts of

beat constables, pelice patroi vans and volunteers from local communities, enrolied as special

police officers for those who are living slone or with spouses, foot patrolling both during daytime

and night etc. should be taken up. There shouid be more frequent interaction between the police

L%



and the residents of the area. Palice could setup Community Liaison Groups which can organize
volunteers (o pay regular vislts to senior citizens to attend to thelr amotional néeds and 10 run
arrands _f.q; them. Nelghbourhood Watch Schemes can be setup invalving RWAS, Senier Citizen's
Welfare -Assocjations, Seniar €itlzen's Neighbourhood Socleties which should evolve and enferce

netghbourhood waich schemes.

Engaging the Resident Welfare Assoclations {RWAs): ‘Sensitisation of people/AWAS regarding

safety'measures is necessary. RWAs could play an-a_etivei rolg in-resolving minor disputes in which

~ senior citizens are Involved; they should convince senior-citizens to follow police advisories

concerning.safety and security. matters, verification of‘iant'eced'ents of thelr domestic halp and

tenants; and registraz{en with police and they should also help senior ¢itizens to organise their

. owR graups fﬁr se}vmg therr preblems . mutuaily. RWﬁs could arrange for betier local areg

seeurity, Th.ya_y. mlﬁ.-:ne_gu late entry.of outsiders in-ciudmg. c-asual workers, vendors and tradesmen

I their-pramises. move: affactivaly. RWAS could provide a panel of security verified electricians,

. plumber-s* and: -afﬁér tradesman for sérvice in their premises and have arrangements with

| Iregistered firms#: p!aeement agencies. for provid!ng reliable domestic help to the houses in thelf

oy

premises.

Er.qa;;iaﬁ-af;&éﬁ;ﬂ&:[p‘;@mupﬁe:-Mab.ii'lsation of members of the public, RWAs, NGOs, youth clubs,

a;n_d:-wemena--_.gr;eiiﬁe_;pjls.-.Em-uild-- belp senlor citizens to org‘a-n‘isa their own groups/ organisations

| _discrlmlnatibn and abrlity to-rasist vivience though appropnate Do's and Don'ts. Information and

educathon materlal* HEC) relevant to- the lives and securlty of oider people should be developed

',_and translataed ifi lgeal langusges and widely dssseminated School Currlcuia shou*d Intiude




material that inculcates sensitivity and valugs, which promote proper attitude for care and

raspest for elderly and develop skills for glving care and emotional support to eiderly and aids the
sensitisation of the yeunger generation. ‘

7. All the States/UTs are advised to consider adopting the measures elucidated above and any additional
measura that is raquired for the effective management of crime agalnst the elderly. An témplate for the
monitoring of the action plan has been provided in the Annexure to this advisory for which information

may be sent on a quarterly basis. Action taken may kindly be Intimated. The rec=ipt of the leiter may
please be acknowledged.

Yours falthfully,

{8 Suresh KUMAR)
Jaint Secretary (C5)
Tetefax: 23438100
£ mail: jses@nic.in

Copy aiso for information and. necessary action to:
i, Ali State Governments and Union Territories Principal Secretary/Secretary (Home)
fi. The DGsof 3ll State Governments/UTs,

i Director GenerabBPRED |
iv. Secretary, Ministry of Social Justice and Empowerment

(S. Surash KUMAR)
Joint Secretary to Govi, of India



-ANNEXURE

- potkets/ lo:aﬁ-ties irhabited by older persons

S.No. Aon}
Measures (Suggested) Mo mtodng Indleators
{ta be Indlcated Quaterly)
1. g For a fist. ister or CH '
-.id'entsﬂeatmn of ciime Brone fist of registered Senior Citizens upto the ,

last date of the quarter. iformation may
please be glven ih Format A, '

éoupfe«) iwing alohe under -each
police station of identified crime
promg grea

2. | Sensitization workshops for police personnel —
: . _ ops.Tor police personne No. of workshog held by different distriets in
-[regarding safety and security of older
1. the guarter may be Indicated.
© o -Epeiseny '
. 3 agistering . ald pErsoiis: (‘smg!e or { N

Police Station wise list of registered Senior |
Citizens fupto-the iast date of the quarter) is o
be given in Format B.

(b} Serior Palice Qfﬁcers to periodically
' !nspeet the registers related to-older
pgrsaas i mllee skatwns to: ensure

‘No. of inspectlons done dastrlct wise are as

follows;

- o mmumty 1 RGO members to the

- resudenses of older persons. iving alone.

ﬁe'he’&t-:éﬁaff aiong with. |

No. of visits made under each poiice station is |
to he-given in-Format C.‘

‘Ne. of meetings held district/2one-wise in the |

"| fast-quarter are as follows:

Date of notifications and date { from which
functioning started to bg given,

1 Hala‘pﬁne& _.qu,, €l

g8 number of
Based oh' population of

' senlor:eitizens.

- %ol free | -

Toll free no. started and cait outcomes could b -
given, '

‘o ,?':‘unity Polleing Pregrammes

o In amas wmh Kigh properion of older
“|:persons. |

Details of the programmes initiated and their
activities could be given




Measures {Suggested)

Monitoring indicators
{to he indicated Quaterly}

security measures,
satespersons, while going out shopping or
walking or to the bank etc and distribute

leaflets of guidelines and / or advertise
through media.

lssue Dos & Don'ts Guidelines for older |
| persons o be followed by them for home |

while dealing with |

Police should Issue the same and publicize
through their web-sites as well as thro’ media
interaction. Status of issue of ‘Du’s and Don'ts’.

l Organize sensitization programmes fer older
parsons about police kelpilnes, Dos & Don'ts

| guidelines, legal ald facilities, ote svailable |

| specially for them.

I No. of meetings held district/zone-wise in the

last quarter are as follows:

10,

| ldentification of reputed NGOs experienced
| in the fieid and consuiting and coordinating
i with them whenever necessary.

No. of NGOs identified and their activities in
the quarier

| €H0s to regularly vislt old age homes If any,
‘ within his jurisdiction to apprise himself of
| problems being faced by the inhahitants.

No. of visits made to the old age homes
{number) ' .

Prompt sitendance to complaints by older
lo::f harassment, deception etc. and cases of
« crimes agalnst them.

No. of complaints received, no. disposed, ne.
referred to other authorities etc.

13,

| Senior Police Officers to periodically inspect
| progress of investigations of cases of
. complaints by older persons or crimes
agalnst them. '

No. of inspections done district/zone-wise In
the last quarter are as follows:

14.

Establish advisory bodles of prominent
semior Citizens at State / District level which
would perfodically interact with the police

regarding safety and security of ocider
| persons

|
|
.
Date of notification and dats(s} of meetingsl
held by the advisory boards -
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DISTRICT/ZONE WASE SEMIOR CITIZENS IN AS ON

5L

o DISTRICT/ZONE TOTAL NO. OF SR, CITIZENS

AGE-WISE CLASSIFICATION GF.SENIOR -EITIZ'ENS

I :j; 1 - DISTRICT/ZONE . _‘ 'TOTAL NO. OF SR, CITIZENS

FORMAT B

DISTRICT/ZONE AS ON

' POLICE STATIGNWISE SENIOR CHTIZENS N

e DISTRICHZONE

-

gy | peMgesTATON TOTAL NO, OF SR, CITIZENS

FORMAT

DISTRICT/ZONE AS

POLICE STATION WISE VISITS OF 8Y BEAT STAFF TO SENIOR CITIZENS N
ON ' '

DISTRICT/ZGNE

st
 NO POLICE STATION | TOTALNO.OFSR,CITIZENS | VISITS BY BEAT CONSTABLES |

Y
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
. LOK SABHA

UNSTARRED QUESTION NO. 835
TO BE ANSWERED ON 07.02.20%7

WELFARE SCHEMES FOR SENIOR CITIZENS

835, SHRI DHARMENDRA YADAV:
SHRI ANANDRAO ADSUL:
DR, PRITAM GOPINATH MUNDE:
SHRI SHRIRANG APPA BEARNE:
SHRI ADHALRAO PATIL SHIVAJIRAC:
DR. SHRIKANT EKNATH SHINDE:
SHRI VINAYAK BHAURAOQ RAUT!:

Wikl the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:
(a) the population of senior citizens in absolute and percentage terms in the country, State-wise:

(b) the funds allocated and expenditure incurred under various welfare schemes for senior
citizens during the last three years and the current year, Scheme-wise;

(¢) whether the Government has not spent any amount on awarencss generation for maintenance
and welfare of parents and senior citizens, setting up of national commission for senior citizens,
setting up of helpline for senior citizens at district level or at national level, creation of national

trust for aged and impiementation of national policy for senior citizens in the Financial Year
2016-17;

(d) if so, the reasons therefor; and

(e) the steps taken by the Government for effective implementation of national policy for senior
citizens? d

ANSWER

MINISTER OF STATE FOR SCCIAL JUSTICE AND EMPOWERMENT
(SHRI VICAY SAMPLA)

(a)Data regarding the population of Senior citizens in absolute and percentage terms in the
country State-wise as per Census 2011 and as compiled from the data available on the

website of Registrar General of India (hftp:/www.censusindia.gov.in/2011census/C-
series/C-14.html) is at Annexure-l .

(b)The Ministry of Social Justice and Empcwerment is implementing a Central Sector
Scheme of Integrated Programme for Older Persons (JPOF) under which grants-in-aid are
given for running and maintenance of, inter-alia, Old Age Homes, Day Care Centres,
Mobile Medicare Units, Muilti Facility Care Centre for Older Widows etc. The main
objective of the Scheme is to improve the quality of life of Older Persons by providing basic
amenities like shelter, food, medical care and entertainment opportunities etc. Implementing
agencies cligible for assistance under the Scheme are Panchayati Raj Institutions/Local
Bodies, Non-Governmental Voluntary Organizations, Institutions or Organizations set up by
Government as autonomous/subordinate bodies, Government Recognized Educational

g - -



Institutions, Charitable Hospitals/Nursing Homes, and Recognized Youth Organizations °
-such as Nehru Yuvak Kendra Sangathan (NYKS) and in exceptional cases the State
Governmeénts/UT administrations., The data regarding funds released under the Scheme of
IPOP during 2013-14, 2014-15, 2015-16.and 2016-17 (upto 25.01.2017) is given below:-

Year ' Allocation (Rs.in crores) | Release(Rs. in crores)
2016-17(upto 25.01.2017) | 37.00 7936

| 2015-16 55.00 _ 27.58

2014-15 5000 1499 . 7 5]
2013-14 50.00 15.56

As per information received from Ministry of Health & Family Welfare, that Ministry had
launched the “National Programme for the Health Care of Elderly” (NPHCE) during 2010-11
to address various health related problems of elderly people. The major objectives of the
NPHCE are establishment of Department of Geriatric in identified Medical Institutions as
Regional Geriatric Centres for different regions of the country and to provide dedicated
health facilities in District Hospitals, Community Health Centres (CHCs), Primary Health
Centres (PHCs) and Sub-Centres (SCs) levels through State Hcalth Somety Followmg
facilities are being provided under the Programme:

o Geriatric OPD, 30 bedded Geriatric ward for in-patient care, etc at Regional Geratric
Centres,
o QGeriatric OPD and 10 bedded Geriatric Ward at District Hospitals,
¢ Bi-weekly Geriatric Clinic at Community Health Centres (CHCs)
o Weekly Geriatric Clinic at Primary Health Centre (PHCs),
e Provision of Aids and Appliances at Sub-centres
In addition, that Ministry is supporting the development of two National Centres of
.Ageing-one in AIIMS, Ansari Nagar, New Delhi and another in Madras Medical College,
Cheninai under tertiary component of the programme. The details of the fund released and
utilized in different States/UTs during the last three years and current year, are at
Anrexure-] and Annexure -IIL

As per information teceived from Ministry of Rural Development Old Age Pension is
~provided under Indira Gandhi National Old Age Pension Scheme (IGNOAPS), the eligible
age for IGNOAPS is 60 years. The pension is Rs. 200 p.m. for persons between 60-79 years
and belonging to below poverty line (BPL) household and as per the criteria preseribed by

Government of India. -

After attaining the age of 80 yearé, the beﬂeﬁciary starts getting a pension of Rs. 500/-
per month, The funds released to States/UTs under Indira Gandhi National Old Age
Pension Scheme (IGNOAPS), is as under:-

[Ycar Allocation/Release(Rs. in crores)
2016-17(as on date) 475 .61

2015-16 ' 580769

Lzmis _ 1418098

9% -



(c) & (d) 'As per the recommendations of meeting of the Standing Finance Commitiee
(SFC) in the Ministry of Social justice and Empowerment the following Schemes were
merged with the different components of the already existing Schemc of IPOP:-

i) Awareness Generation for the Maintenance and Welfare of Parents and
Senior Citizens' Act, 2007.
ii) Setting up of Helpline for Senior Citizens at National Level

jii) Setting up of Helpline for Senior Citizens at District Level

iv) Scheme for implementation of the New National Policy on Senior Citizens;

The Scheme of "Setting up of National Trust for the Aged" was dropped, in
view of the proposal for setting up of Senior Citizens Welfare Fund and the Scheme
of "Setting up of National Commission for Senior Citizens" was dropped in view of
the proposal for strengthening of the existing National Council of Senior Citizens.
Therefore, the question of incurring any expenditure on the above Schemes in 2016-
17 does not arise,

(e) The existing National Policy on Older Persons (NPOP) was announced in 1999 to
reaffirm the commitment of the Government to ensure the well being of the older
persons. Keeping in view the changing demographic pattern, socio-economic needs of
the senior citizens, social value system and advancement in the field of science and
technology over the last decade, a new National Pohcy for Senior Citizens is under *
finalization to replace the NPOP- 1999

e e e e e e e e e s R

o oo e



Annexure referred to in re

census 2011 (State/UT wise)

ANNEXURE-I

to Part (a) of Lok Sabha unstar ed guestion No-835 to IJ

answered or 07.02.2017

Population of Senjor Citizens in absolute and percentage terms in the country, as per

SL.No Name of the State/UT Totai population of | Total population of Senior Percentage of
' States/UTs as per Citizens (60+) in the {  Senior Citizens in
Census 2011 States/UTs as per Census the States/UTs
. 2011
1 JAMMU & KASHMIR 1,25,41,302 9,22,656 7.36
2 | HIMACHAL PRADESH 68,64,602 7,03,009 10.24
3 PUNJAB 2.77.43,338 28,6517 1033 |
4 CHANDIGARH 10,55,450 67,078 6.36
5 UTTARAKHAND 1,00,86,292 9,00,809 8.93
6 HARYANA 2,53,51,462 21,583,755 | 8.65
7 NCT OF DELH{ 1,67,87,941 11,47,445 6.83
8 |  RAJASTHAN 6,85,48,437 51.12,138 746
9 | UTTAR PRADESH 19,98,12,341 1,54,39,904 7.73 |
10 | BIHAR 10,40,99,452 77,07,145 | 740
11 | SIKKIM 6,10,577 40,752 | 6.67
12 | ARUNACHAL PRADESH 13,83,727 63,639 4.60
13 | NAGALAND 19,78,502 1,092,726 5.19
14 MANIPUR 28,55,794 2,00,020 7.00
15| MIZORAM 10,97,206 68,628 6.25
16 TRIPURA 36,73,917 2,89,544 7.88
17 MEGHALAYA 29,66,889 1,38,902 4.68
13 ASSAM 3,12,05,576 | 20,78,544 6.66
19 WEST BENGAL 9,12,76,115 77,42,382 8.48
20 JHARKHAND 3,29,88,134 23,56,678 7.14 |
21 ODISHA 4,19,74,218 39,84,448 9.49
22 CHHATTISHGARH 2,55,45,198 20,03,509 7.84
| 23 MADHYA PRADESH 7,26,26,809 57,13,316 7.87
24 GUJARAT 6,04,39,692 47,86,559 7.92
25 DAMAN & DIU 243,247 11,361 4.67 |
26 DADRA & NAGAR 3,43,709 13,892 4.04
HAVELI
27 MAHARASHTRA 11,23,74,333 1,11,06,935 | 9.88
28 ANDHRA PRADESH 8,45,80,777 82,78,241 9.79
29 KARNATAKA 6,10,95,297 57,91,032 | 0.43
3G GOA 14,58,545 1,63,493 11.21
31 LAKSHADWEEP 64,473 | 5,270 8.17
32 KERALA 3,34,06,061 | 41,93,393 12.55
33 TAMILNADU 7,21,47,030 75,09,758 10.41
34 PUDUCHERRY 12,47.953 1,20,436 9.65
35 | ANDAMAN & NICOBAR 3,80,581 25,424 6.68
- ISLANDS
J 1,71,08,54,977 10,38,49,640 5.58

undivided Andhra Pradesh.

U5

Note:- Populatxon of the State of Telangana is included in the population of the State of



Annexure I
Annauure referred to in reply to part{b) of Lok Sabha unstarred question Na-825 to be answared on 07,02.2017

Name ofthe | f o National Programme for Health Care of the Elderly
fis. in Crore
2013.14 2034-15 2015-16% 2016-17%
§l.| Name of State | Allocation/ | Utllization [Allocation/| Utilization | Allocation | Utilization | Allocation | Utilization
o Relezses Releases
Andaman & 1
1 |Nicobar Island 0,00 0.00 0.00 0.00§ 0.73 0 1.21 0.00
2 |Andhra Pradesh 0,00 0,01 0.00 0.00 17.66 0 17.49 0.00
Arunachal
3 |Pradesh 0.00 0.00 0.00 0.00 7.81 0 7.81 0.02
4 |Assam 0.00 1.29 1.42 D.54 44,44 148 44,441 0.94
5 |Bihar 0,00 0.83 1.50 0.84 36.43 0.18 36.08I 0.05
6 |Chandigarh 0.00 0.00 .00 0.00 0.25 o! 0421 3.00
7 [Cnhattisgarh 0.51 1.21 0.9 1.27 14.99 0.26 14.85] 117
Dadra & Nagar !
8 |Havelt 0.00 0.00 0.00 0.00 0.66 0.15 1.09 .13
9 |Daman & Diu 0.00 0.00 0.24 0.00! 0.47 0 0.78 0.00
10|Dethi 0.00 0.00 0,00 0.00 4.05 0 6.72 £.00
11|Goa i - D.00 0.00 0,00 0.0¢ 0.47 o 0.46 0.00
12| Gujarat 0.00 1.00 2.i6 231 23.53 1.91 21.32 102
13[Harvana 0.00 1.34 0.78 0,49 7.67 0.68 7.6 0.38!
Himachal il
14 {Pradesh 0.00 0.19 0.12 0.68 6.55 0.47 6.48 0.16
Jammu & :
15|Kashmlir 0.00 1.27 0.00 0.85 14.73 091 14.55 0.37
16 {Jharkhand 0.00 0.18 154 0.56 15.26 ] 1511 0.32:
17 |[Karnataka 0.00 1.58 1.71 0.16 21.56 0.92 21.34 0.62
18|Kerala 0.00 1.23 1.50 7.50 9.33 0.76 9.24 1.28
19iLakshadweep 0.00 0.00 0.96 0.11 0.12 0.25 0,21 0.004
20!Madhya Pradesh 0.00 2.37 2.8 0.82 35.75 1.05 a5 4| 0.24
21|Maharashtra 0.00 1.45 2.04 2.39 38.05 1,86 37,68/ 6.32
22 {Manipur 0.00 0.00 0.00 0.00 5.00 0.60 5.00 0.66
23 Meghalaya 0.00 0.00 .00 0.00 £.31 0 5.31 0.00
24|Mizoram 0.00 0.00 1,19 0.00 2.85 0.07 2.85 0.25
25| Nagaland 0.00 0.00 0.00 0.00 3.66 0 3.66 0.00
26|0disha 0.34 3,54 1.16 1.41 19.74 0.81 19,55 0.43
27 |Pudducherry 0.00 0.00 0.00 0.00 0.31 ] 0.52 0.001
28¢Punjab 0.00 1.71 kL 0.48 B.43 0.82 8,35 c.02
29 |Rajasthan 0.00 0.64 0.87 0.86 36.05 8.26 35.7 3.42
30 |Sikkim 0.31 0.43 0.44 0.00 1.27 0.51 1.27 0,09
31 |Tamil Nadu 0.00 .00 0.004 0.00 21.66 0 21.45 .00}
32|Tripura 0.00 0.00 0.00 0.00 5,32 0 5.32 0.00
33 |Uttar Pradash 0.00 1.89 0.00 0.00 72.51 6.28 71.81 2.59
34 |Uttarakhand 0.00 0,94 0.00 0.11 899 0 8.9 Q.00
35| West Bengal 0.00 0.8% 1.50 0.19 25.09 0.24 24.85 0.12
36 {Telangana 0.00 0.00 0.00 0.00 12.63 0 125 0.00
Tota! 1.16 23.99 22.95 21.57 527.33 28.17 527.36 13,97

Note: * From 2015-16 anwards funds were allocated under NCD Flexible Pool by NHM for Five programmes and expenditure
pertains to NPHCE only.

Y



Annaxure I
Annesure referred to in 1o part{b) of Lok Sabha unstarred guestion No-835 1o be answered on 07.02,2017
Naime of the Scheme: | ] Natignal Programme for Health Care of the Elderly
e Rs, ln Crore
- 2053-14 2014-15 - 2015-16 . 2016-17
5L} Name of Institute . | Allocatio | Utiizatic | Allocation/R | Utilization |Aflocation/R[ WRilization |Allecation/| Utilization as
No. ' oS n eleases’ ’ eleasas as on Releases | on'30.09.2016
Relaases |- i 31.03.2016 . e
Govt. Medical College, o.opf 00 0.00 0.00 0.00) - “0.00 Coode] 0.00
1 Tiruvgnanthapuram, Keraiz ' . Co - .
Intt. OF hedicat Sclences, 0.00 6,09 0.00 0,52 ¢.00[ 037 - 1.25 0.16
2 lanu, ue .
Guwahatt Medical Collage, 0.00 1.23 a.00| 07 0.00 0.56 6.89 0.33)
jGuwahat], Aszam
3 .
5. Medical College 0.00 0.00 0.00 .00 0.50 0.00 0.00] 246
tadhpur,-Rajasthan
4 linsttitute
Madras Medical College 0.00 2.76 D.00 0.05 0.30 0.07 0.50 0.00
|Chemnal, Taml} Nadu
5
Grants Medical College & JJ 0.00 1.53 0.00 034 0.50 0.27 .06 0.00
Hespltal, Mumbai, -
| 8 imsharashira_ : .
Shar-a-Kashimir tnsttute of 0.00 0.65 .00 6,30 0.50 .00 0.00 0.00
Wedical Sclence, Srinagar, § i
I._L L
All tindla institute of - 0,00 0.64 0.00 0.00 0,00 0.00 0.40 .00
Medical Science, Mew Delhi .
040 0,00 Q.00 0.00 1.00 0.00 247 0.00
.00 0.00 0.00 0.00 1.00} - 0.00 2.47 6,00
0.00 6.00 0.00 0.00 1,60 1.00) 2,47 .00
11 Hydgrabad
5.C.B, Medical College, 0.00 0,00 0.00 .00 1,00 0.00 247 0.00
{ 12 [rubtack -
King Gecrge’s Medicat 0.0 0.00 0.00 .00 1.00 8.00 247 £.00
13 Tuniversity, Lucknow )
fiajendra Inztitute of 0.00 2.00 0,00 o.00 0.00 0.00] 347 0.00
Medical Sclences, Ranchi
14
Bangalere Medical College 0.00 0.00 6,00} 0.00 .00 0.80 5.47 . 0.00
& Research [nstitute,
15 {pongalury
iaJ. Medical Coliege, C.00 0,00 0.00 0.00 0.00 0.00 2.50 0,00
16 | Abmadabad : - .
Government Medical .00 0.00 0.00 a.o0 0,00 G.00, 0,00,
17 |college, Nagpur -
Arartala Medical College, 0.00 0,00 0.00 0.00 .00 0.00 347 o,oul
18 Agartala )
Fatna Medical College, 0.00 0.00 0.00 0.00]- 0.00 Q.00 0,00
19 [patna
Rajendra Prasad 0.00 .00 0.00 0.00 0,00 0.00 2.50 0.00
ollege, Himachal Pradesh
20
SubTotal 0.00 6.801( 0.00 212 7.00 1.27 30,39 9495
Matioral Centre for Ageing .
[RCAS)
Wattas Medical College, 0.00 D00 0.00 .00 1060 .00 20.00 19.97
21 Ichennal
All indja istitute of Medica? 0.00 0.00 0.00 0,00 %.00 0,00 21,08
ISeienca, New Dathi
22
SubTatal 09.00 0.00 0.00 0.00 18.00 0.00 4500 12.97

47



APPENDIX~TX

e
GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO. 13518
TO BE ANSWERED ON 08.08.2017

NATIONAL POLICY FOR SENIOR CITIZENS

+3518. SHRI RAJU SHETTY:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether any committee has been constituted by the Government for senior citizens under
National Policy 2011;

(b) if so, the composition of the Committee;
(c) whether the said committee has submitted its recommendations to the Government;
(d) if so, the details of the recommendations made by the Committee; and

(¢) the time by which the new National Policy for Senior Citizens is likely to be finalized and
implemented?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI VIJAY SAMPLA)

(a) & (b): The Government had constituted a committee, headed by Smt. (Dr.) Mohini Giri to
review the National Policy on Older Persons, 1999 and to draft a new National Policy on Older

Persons. The composition of the Committee is placed at Annexure,

(¢) & (d): The review committee had submitted its report along with a draft ‘National Policy for
Senior Citizens’, which includes the concept of ‘ageing in place’, institutional care as the [ast
resort welfare of elderly women, rural poor, barrier-free age-friendly society, long-term saving

instruments, income generation activities, technelogical advancement, etc,

(e): Keeping in view the changing demographic pattern, socio-economic needs of the senior
citizens, social value system and advancement in the field of science and technology over the last

decade, a new National Policy for Senior Citizens is under finalisation to replace the NPOP,
1999.

ook ok oK
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ANNEXURE
© Annexure .referzeg to_in reply to Lok Sabha WUnstarred Question No. 3518 for

8.2017 regarding ‘National Policy for Senior Citizens’
Composition of the Committee constituted by the Government in 2010 to review the

National Policy on Older Persons, 1999

Dr. (Smt.) Mohini Giri Chairperson
Shri M.M. Sabharwal ' Member
Shri K.R. Gangadharan Member
Dr. {Ms.) Shielu Sreenivasan Member

Representatives of the following Central Ministries:

(1) Ministry of Health & Family Welfare Member
{2) Ministry of Rural Development Member
(3) Ministry of Finance ‘ : Member
(4) Ministry of Home Affairs Member
{5) Ministry of Women & Child Development Member
Secretary, Social Welfare Department, Government of Delhl Member
Secretary, Social Welfare Department, Government of Andhra Pradesh  Member
Secretary, Social Welfare Department, Government of West Bengal Member
Secretary, Social Welfare Department, Government of Maharashtra Member
Secretary, Social Welfare Department, Government of Assam ‘ Member

Joint Secretary (Social Defence),
M/o of Social Justice & Empowerment Member Secretary

AR Kok



PEPEN DX

GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO., 596
TO BE ANSWERED ON 06.02.2018

NATIONAL POLICY FOR SENIOR CITIZENS
596. SHRI JANARDAN SINGH SIGRIWAL;
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government has prepared/is implementing a new national policy for senior citizen in

view of the changing demographic pattern, socio economic needs of the senior citizens, social value
system etc.;

(b) if so, the details thereof along with the aims and objectives;

(c) if not, the time by which the said policy is likely to be implemented; and

(d) the other measures being taken by the Government for welfare of older persons in the country?
ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI VIJAY SAMPLA)

(a): Yes, madam. Keeping in view the changing demographic pattern, feminisation of ageing,
socio-economic needs of the senior citizens, social value system, advancement in the field of
science and technology over the last decade, the existing National Policy on Older Persons
(NPOP) is currently under revision,

(b) & {c): The National Policy on Older Persons (NPOP) has been renamed as National Policy for
Senior Citizens (NPSrC). The draft NPSrC envisages mainstreaming of issues concerning senior
citizens, creating an inclusive barrier-free and age-friendiy environment, promoting the concept of
‘Ageing in Place’, providing special attention to the needs of the oldest of the old and elderly
women, protecting senior citizens from neglect, abuse or exploitation, health care and support,
shelter, financial independence etc. ln view of the fact that the Policy encompasses various
aspects of welfare of senior citizens, it would be finalised shortly.

(d): Ministries/Departments of the Central and the State Governments provide various
benefits/facilities for the welfare of Senior Citizens. A list incorporating such measures taken by
the Central Government is at Annexure.
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ANNEXURE

INITIATIVES OF GOVERNMENT OF INDIA FOR WELFARE OF SENIOR CITIZENS

As on Japuary 2018)

MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT:

1.

National Policy on Older Persons (NPOT), 1999

The existing National Policy on Older Persons (NPOP) was announced in January 1999 by
Ministry of Social Justice and Empowerment to reaffirm the commitment to ensure the well-
being of the older persons. The Policy envisaged State support to ensure financial and food
security, health care, shelter and other needs of older persons, equitable share in
development, protection against abuse and exploitation, and availability of services to
improve the quality of their lives. The primary objectives were: to encourage individuals to

" make provision for their own as welil as their spouse’s old age; to encourage families to take

care of their older family members; to enable and support voluntary and non-governmentaj
organizations to supplement the care provided by the family; to provide care and protection
to the vulnerable elderly people; to provide adequate healthcare facility to the elderly; to
promote research and training facilities to train geriatric carc givers and organizers of

“services for the elderly; and to create awareness regarding elderly persons to help them lead

productive and independent live.

Keeping in view the changing demographic pattern, feminisation of ageing, socio-economic
needs of the senior citizens, social value system, advancement in the ficld of science and
technology over the last decade, the existing National Policy on Older Persons (NPOP) is
currently under revision.

Maintenance and Welfare of Parents and Senior Citizens Act, 2007

The Maintenance and Welfare of Parents and Senior Citizens (MWPSC) Act, 2007 was
enacted in December 2007 to ensure need based maintenance for parents and senior citizens
and their welfare. The Act is not applicable to the State of Jammu & Kashmir, and the state
of Himacha!l Pradesh has its own Act for Senior Citizens. The benefits of the Act extend
also to senior citizens, with Indian Citizenship, staying abroad. The Act provides for
Maintenance of Parents/ senior citizens by childrer/ relatives made obligatory and
justiciable through Tribunals, Revocation of transfer of property by senior citizens in case of
neglect by relatives, Penal provision for abandonment of senior citizens, Establishment of
Old Age Homes for Indigent Senior

Citizens, and Adequate medical facilities and security for Senior Citizens. The Act has been
notified by ali States and UTs. The States/ UTs which have notified the Act are required to
frame Rules under Section 32; constitute Maintenance and Appellate Tribunals under

_ Sections 7 and 15; and appoint Maintenance Officers under Section 18 under the Act.

However, amendment of the MWPSC Act is undet consideration in this Ministry, pursuant
to the recommendation of the Group of Secretaries on Education-and Social Development
constituted by the Government. '
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3. National Council of Senior Citizens

In pursuance of the National Policy for Older Persons (NPOP), a National Council for Older
Persons (NCOP) was constituted in 1999 to oversee implementation of the Policy and to
advise the Government in the formulation and implementation of policy and programmes
for the aged. The National Council for Older Persons (NCOP) has been reconstituted and
renamed as National Council of Senior Citizens (NCStC). The mandate of NCSrC is to
advise Central and State Governments on the entire gamut of issues related to welfare of
senior citizens and enhancement of their quality of life. The Hon’ble Minister, Social Justice
and Empowerment is the Chairperson of the Council. The Council comprises of non-official
members hailing from every region of the country and has fifty percent women
participation. The Council meets every year, under the chaixpersonship- of the Hon'ble
Minister (SJ&E) to discuss upon igsues relating to the welfare of senior citizens.

4.  Celebration of International Day for Older Persons (IDOP)

In order to recognize the efforts made by eminent senior citizens and Institutions involved
in rendering distinguished services for the cause of elderly persons, especially indigent
senior citizens, the Ministry of Social Justice and Empowerment (Department of Social
Justice and Empowerment) has a Scheme of National Awards for senior citizens to
showcase the Government’s concern for senior citizens and its commitment towards senior
citizens with the aim of strengthening their legitimate place in the society. The Scheme of
National Awards for senior ¢itizens was notified in the Gazette of India on 22.01.2013. The
awards named "Vayoshreshtha Samman' were presented for the first time during 2013, on 1*
October, on the occasion of International Day of Older Persons (IDOP).

The Awards are conferred on eminent individuals and outstanding institutions or
organizations including Best Institution for Research in the field of Ageing, Best Institution
for providing Services to Senior Citizens and Awareness Generation, Best

District Panchayat in providing Services and Facilities to Senior Citizens, Best Urban Local
Body in providing Services and Facilities to Senior Citizens, Best State in Implementing the
Maintenance and Welfare of Parents and Senior Citizens Act, 2007 and providing Services
and Facilities to Senior Citizens, Best Private Sector Organisation In promoting the
wellbeing and welfare of Senior Citizens, and Best Public Sector Organisation in promoting
the wellbeing and welfare of Senior Citizens (Citation and Memento), Centenarian, Lifetime
Achievement. Creative Art etc.

On ¥ October every year, Ministry of Social Justice and Empowerment also organizes
Health Camps, Inter-generational walkathons etc. in different States with active participation
of Senior Citizens, Youth, Celebrities and Media-persons ete.

5. Central Sector Scheme of Integrated Programme for Qlder Persons (IPOP)

Department of Social Justice and Empowerment runs the Central Sector Scheme of
Integrated Progranume for Older Persons (IPOP). Under the Scheme, financial assistance up

to 90% of the project cost is provided to Government/Non-Governmental
Organizations/Panchayati Raj Institutions/local bodies etc. for running and maintaining old



age homes, day care centres and mobile medicare units. Some of the innovative projects
under the Scheme are:

. Maintenance of Respite Care Homes and Continuous Care Homes;
. Running of Day Care Centres for Senior Citizens afflicted with Alzheimer's Discase/
' Dementia;

. Physiotherapy Clinics for Senior Citizens; _

. Helpline and Counselling Centres for Senior Citizens including Helpline for Senior
Citizens at the National and District level by the Ministry:

. Programme for Sensitisation of School/College Students;

. ‘Regional Resource and Training Centres;

. Awareness Generation Programmes including those relating to the Maintennace and
Welfare of Parents and Senior Citizens (MWPSC) Act, 2007 and National Policy for
Senior Citizens (NPS1C);

. Formation of Vridha Sanghas/Senior Citizens Associations/Self Help Groups.

Some of the important activities/projects supported under the Scheme are:

. Maintenance of Old Age Homes including those under Sansad Adarsh Gram Yojana
(SAGY) to provide food, care and shelter for a minimum number of 25 destitute
Senior Citizens.

. Maintenance of Mobile Medicare Units to provide medical care to the Senior
Citizens living in rural, isolated and backward areas.

. Maintenance of Respite Care Homes and Continuous Care Homes for a minimum of
25 Senior Citizens who live in Old Age Homes but are seriously ill requiring
continuous nursing care and respite.

Rastriya Vayoshri Yojana- A Scheme for pfoviding Physical Aids and Assisted-Living
Devices for Senior Citizens belonging to BPL Category

This Scheme, started in the financial year 2016-17, aims at providing Senior Citizens,

belonging to BPL category and suffering from any of the age related disability/infirmity viz.

Low vision, Hearing impairment, Loss of teeth and Locomotor disability, with such assisted-

living devices which can restore near normalcy in their bodily functions, overcom.ing the

disability/infirmity manifested. The assistive devices shall be of high quality and conforming
to the standards Jaid down by the Bureau of Indian Standards, wherever feasible.

The National launch of the Scheme was done on lst April 2017 at Nellore, Andhra Pradesh.
Till 31* January, 2018, a total of 19 camps had been held, wherein 52,512 devices have been
distributed, benefiting 27368 senior citizens.

| Senlor Citlzens Welfare Fund

Senior Citizens' Welfare Fund was established in 2016, for promotion of Schemes for the
welfare of senior citizens, in line with the National Policy on Older Persons and the National
Policy for Senior Citizens, including schemes for promoting financial security of senior
citizens, healthcare and nutrition of senior citizens, welfare of elderly widows, schemes
relating to Old Age Homes, Short tay Homes and Day Care of senior citizens etc. The
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Fund 18 administered by an Inter-Ministerial Commuittee with the Ministry of Social Justice
and Empowerment as the Nodal Ministry for administration of the Fund. Secretary,
Ministry of Social Justice and Empowerment is the chairperson of the Inter-Ministerial
Committee.

Ministries/Departments of Government of India, dealing with the subject matters of senior
citizens, have been requested to forward proposals for new and innovative schemes for the
welfare of senior citizens.

Rashtriya Vayoshri Yojana (RVY), a Central Sector Scheme, is funded from Senior
Citizens’ Welfare Fund. Under the Scheme of RVY, aids and assistive living devices are
provided to senior citizens belonging to BPL category who suffer from age related
disabilities such as Jow vision, hearing impairment, loss of teeth and loco-motor disabilities.
The aids and assistive devices viz. walking sticks, elbow' crutches, walkers/crutches,
tripods/quadpods, hearing aids, wheelchairs, artificial dentures and spectacles are provided
to eligible beneficiaries.

Further, a project for extending financial assistance for procurement of 30 Electric Operated
Golf Carts at 8 Airports, proposed by Ministry of Civil Aviation, has been approved under
the Senior Citizens' Welfare Fund.

National Institute of Social Defence (NISD)

The National Institute of Social Defence, an autonomous organization under this Ministry is
the nodal Training and Research Institute for interventions in the area of Social Defence.
The objective of the Institute is to strengthen and provide technical inputs to the social
defence programmes of the Government of India and to develop and train the manpower
resources required in the area of social defence. The Institute is mainly invelved in
conducting training programmes pertaining to care for senior citizens, drug abuse prevention
and other social defence issues like beggary, transgender etc. NISD also undertakes
consultations/seminars on policies

and programmes in the field of social defence to anticipate and diagnose social defence
problems and develop programmes for prevention, treatment and rehabilitation.

MINISTRY OF HEALTH AND FAMILY WELFARE

1.

Nationai Programme for Health Care of the Elderly (NPHCE), 2011:

Nationa! Programme for Health Care of the Elderly (NPHCE) of Ministry of Health and
- Family Welfare, launched in 2011, aims at providing dedicated health care facilities to the

elderly people through State Public Health Delivery System at primary, secondary and
tertiary levels, including outreach services. NPHCE is approved for implementation mn 418
districts of 34 States/UTs. 2 National Centres of Ageing is under constructioni. § Regional
Geriatric Centres exists and 12 under construction.



2.  Rashtriya Swasthya Bima Yojana:
Under Rashiriva Swasthya Bima Yojana (RSBY), health insurance is extended to BPL
families. In the current year, 413 lakh BPL families have been covered in 457 districts. As a
top-up to RSBY, Senior Citizens Health Insurance Scheme (SCHIS) is extended to
exclusively cover senior citizens of BPL families.
3.  Longitudinal Agelng Study in India (LASI):
Ministry of Health and Family Welfare launched the Longitudinal Ageing Study in India in
2016 t0 assess health status of the elderty in the country. This is the largest survey of its kind,
including survey of more than 60,000 elderly over 25 years plan. This survey will provide
scientifically validated data on various issues of the elderly.
4.  Separate queue:
Provision for separate queues for senior cifizens is observed in Hospitals for all purposes,
MINISTRY OF FINANCE
1. Financial Concessions and Benefits to senior citizens:
Ministry of Finance provides higher Income-tax exemption for senior citizens for deposits
under Senior Citizen Saving Scheme; income-tax exemption for younger generation for
payment of health insurance premium for parents who are senior citizens.
2. Varisht Pension Bima Yojana:

Department of Financial Services implements Varisht Pension Bima Yojana (VPBY)-2003
and 2014, which are social security scheme- for senior citizens, intended to give an assured
minimum pension to them based on guaranteed minimum return on the subscription
" amount. The pension is intended to give an assured minimum pension based on guaranteed
minimum return on the subscription amount. The pension is envisaged until death from ihe
date of subscription or upto 15 years whichever is earlier with payback of the subscription
amount on death of the subscriber to the pominee or after 15 years to the subscriber on
surrender of policy. These Schemes are implemented through Life Insurance Corporation
(LIC) of India. As on 31.03.2016, a total number of 2,84,699 beneficiaries and 3,17,991
beneficiaries under being benefitted under VPBY 2003 and 2014 respectively. A
new Scheme, ‘Pradban Mantri Vayovandana Yojana’ has been launched in 2017 which will

~ be open for one year. This Scheme is also being implemented through LIC of India.

MINISTRY OF RURAIL DEVELOPMENT

1.

~ Indira Gandhi National Old Age Pension Scheme (IGNOAPS):

Under the Scheme of IGNOAFS, old age pension of Rs. 200/- per month is provided to
persons of age group 60-79 years and Rs. 500/- per month to persons of age group 80 years
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and above. The State Government contributes certain amount over and above the Central
assistance. In the current year, approx. 200 lakh senior citizens have been its beneficiaries.

DEPARTMENT OF FOOD AND PUBLIC DISTRIBUTION

1 Annapurna Scheme:
Department of Food and Public Distribution allocates food grains as per requirements
projected by the Ministry of Rural Development under the Annapurna
Scheme, wherein indigent Senior Citizens, who are not getting pension under IGNOAPS,
are provided 10 kg of food grains per person per month free of cost.

2 Antyodaya Anna Yejana:
Department of Food and Public Distribution implements Antyodaya Anna Yojana (AAY ),
under which rice and wheat at a highly subsidised cost, is extended to households, headed
by widows/terminally ill/disabled persons/senior citizens, with no assured means of
maintenance or societal support.

MINISTRY OF TEXTILES

1.

Financial Assistance to handicrafts awardee artisans above 60 years of age:

Ministry of Textiles has a Scheme under which a monthly support of Rs. 3,500/~ per month
is given to such handicrafts awardee artisans abovc 60 years of age and have arrannual
income of less than Rs. 50,000/-.

DEPARTMENT OF PENSION & PENSIONERS® WELFARE

Retirement Benefits for retired Central Government employees:

Department of Pension & Pensioners’ Welfare monitors and ensures that the retiring Central
Government employees are granted retirement benefits including pension, so that they can
live an active and dignified life after retirement.

MINISTRY OF HOME AFFAIRS

Advisories issued to ensure Individual Safety and Security:

The Ministry of Home Affairs has issued two detailed advisories dated 27-3-2008 and 30-8-
2013 to all States Governments/UTs advising them to take immediate measures to ensure
safety and security and for elimination of all forms of neglect, abuse and violence against
old persons through initiatives such as identification of senior citizens, sensitization of
police personnel regarding safety, security of older persons, regular visit of the beat staff;
setting up of toll free senior citizen helpline; sctting up of senior citizen security celi;
verification of demestic helps, drivers etc.
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DEPARTMENT OF EMPOWERMENT OF PERSONS WITH DISABILITIES

Sugamya Bharat Abhiyan:

Department of Empowerment of Persons with Disabilities (DEPwD) of Ministry of Social
Justice and Empowerment launched the Accessible India Campaign (Sugamya Bharat
Abhiyan) in 2015 as a nation-wide Campaign for achieving universal accessibility for

- Persons with Disabilities (PwDs). Sugamya Bharat Abhiyan (Accessible India Campaign)

aims to enable persons with disabilities to gain universal access, equal opportunity for
development, independent living and participation in an inclusive society in all aspects of
life. This includes creation of elder friendly barrier free environment in buildings, public

. toilets, buses, bus-stands, airports and other public places to create age-friendly cities.

MINISTRY OF URBAN DEVELOPMENT

1.

Standards for Barrier-free Environment:

The Ministry of Urban Development has issued 'Harmonised Guidelines and Space
Standards for Barrier-Free Built Environment for persons with Disability and Elderly
Persons' in 2016. These Guidelines intend to address the needs of persons with disabilities

~and elderly persons with a wide range of accessibility elements and standards and not

limited to disabilities only, thus paving the way for universally accessible and inclusive
India. Further, under Urban Bus Specification-IT issued in 2013, the emphasis on buses
financed by the Ministry of Urban Development is on procurement of low floor buses with
proper ramps for easy access of the passengers and proper space for wheel chair to be
placed in the bus for the benefit of disabled persons and senior citizens.

MINISTRY OF HOUSING & URBAN POVERTY ALLEVIATION

1. Allotment of Ground Floor Dwelling Unit:
Ministry of Housing & Urban Poverty Alleviation has launched ‘Housing for All (Urban)
Mission, Pradhan Mantri Awas Yojana’ in 2015, The Mission Guidelines have been
circulated to State/UTs to meet the demand of housing in their States/UTs, specifying that
preference in allotment of dwelling units may be given to senior citizens and while making
the allotment, the families with senior citizens may be allotted house preferably on ground
floor or lower f{loors.

MINISTRY OF RAILWAYS

1. Reservation of seats and concession in fare:

»  Ag per rules, male Senjor Citizens of minimum 60 years and lady Senior Citizens of
minimum 58 years are granted concession in the basic fares of all classes of
Mail/Express/Rajdhani/Shatabdi/Jan Shatbdi/Duronto group of trains. The element of
concession 1s 40% for men and 50% for «women. No proof of age is required at the time
of purchasing tickets. However, they are required to carry some documentary proof as
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prescribed showing their age or date of birth and have to produce it if demanded by on-
board ticket checking staff. Senior Citizens can book reserve tickets across the
reservation counters as well as through internet.

» In the computerised Passenger Reservation System (PRS), there is a provision to allot
lower berths to Senior Citizens, Female passengers of 45 years and above
automatically, even if no ehoice is given, subject to availability of accommodation at
the time of booking. :

* In all trains having reserved accommodation, a combined quota of two lower births per
coach has been earmarked in sleeper, A/C 3 tier and A/C 2 tier classes for the Senior

Citizens, Female passengers aged 45 years above and pregnant women when travelling
alone.

» Accommodation is also earmarked for Senior Citizens during specified hours on
suburban sections by Central and Western Railways.

» Instructions exist for provisions of wheel chairs at stations. This facility is provided,
-duly escorted by coolies on payment as per present practice. Moreover;, Zonal Railways
have also been advised to provide free of cost ‘Battery Operated Vehicles for Disabled
and Old Aged passengers’ at Railway Stations,

» After departure of the train, if there are vacant lower berths available in the train and if
any physically handicapped person booked on the authority of handicapped concession
or a senior citizen, who has been allotted upper/middle berth, approaches for allotment
of vacant lower berths, the on-board Tickef Checking Staff has been authorised to allot
the vacant lower berth to them making necessary entries in the chart.

Separate qucues for senior citizens:

Separate counters are carmarked at various Passengers Reservation System (PRS) centres
for dealing with the reservation requisitions received from physically handicapped persons,
senior citizens, ex-MPS, MLAs accredited journalists and freedom fighters, if the average
demand per shift not less than 120 tickets. In case there is no justification for earmarking of
an exclusive counter for any of these categories of persons including handicapped persons
or senior citizens, one or two counters depending upon the total demand are earmarked for
dealing with the reservation requests for all these categeries of persons.

Reservation of seats in Metro Rail:

All metro rail projects implemented/under implementation in the country are having
disabled and elder friendly infrastructure such as proper ramps/lifts to the stations, level
boarding the alighting of passengers etc. There is a provision of reservation of seats in metro
rail coaches for the differently abled persons and senior citizens.

58



MINISTRY OF CIVIL AVIATION

1.

Concession of Fare:

Alrline /airport operator shall ensure provision of automated buggies free of charge for
all senior citizens, in the terminal building to facilitate their access to boarding gates
located beyond reasonable walking distance at all airports having annual ajrcraft
movements of 50,000 or more. This facility may be extended to other needy passengers
on demand basis free of charge.

Airport operators shall provide small trolleys after security check for carriage of hand
baggage (permitted as per regulation) up to the boarding gate.

Airport operator shall adequately display information regarding availability of automated
buggies and small trolleys in the terminal building at prominent locations including dos
and don’ts regarding the same. This shall also be published on the website of the airport
operator.

Further, Air India offers 50% discount to senior citizens on the highest economy class
Basic Fare. The discount is offered to those who have completed 60 years of age on the
date of commencement of journey.

- Senior citizens can also avail multi-level fares offered by Air India on each sector for

travel on domestic sectors, starting from a low level advance -purchase fares which
facilitate early selling to the highest one.
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APPEND/x _XT

s
GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO, 1826
TO BE ANSWERED ON 06.03.2¢18

AIDS AND ASSISTIVE LIVING DEVICES FOR SENIOR CITIZENS
1826. SHRI B. SRIRAMULU:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government has launched a scheme to provide senior citizens living below the
poverty line with walking sticks, spectacles, hearing aids and other such assistive devices;

(b) if so, the dotails thereof along with the number of beneficiaries under the scheme, State-wise;

(c) whether atrocities on senior citizens are on the rise in the country and if so, the details thereof
and the reasons therefor;

(d) the corrective steps taken/ proposed to be taken by the Government in this regard; and

(e) whether the Government has already introduced a National Policy for Senior Citizens and if
s0, the details thereof?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
- (SHRI VIZAY SAMPLA)

(a) & (b): Yes, Madam, The Ministry of Social Justice and Empowerment has launched the
‘Rashtriya Vayoshri Yojana (RVY)’ with an objective to provide senior citizens, belonging to
BPL category and suffering from age related disabilities/ infirmities, with such physical aids and
assisted living devices which can restore near normalcy in their bodily functions. Under the
Scheme, assisted living devices such as walking sticks, elbow cruiches, walkers/ crutches,
tripods/ quadpods, hearing aids, wheelchairs, artificial dentures, spectacies are provided free of
cost to the beneficiary semior citizens. The Scheme is being implemented by the “Artificial
Limbs Manufacturing Corporation (ALIMCQ)”, a Public Sector Undertaking under this
Ministry. The devices are distributed in the camp mode to the identified beneficiaries. The
National launch of Rashtriya Vayoshri Yojana was held at Nellore (A.P.) on 1™ April, 2017. A
total of 188 districts from all States/UTs have been selected for Rashtriya Vayoshri Yojana
distribution camps. As on date, 21 Distribution Camps have been organized at district level
distributing 58,325 aids and assistive devices to 31,304 Senior Citizens. The State-wise number
of beneficiaries is enclosed at Annexuvre-k.

(c): As per the information provided by Ministry of Home Affairs, the National Crime
Record Bureau (NCRB):-
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1. The specific information is not maintained by the Bureau.

2. However, a total of 18,714, 20,532 and 21,410 cases reported under total crime against
senior citizen during 2014, 2015 and 2016 respectively showing an increasing trend with
an increase of 9,7% in 2015 over 2014 and 4.3% in 2016 over 2015.

3. State/UT-wise and Crime head-wise cases registered under crime against senior citizen

during 2014-2016 is enclosed as Annexure-TI. :

4. State/UT-wise cases charge-sheeted, cases convicted, persons arrested, persons charge-
sheeted and persons convicted under crime against senior citizen durmg 2014-2016 is
enolosed as Annexure-IIL

(d): As per the information provided by Ministry of Home Affairs, ““Pclice’ and ‘Public Order’
are State Subjects under the Seventh Schedule to the Constitution of India. The responsibility to
maintain law and order, protection of life and property of the citizens rest primarily with the
respective State Governments. The State Governments are competent to deal with such offences
under the extant provisions of laws.

Ministry of Home Affairs has issued two detailed advisories dated 27.03.2008 and 30.8.2013
to all State Governments/UTs advising them to take immediate measures to ensure safety and
security for elimination of all forms of neglect, abuse anci violence against old persons through
initiatives such as identification of senior citizens, sensitization of police personnel regarding
safety, security of older persons, regular visit of the beat staff; setting up of toll free senior
citizen helpline; setting up of senior citizen security cell; verification of domestic helps, drivers
gtc.”

The Government has enacted the Maintenance and Welfare of Parents and Senior Citizens
(MWPSC) Act, 2007 which inter-alia mandates that the State Government shall prescribe a
~ comprehensive action plan for providing protection of life and property of Senior Citizens.

{(e): The existing National Policy on Older Persons (NPOP) was announced in 1999 to reaffirm
* the commitment of the Government to ensure the well being of the older persons. Keeping in
view the changing " demographic pattern, socio-eeonomic needs of the senior c1t1z\‘sma1
value system temn and advancement in the field of science and technology over the last decade, & new

National Policy for Senior Citizens is under finalization to W
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HAPPEND/x~XTT

GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO. 142
TO BE ANSWERED ON 11.12.2018

WELFARE OF PARENTS AND SENIOR CITIZENS Act, 2007

t42. SHRI GOPAL SHETTY:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government is taking adequate steps to safeguard the rights of senior citizens in
the country;

(b) if so, the details thereof along with the status of implementation of the Maintenance and
Welfare of Parents and Senior Citizens Act, 2007, State-wise; and

(c) whether the Government proposes 1o introduce a new national policy for senior citizens and
if 50, the details thereof including the time limit fixed in this regard?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SERI VEJAY SAMPLA)
(a) & (b): Yes Madam. The details of the Schemes and Programmes run by Government of India
for the welfare of Senior Citiznes is annexed at Annexure-A. The Status of implementation of

Maintenance and Welfare of Parents and Senior Citizens Act, 2007, state-wise, 1s annexed at
Annexure-B.

(c): For the purpose of mainstreaming of issues conceming senior citizens, creating an inclusive
basrier-free and age-friendly environment, promoting the concept of ‘Ageing in Place’, providing
special attention to the needs of the oldest of the old and elderly women, protecting senior
citizens from neglect, abuse or exploitation, health care and support, shelter, financial

independence etcﬂGovemment is considering revision of the existing National Policy on Older

Persons (NPOP). | o~
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ANNEXURE-A

[Annexure referred to part (aj) &(b} of reply to Lok Sabha Unstarred Question No. 42
due for reply on 11.12.2018]

Foliowing Schemes and Programmes are being run by the wvarious
Ministries/Departments of Government of India, for welfare of Senior Citizens:

1. The Ministry of Social Justice and Empowerment is implementing a Central Sector
Scheme namely “Integrated Programme for Senior Citizens (IPSrC)” {previously known
as “Integrated Programme for Older Persons (IPOP)"} under which grants in aid are given
for running and maintenance of Senior Citizens Homes {Old Age Homes)/Continuous Care
Homes, Mobile Medicare Units etc to the Implementing Agencies such as State
Governments /Union Territory Administrations (through Registered Societies)/
Panchayati Raj Institutions (PRIs) / Local bodies; Non-Governmental/Voluntary

Organizations. Under the Scheme grant is released after the receipt of Utilization Certificate
of previous grant.

2. Further, this Ministry has launched the ‘Rashtriya Vayoshri Yojana (RVY)’ on
1=t April, 2017 with an objective to provide senior citizens, belonging to BPL category and
suffering from age related disabilities/ infirmities, with such physical aids and assisted
living devices which can restore near normalcy in their bodily functions. Under the Scheme,
assisted living devices such as walking sticks, elbow crutches, walkers/ crutches, tripods/
quadpods, hearing aids, wheelchairs, artificial dentures, spectacles are provided free of cost
to the identified beneficiary senior citizens. The Scheme is being implemented by the
“Artificial Limbs Manufacturing Corporation (ALIMCO)", a Public Sector Undertaking under
this Ministry. The devices are distributed in the camp mode to the identified beneficiaries.
The Scheme is being funded from Senior Citizens’ Welfare Fund (SCWF).

3. In pursuance of the Budget Announcement, 2015-16, a "Senior Citizens' Welfare
Fundg” has been created to be utilized for such schemes, for promoting financial security of
senior citizens, hezlthcare and nutrition of senior citizens, welfare of elderly widows,
schemes reiating to Cld Age Homes, Short Stay Homes and Day Care of senior citizens etc.,
for the promotion of the welfare of senior citizens. The Fund comprises of the unclaimed
amounts transferred by every institution holding such fund in the Schemes including Small
Savings and other Saving Schemes of the Central Government such as Post Office Savings
Accounts, Post Office Recurring Deposits Accounts etc., Accounts of Public Provident Funds
and Accounts of Employees Provident Fund, that remain unclaimed for a period of seven
years from the date of the account being declared as inoperative account.
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4. ' The Fund is administered by an Inter-Ministerial Committee, comprising of =
Department of Financial Services, Ministry of Health and Family Welfare, Ministry of Rural
Development, Ministry of Housing & Urban Affairs and Ministry of Labour and
Employment, with Ministry of Social Justice and Empowerment as the Nodal Ministry for
administration of the Fund.

5. In pursuance of the National Policy for Older Persons (NPOP), a National Council
for Older Persons (NCOP)} was constituted in 1999 to oversee implementation of the

~ Policy and to advise the Government in the formulation and implementation of policy and
programmes for the aged. The National Council for Older Persons (NCOP) has been
reconstituted and renamed as National Council of Senior Citizens (NCSrC) in 2012, The
mandate of NCSrC is to advise Central and State Governments on the entire gamut of issues
related to welfare of senior citizens and enhancement of their quality of life. The Hon'ble
Minister, Social justlce and Empowerment is the Chairperson of the Council.

6. In order to recognize the efforts made by eminent Senior Citizens and Institutions
involved in rendering distinguished services for the cause of elderly persons, especially
indigent senior citizens, the Ministry of Social Justice and Empowerment started
celebrating International Day of Older Persons (IDOP), since 1t October, 2005, giving
‘Vayoshreshtha Samman’ in recognition to their contribution to the society. Further, in
order to showcase the Government’s concern for senior citizens and its commitment
towards senior citizens with the aim of strengthening their legitimate place in the society,
the Vayoshrestha Samman was upgraded to National Award and the Scheme of National
Awards for Senior Citizens was notified in the Gazette of India on 22.01.2013. The Awards
are given under thirteen categories. The National Awards were presented for the first time
during 2013, on 1= October, on the occasion of International Day of Older Persons (IDOP).
On 15t October every year, Ministry of Social Justice and Empowerment also organizes
Health Camps, Inter-generational walkathons etc. in different States with active
participation of Senior Citizens, Youth, Celebrities and Media-pers ons etc.

7. National Social Assistance Programme {NSAP) is a Centrally Sponsored Scheme of
Ministry of Rural Development. NSAP is a social security/social welfare programme
applicable to old aged, widows, disabled persons and bereaved families on death of
primary bread winner, belonging to below poverty line household. Old age pension is
provided under Indira Gandhi National Old Age Pension Scheme (IGNOAPS) to the
persons belonging to below poverty line (BPL) household. Central assistance of Rs, 200/-
per month is provided to the persons of 60-79 years of age and Rs. 500/- per month to the
persons of age of 80 years or more. This Scheme is implemented by the States/UTs.
Identification of beneficiaries, sanction and disbursement of benefit under the schemes is
done by the States/UTs.
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8. Top-up details as given by State Governments/UT Administrations:

S,No. | Top-up per person per | States/UTs E v
month
1. No top-up Arunachal Pradesh, Nagaland, Manipur

2. Top-up of Rs, 50/- Meghaiaya, Mizoram

. 4 Top-up ofRs. 75/- Madhya Pradesh

4, Top-up of Rs. 100/- Chhattisgarh, Odisha, Uttar Pradesh

5. Top-up of Rs, 200/- Assam, Gujarat, Jammu & Kashmir

6. Top-up of Rs. 250/- Kerala, Punjab, West Bengal

7 Top-up of Rs. 300/- Rajasthan, Tripura, Karnataka

8. Top-up of Rs. 400/- Bihar, Maharashtra, Sikkim

7 Top-up of Rs. 600/- Uttarakhand

10. Top-up of Rs. 800/- Andhra Pradesh, Tamil Nadu, Dadra & Nagar
Haveli, Daman & Diy, Lakshadweep

11, Top-up of Rs. 1000/- Chandigarh, Delhi, Himachal Pradesh, Telangana

12. Top-up of Rs. 1200/- Haryana

13. Top-up of Rs. 1800/- Goa, Puducherry

9. Department of Food and Public Distribution allocates food grains as per requireinents
projected by the Ministry of Rural Development under the Annapurra Scheme, wherein

indigent Senior Citizens, who are not getting pension under IGNOAPS, are provided 10 kg of
focd grains per person per month free of cost.

18. Department of Food and Public Distribution implements Antyodayz Anna Yojana
(AAY), under which rice and wheat at a highly subsidised cost, is extended to households,

headed by widows/terminally ill/disabled persons/senior citizens, with no assured means
of maintenance or societal support.

11. Ministry of Finance has launched a scheme namely ‘Pradhan Mantri Vaya
Vandanz Yoiana' (PMVVY) to protect elderly persons aged 60 years and above against a
future fall in their interest income due to the uncertain market condition, as also to provide
social security during old age. The scheme is being implemented through Lifs insuraaca
Corporation [LI0} of indiz. The scheme provides an assured return of 8% per annum
payable monthly for 10 years. The differential return i.e. the difference between return
generated by LIC and the assured return of 8%per annum would be borne by Government
of India as subsidy on annual basis. The scheme was open fer subscription for a period of
one year i.e. from 4% May 2017 to 3" May 2018. The minimum purchase price under the
scheme was Rs. 1.5 lakh per family for a minimum pension of Rs. 1,000/- per month and
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the maximum purchase price was Rs. 7.5 lakh per family for a maximum pension of Rs. ~
5,000/- per month.

12.  In pursuance to Budget Announcement 2018-19, Cabinet at its Meeting held on 2nd
May, 2018 has approved the extension of Pradhan Mantri Yaya Vandana Yojana up to
31st March 2020 and limit of maximum purchase price of Rs. 7.5 lakh per family under the
scheme has also been enhanced to Rs. 15 lakh per senior citizen, A total of number of
2,82,155 subscribers consisting corpus of Rs. 17,704.65 crore are being benefited under
PMVVY as on 30.06.2018.

13,  Further, Ministry of Finance provides income Tax Rehate to Senior Citizens.
Income Tax exemption for Senior Citizens of 60 years and above age is upto Rs. 3 lakhs and
only 5% is levied on income between 3 lakhs and 5 lakhs. Senior citizens above 80 years
and above age are exempted from paying income tax upto Rs. 5 Jakhs. Deduction in case of
every senior citizens u/s 80DDB of the Income Tax Act on expenditure on account of
specified diseases has been increased. To incentivize younger generation to look after
medical needs of their parents, section 80D of 1.T. Act provides for a deduction to keep in
force insurance on the health of the parents or parents of the assesse. A similar deduction is
also available to a Hindu Undivided Family (HUF) in respect of health Insurance premis, to
effect or to keep in force insurance on the health of any member of the HUF. Further, the
existing provisions of section 207 of the Income-Tax Act, 1961 exempts individual resident
senior citizens {60+ years) at any time during the previous year, from payment of advance
tax who does not have any income chargeable under the head "Profits and gains of business
or profession’.

14, Under the Service Tax law, activities relating to advancement of education
programmes or skill development relating to persons over the age of 65 years residing in a
rural area by an entity registered under Section 12AA of the Income Tax Act, 1961 are
exempt from Service Tax. With respect to senior citizens having Savings Account in Banks
and Post Offices, higher interest rates is given to the senior citizens,

15. Scheme for Reverse Mortgage:

The Scheme was launched in 2007. Under the Scheme, senior citizens can mortgage
their property with Bank and can get a maximum loan amount up to 60% of the value of
the residential property. The maximum tenure of the mortgage is 15 years and minimum is
10 years. Some banks are now also offering a maximum tenure of 20 years.

16. Insurance Regulatory Development Authority (IRDA), under the Ministry of Finance,
vide letter dated 25.5.2009 issued instructions on health insurance for senior cmzens to
CEOs of all General Health Insurance Companies which, inter-alia, inchudes:

» Allowing entry into health insurance scheme till 65 years of age,

> Transparency in the premium charged '

AT



Reasons to be recorded for denial of any proposals etc. on all health
insurance products catering to the needs of senior citizens.

> Likewise the insurance companies cannot deny renewability without specific
reasons.
Ministry of Textil

17.  Ministry of Textiles has a Scheme under which a monthly financial assistance of
Rs. 3,500/- per month is given to such handicrafts awardee artisans who are above 60
years of age and have an annual income of less than Rs. 50,000/-.

2 Pensioner

18. Department of Pension & Pensioners’ Welfare monitors and ensures that the

retiring Central Government employees are granted retirement benefits including pension,
so that they can live an active and dignified life after retirement.

EE. s g .::!w Sﬁ i

19. The Ministry of Home Affairs has issued two detailed advisories dated 27-3-2008
and 30-8-2013 to all States Governments/UTs advising them to take immediate measures
to ensure safety and security and for elimination of all forms of neglect, abuse and
violence against old persons through initiatives such as identification of senior citizens,
sensitization of police personnel regarding safety, security of older persons, regular visit of
the beat staff; setting up of toll free senior citizen helpline; setting up of senior citizen
security cell; verification of domestic helps, drivers etc.

Z3. Department of Empowerment of Persons with Disabilities (DEPwD) of Ministry of
Social justice and Empowerment launched the Accessible India Campaign (Sugamya
Bharat Aohiyan) in 2015 as a nation-wide Campaign for achieving universal accessibility
for Persons with Disabilities {(PwDs). Sugamya Bharat Abhiyan {Accessible India Campaign)
aims to enable persons with disabilities to gain universal access, equal opportunity for
development, independent living and participation in an inclusive society in all aspects of
life. This includes creation of elder friendly barrier free environment in buildings, public
toilets, buses, bus-stands, airports and other public places to create age-friendly cities.
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Ministry of Railways:

21.

Indian Railways have taken various measures for Welfare of senior citizens, some of

which are under:

()

(i)

(i)

(iv)

4

)

(vii)

As per rules, male Senior Citizens of minimum 60 years and lady Senior Citizens of
minimum 58 years are granted concession in the fares of all classes of
Mail/Express/Rajdhani/Shatabdi/Jan Shatbdi/Duronto group of trains. The element
of concession is 40% for men and 50% for women.

No proof of age is required at the time of purchasing tickets. However, they are
required to carry some documentary proof as prescribed showing their age or date
of birth and have to produce it if demanded by on-board ticket checking staff. Senior
Citizens can book reserve tickets across the reservation counters as well as through
internet,

In the computerised Passenger Reservation System (PRS), there is a provision to
allot lower berths to Senior Citizens, Female passengers of 45 years and above
automatically, even if no choice is given, subject to availability of accommodation at
the time of booking.

In all trains having reserved sleeping accommodation, a combined quota of six {6)
lower berths per coach in Sleeper class and three (3) lower berths per coach each in
AC 3 tier and AC 2 tier classes has been earmarked for Senior Citizens, Female
passengers of 45 years of age above and pregnant women. In case of Rajdhani,
Duronto and fully Air Conditioned/Express trains, the number of berths to be
earmarked under this quota in 3 AC is 4 (four) lower berths per coach as against 3
{three) lower berths per coach in normal Mail/Express trains.

Accommodation is also earmarked for Senior Citizens during specified hours on
suburban sections by Central and Western Railways.

Instructions exist for provision of wheel chairs at stations. This facility is
provided, duly escorted by coolies (on payment} as per present practice. Moreover,
Zonal Railways have also been advised to provide free of cost ‘Battery Operated
Vehicles for Disabled and Old Aged passengers’ at Railway Stations. In addition,
passenger can book e-wheel chairs online through IRCTC portal www.ircte.co.ip.

To help old and disabled passengers requiring assistance at the stations and to
strengthen the existing services, ‘Yatri Mitra Sewa’ is being provided through
IRCTC at major stations for enabling passengers to book wheelchair services cum
porter services etc. ‘

After departure of the train, if there are vacant lower berths available in the train
and if any physically person with disability booked on the authority of handicapped
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concession or a senior citizen or a pregnant woman, who has been allotted
upper/middle berth, approaches for allotment of vacant lower berths, the on-board

Ticket Checking Staff has been authorised to allot the vacant lower berth to them
making necessary entries in the chart.

(viii) Separate counters are earmarked at various Passengers Reservation System (PRS)
centres for dealing with the reservation requisitions received from Physically
persons with disability, Senior Citizens, ex-MPS, MLAs accredited journalists and
freedom fighters, if the average demand per shift not less than 120 tickets. In case
there is no justification for earmarking of an exclusive counter for any of these
categories of persons including persons with disability or senior citizens, one or two
counters depending upon the total demand are earmarked for dealing with the
reservation requests for all these categories of persons.

22. Government of India has been impiementing Nationa!l Programme for Health Care
of the Elderly (NPHCE]) from the F.Y. 2010-11 to provide dedicated healthcare services to
the elderly people at various level of state health care delivery system at primary,
secondary and tertiary health care including outreach services.

23.  National Programme for Health Care of the Elderly (NPHCE) has two components
with the following provisions to provide health care facilities to the elderly people in the
country:-

{1} Hational Health Mission (NHM) compenent: The district and below activities
of the programme is being covered under Non-Communicable Diseases (NCD) flexible pool
of NHM which are as follows:

e Geriatric OPD and 10 bedded Geriatric Ward at District Hospitals.
e Bi-weekly Geriatric Clinic at Community Health Centres (CHCs).

e Weekly Geriatric Clinic at Primary Health Centre (PHCs).

e Provision of Aids and Appliances at Sub-centres.

The programme is being implemented on the basis of Programme
Implementation Plan (PIP) submitted by the States/UTs and viability under the provisions

of NPHZCE. As on date, 599 districts of 35 States /UTs have been approved to implement the
Listrict and below activities of the Programme.

(2) Tertiary Component: In addition to NHM component of the programme, to
ensure appropriate referral for conditions not amenable to be treated at primary and
secondary level to create human resource orientated towards geriatric care, this Ministry is
supporting development of 19 Regional Geriatric Centres (RGCs) with and establishment of



02 National Centres of Ageing each at AIIMS, New Delhi and MMC, Chennai with the
following geriatric health care facilities:-
e Geriatric OPD, 30 bedded Geriatric ward for in-patient care @ RGCs and 200
bedded Geriatric ward @ NCAs. '
o 02 PG seats per RGC and 15 PG seats per NCA in Geriatric Medicine.
e Research activities, imparting Training and Development of training material.

24. Longitudinal Ageing Study in India (LASI) Project: The project was launched in
2016 to assess the health, economic and social status of the elderly (age 45-60). This
project is going to be one of the largest comprehensive ageing surveys in the world with a
sample size of 61,000. LASI project is being conducted by International Institute for
Population - Sciences, IPS, (Deemed University), Mumbai which is an autonomous
organization under Ministry of Health and Family Welfare. In India, LASI is to be
undertaken by lIPS in collaboration with Harvard School of Public Health and Rand
Corporation with the financial sponsorship from Ministry of Health & Family Welfare,
UNFPA India and National Institute of Health (NIH)/National Institute of Ageing (N1A),
USA. So far an amount of Rs. 29.20 crore has been released under the programme,

25. Rashtriya Swasthya Bima Yojana (RSBY): The RSBY is a centrally sponsored
scheme that was implemented by Ministry of Labour & Employment since 2008, under the
Unorganised Workers’ Social Security Act, 2008, to provide health insurance coverage to
BPL families and 11 other categories of unorganized workers. The Scheme has been
transferred to Ministry of Health & Family Welfare in 2015. Each family enrolled in the
Scheme is entitled to hospitalization benefits of upto Rs 30,000/- p.a. in Government as
well as empanelled private hospitals. Transportation cost of Rs, 100/- per visit is also apsid
to the beneficiary family, subject to maximum ceiling of Rs. 1000/- per year. Currently
{2018-19), 12 States are implementing RSBY.

26. Senior C(itizen Health Insurance Scheme (SCHIS): This Scheme, being
implemented since 2016, provides insurance cover to senior citizens as a top-up over the
existing RSBY Scheme. This Scheme provides an additional annual coverage of Rs. 30,000/-
per senior citizen in the eligible RSBY beneficiary family. SCHIS provides a health insurance
cover of Rs. 30,000/- which is available to senior citizens, in additional to the coverage of
Rs. 30,000/~ under RSBY. If in any RSBY enrolled family, there are more than one senior
citizen, then the additional cover will be in multiple of Rs. 30,000/- per senior citizen. 211
Treatment packages are covered under SCHIS, in addition to 1516 packages under RSBY.
Currently, 08 States, namely Himachal Pradesh, Gujarat, Karnataka, Kerala, Meghalaya,
Nagaland, Tripura and West Bengal are implementing SCHIS. Around 18 lakh families
having senior citizen (s) are covered under SCHIS as per available records.
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27.  Pradhan Mantri Jan Arogya Yojana (PMJAY): In March 2018, Government has
approved the launch of Ayushman Bharat-PMJAY during 2018-19 to cover over 10 crore
poor and vulnerable families (apprex, 50 crore beneficiaries} providing caverage upto Rs. 5
lakh per family per year for secondary and tertiary hospitalization. PMJAY has been
launched on 23 September 2018. With the launch of the PMJAY, RSBY and SCHIS will be

subsumed in it. All enrolied beneficiary families of RSBY and SCHIS are entitled for benefits
under PMJAY.

Ministry of C ——

28. Bharat Sanchar Nigam Limited {BSNL), under Ministry of Communications, has
reported that Senior Citizens of the age of 65 years and above are exempted from Payment
of registration charges for Landline Telephone Connection.

29. Further, Mahanagar Telephone Nigam Ltd. (MTNL}, under Ministry of
Cemmunications, provides concession of 25% in installation/activation charges and
monthly services/rental charges for Landline connections under Plan-250 in Senior
Citizens Category, to Senior Citizens who are more than 65 years of age.

WMipist ¢ Civil Aviation:
3C. In order to facilitate the passengers, particularly senior citizens, expectant mothers,

passengers with disability, first time travellers etc,, Ministry of Civil Aviation has instructed
all the stakeholders to ensure that the following requirements are complied:

»  Airline /airport operator shall ensure provision of zutomated buggies free of
charge for all senior citizens, in the terminal building to facilitate their access to
boarding gates located beyond reasonable walking distance at all airports having
annual aircraft movements of 50,000 or more. This facility may be extended to other
needy passengers on demand basis free of charge.

»  Airport operators shall provide small irclleys after security check for carriage of

hand baggage (permitted as per regulation) up to the boarding gate.
»  Airport operator shall adequately display information regarding availability of

automated buggies and small trolleys in the terminal building at prominent locations

including dos and don’ts regarding the same. This shall also be published on the
website of the airport operator.

»  Further, Air India offers 53% discount o senicr citizens on the highest economy

ciass Basic Fare. The discount is offered to those who have completed 60 years of age
on the date of commencement of journey.

»  Senior citizens can also avail multi-level fares offered by Air India on each sector for

travel on domestic sectors, starting from a low level advance purchase fares which
facilitate early selling to the highest one.
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Ministry of Hoysing and Urban Affairs:

31.  Ministry of Housing and Urban Affairs, Department of Urban Development has
issued the Model Building Bye Laws, 2016 (MBBL) which under chapter 8 prescribes
standards for creation of elder friendly barrier free environment with reference to
buildings, toilets etc. Urban Local Bodies shall implement the Policy by adopting the Model
Building Bye Laws, 2016. The Department has issued 'Harmonised Guidelines and Space
Standards for Barrier-Free Built Environment for persons with Disability and Elderly
Persons' in 2016, These Guidelines intend to address the needs of persons with disabilities
and elderly persons with a wide range of accessibility elements and standards and not
limited to disabilities only, thus paving the way for universally accessible and inclusive
India.

32. Under Urban Bus Specification-iI issued in 2013, the emphasis on buses financed by
the Department of Urban Development is on procurement of low floor buses with proper
ramps for easy access of the passengers and proper space for wheel chair to be placed in
the bus for the benefit of disabled persons and senior citizens.

33. All metro rail projects implemented/under implementation in the country are
having disabled and eider friendly infrastructure such as proper ramps/lifts to the
stations, level boarding the alighting of passengers etc. There is a provision of reservation
of seats in metro rail coaches for the differently-abled persons and senior citizens.

34. Housing for All (Urban) Mission/Pradhan Mantri Awas Yojana was approved by the
Government of India on 17% June 2015 and launched on 25% June, 2015. The Mission
Guidelines have been circulated to State/UTs to meet the demand of housing in their
States/UTs. In Para 4.8,10 in PMAY-HFA (U) Guidelines, it has, inter aliq, been incorporated
that-‘while making the allotment, families with senior citizens should be given priority for
aliotment on ground floor or lower floors'.

35. The Ministry of Women and Child Development has constructed a Home for
Widows at Sunrakh Bangar, Vrindavan, Distt, Mathura, Uttar Pradesh, with a capacity of
1000 widows to provide them safe and secure place to stay, health services, nutritious
food, legal and counseling services. The new home for widows named as Krishna Kutir is
constructed on 1.424 hectare of land. The design of the Home is old age friendly which
consists of ground plus three floors with the facilities of ramps, lifts, supply of adequate
electricity, water and other amenities for meeting the requirement of senior citizens and
persons with special challenges. The Home is fully funded by Central Government. The
Home was inaugurated on 31.8.2018. The Home is operational w.ef. 01.09.2018 and
managed by Govt. of Uttar Pradesh, '

I
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ANNEXURE-B

iAnnexure referred to part (a) &(bj} of reply to Lok Sabha Unstarred Question No. 42 due for
reply on 11,12.2018}

F.N‘ Name of | Date of Appeointed | Date of Date of Date of Dzte of

; State/UT | Notification | date of Notification | Notification | Netification | Notification

' of Act enforcement | of Rules of of of Appeilate

‘ \ of Act in Maiatenance | Maintenance | Tribunal

- PR __ State/UT Officer Tribunal

ﬁ 1. | Andhra 22.04.2008 | 28.04.2008 | 28.12.2011 |Actiontaken | 19.08.2008 | 19.08.2008

'| Pradesh

2, | Bihar 28.09.2011 | 12.10.2011 | 07.09.2012 | 09.11.2011 | 09.11.2011 | 09.11.2011

3. | Chhattisgarh | 26.09.2008 | 26.09.2008 | 07.05.2010 | 24.01.2009 { 24.01.2009 | 24.01.2009

4, | Goa 23.09.2008 | 01.10,2008 | 01.10. 2009 | 24.09.2009 | 24.09.2009 | 24.09.2009

| 5. | Gujarat 07.10.2008 | 07.10.2008 | 19.05.2009 | 19.05.2009 | 19.05.2009 | 19.05.2009

| 6. | Haryana 22.10.2008 | 22,10.2008 | 19.06.2009 | 28-8-2009 | 23-11-2010 | 23-11-2010

7. | Himachal P. | The State has its own Act

| 8. j& Kashmir | Act not applicable

{ 9. |Jharkhand | 12.04.2008 | 01.04.2008 2014 | 14.02.2009 | 14.02.2009 | 14.02.2009

. 10. | Karnataka | 27.03.2008 | 01.04.2008 | 19.11.2009 | 13.09.2010 | 19.02.2009 | 19.02.2009

11. | Kerala 24.09.2008 | 24.09.2008 | 28.08.2009 | 17.08.2009 | 17.08.2009 | 17.08.2009

12. | Madhya 23.08.2008 | 23.08.2008 | 02.07.2009 | 02.07.2009 | 02.07.2009 | 02.07.2009
Pradesh

13, | Maharashtra | 27.02.2009 | 01.03.2009 | 23.06.2010 | 04.05.2010 | 04.05.2010 | 28.09.2010

14. | Odisha 20.09.2008 | 01.10.2008 | 24.09.2009 | 01.10.2009 | 01.10.2009 | 01.10.2009

15. | Punjab 15.07.2008 | 15.07.2008 | 17.10.2012 | 27.08.2008 | 27.08.2008 | 27.08.2008

| 16. | Rajasthan | 31.07.2008 | 01.08.2008 | 18.06.2010 | 19.09.2008 | 19.09.2008 | 19.09.2008

' 17. | Tamil Nadu | 29.02.2008 | 29.09.2008 | 31.12.2009 | 31.12.2009 | 31.12.2009 | 31.12.2009

| 18. | Telangana | 22.04.2008 | 28.04.2008 | 28.12.2011 |Action taken | 19,08.2008 | 19.08.2008

| 19, | Uttar P. 25.08.20312 | 25.09.2012 | 24.02.2014 | 31.10.2014 | 20.10.2014 | 20.10.2014

20. | Uttarakhand | 11.11.20C8 | 01.11.2008 | 19.12.2011 | 07.08.2014 | 07.08.2012 | 07.08.2012

21. | West Bengal | 05.12.2008 | 05.12.2008 | 12.01.2909 | 20.01.2009 | 20.01.2009 [ 20.01.2009

| North-eastern States: —

| 22. [ Arunachal | 08.08.2008 | 06.08.2008 | o 19.06.2012 | 19.06.2012 | 19.06.2012 |
| Pradesh |

| 23. | Assam 04.10.2008 | 04.10.2008 | 27.09.2012 | 02.08.2008 | 02.08.2008 | 02.08.2008

| 24. | Manipur | 29.10.2009 | 30.10.2009 502.12.2011 | 06.07.2012 | 06.07.2012 | 14.09.2012 |

| 25. | Meghalaya | 22.06.2012 | 22.06.2012 | 2012 | 25.09.2012 | 08.05.2014 | 08.05.2014 |

| 26. | Mizoram | 29.12.2008 | 01.01.2009 | 09.07.2014 | 23.02.2015 | 01.12.2014 | 01.12.2014

-




Nagaland

07.02.2014

27. 22,04.2008 | 22.04.2008 0 07.02.2014 | 07.02.2014
28.. | Sikkim 27.07.2009 | 01.02.2012 | 20.09.2014 | 18.12.2011 | 18.12.2011 | 18.12.201%
29. | Tripura 14.08.2008 | 15.08.2008 | 22.08.2008 |-15.12.2008 { 15.08,2008 | 15.08.2008
SN | Nameof | Dateof Appointed Date of Date of Date of Date of
State/UT | Notification { date of Notification | Notification | Notification | Notification
of Act enforcement | of Rules of of of Appellate
of Actin ' Maintenance | Maintenance | Tribunal
State/UT Officer Tribunal
| Union Territories:
30. | Andaman 21.05.2008 | 21.05.2008 | 29-2-2012 | 04.03.2010 } 04.03.2010 | 04.03.2010
& Nicobar '
| Island -
31. | Chandigarh| 21.10.2008 | 22.10.2008 | 12.8.2009 | 17.04.2012 | 22.12.2008 22.12.2008
32. | Dadra & 17.09.2008 | 17.09.2008 P6.05. 2010 | 07.04.2010 ) 07.04.2010 | 07.04.2010
Nagar '
Haveli J
LSB. Daman & 17.09.2008 | 17.09.2008 ' (4,05.2010 | 07.04,2010 | 07.04.2010 { 07.04.2010
Diu : : .
34. | Delhi 08.09.2008 | 01.09.2008 | 30.06.2009 | 01.10.2009 | 01.10.2009 | 11.02.2011
35. | Laksha- 25.10.2008 | 22.09.2008 l 16.03.2015 | 16.03.2015 | 16.03.2015 16.03,2015
dweep
36. | Puducherry| 31.10,2008 | 01.11.2008 I 27.10.2011 | 27.10.2011 ; 27.10.2011 | 27.10.2011
2 Action pending

e e e ok
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GOVERNMENT OF INDIA -
MINISTRY OF SOCIAL JUSTICE & EMPOWERMENT
LOK SABHA

STARRED QUESTION NO. $+385
TQ BE AKSWERED ON (5.08.2.01¢
MISUSE GOF FUNDS BY NGOS
14385, SHRI LAXMAN GELUWA:
SHIRI NISHEKANT DUBIY:
Will the Minister of SOCTAL JUSTECE AND EMPOWERNENThe pleased o states
(2) whether the Government provides Granis-in-eid to vadous Tlen Governmenio!
Organisotions (NGOs) under vacious schemes for the welfave of viesler sections of e

society;

{b) if so, the details of fundx sanctioned/ veitived by these NGTw curing eaek of e Jog e
years and the cuirent year, Scheme and State-wigse including Jhorichand;

(c) whether cases of alleged misuse of funds by these WGCe bave coine ve the notice of L.
Liovermnment;

(2) i vo, the details thereof during the gaid purled slong wits the sction ialken by e
Government against such MCOs; and

() the mecnenism put in vlace by the Covernamany o weniior e proser williceion o i
by these NGOs? e

ANSWER.

MINISTER FOR SOCIAL JUSTICE AND EMPOWERRMENT

(SERF TBAAWAR CHANG CRELY

(&) t0 (€): A Statement is izid on the Teble uf he Hovss,

Eh Rk Rt A



Statement referred to in Reply to Lok-Stha Stayred Question No. 385 for 5-08-2014

The Government provides grants-in-aid to Non Government Organisations (NGOs)
working for implementing various Schemes for welfare of Scheduled Castes, Other
Backward Classes, Senior Citizens Victims of alcoholism and substance abuse and Persons
with Disabilities. -

The details about number of NGOs, funds sanctioned/released and uiilized Scheme-
wise, State-wise during each of the last three years and current year is given at Annexure-l
hereto. Twenty-six cases of alleged misuse of funds »y grantee NGOs have come to the
notice of the Government, The details of NGOs who were allegedly found misusing funds
and the action taken against them in the matter is given at Annexure-II hereto. The Ministry
ensures monitoring of the schemes to enhance transparency and accountability in the
following manner:

(i) Fresh/subsequent releases of grants to implementing agencies during a year are made
only on receipt of Utilization Certificates in respect of previous year’s grants,

(ii) Review of schemes/programmes by the officers of the Ministry during their visits to
the States.

(iif) The schemes / programmes implemented through NGOs are also monitored by
respective State Governments/UT Administrations,

(iv) The Ministry sponsors evaluation studies from time to time through independent
evaluation agencies, inter alig, to check proper utilization of funds by the
implementing agencics under various Schemes / Programmes and

(v} Inspection of NGOs across all States / UTs by officers of the Ministry.

In the event of proven misappropridtion of funds by an NGO, the Ministry initiates
action to blacllist that NGO.
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(Staiciment refexved io iu 10 Ayt ib)_of i g_n_,g &auna.nan“..- Ongetion Clo. 363 fur
;ihf; Nishilant Dubey v :ﬁﬁﬁﬂp “ivisEage of Feods by TG Eu«
ve-vvise and Sehemeavise detalls of inase relens: el io ISGUS
L Assistages io i’olnumn 'y Organications working Tor Scheduled Cagtes

8l. Meme of [ T FJHDS SANCTIONED &)1 u.l-,rzru (B ip Lald) L I 1
o, Staie/UT 2011-12 » 012-15 i 2§3-14 ; Wl4~i8 ;
i o] T tUirL " i":,}:"‘?.-{ai‘f }_
No. of | Sane Uitiized | e, of | Sane | Ullizes inl o, of | Span- Utilized | 915, of | Sane. | Uiilized®
NGOz | Honed | MGG: | vioned | MGoe | doned | WGOs | toned 2
17 Endhra 14 | 1350 [12350] 9 .| 8081 | 2081 ] 7 | s40% | 2is2 | 1 | 632 RV
; Pradesh Sl 4 | |
2 Gujaral il [ 8183 |8l 12 (2308 | 28 | 15 ] 5027 | B | § 8 . mis L
3 | Haryana 4 | 3401 | 3401 | © | 600 | 000 & 1555 [ 122 ] © 0 g
4 “Himachal 2 3 6.53 i | ae2 6.42 1 5.53 6 ! ¢ 7
Pradesh ', -y : b4
5 pER .V f [0 Pukge | 1 U Ry ey 1 g el owms T o | A L N ¥
16 Karmataka | 21 | 25120 | 25136 | 15 1 13597 | 135.97 | 19 [ 32486 | 1426 | 10 | 38.7% £h.73 :
i icerala I 286 | 28 | 1 0.69 0.69 i 0.69 0.59 0 G ) 3
8 Madhya 21 '] 69.04 é 16 | €59 | 825 | 26 | 19427 | 1135 2 ; 3.8 883
__| Pradesh | -y - B
9 Maharastra | 35 | 315.85 | 315.85 | 31 [ 316.20 | 31620 | 37 | 37946 | 244.26 114 (9786 93,24 'j
10 Odisha 21 [ 24088 | 24088 | 12 | 110.54 | 11054 | 21 [ 192251 1417 | 8 | 65.63 §5.33 |
11 Rajasthan 14 110131 | 101 3 11 24 | 9800 | 9800 { 18 ! 11561 | 11561 | 8 | 40.72 40.72
12 Tamilnadu | 0 000 | 000 | 0 000 | 000 [ 2 | 4060 | 2241 | © 0 O . |
13 UP 22 | 18321 | 18521 | 24 | 33933 133933 | 19 | 20155 | 14376 | & | 4478 3497 ]
14 Uttarakhand | 4 36.33 | 36.35 3 3132 | 3% I | 9381 0 o i & s .
15 WB 6 76,81 | 76.81 4 | 5059 | 5059 | 5 | 7733 | 3688 | 3 | 97i 9.34 1
16 NCT of 22 | 32937 | 32937 { 9 | 120.80 | 120.80 | 1G | 208.00 | 14402 | 1! | 64.24 64.24
Delhi
17 Assam 6 28.15 | 28.15 G 6048 | 60.48 | 7 47 | 8T ) 3 [SEy  18sE
18 Manipur 8 4155 | 4159 | 6 | 18.82 | 15.82 3 5049 | 28.38 1 6.04 6.04 iy
19 Tripura ] i.71 .71 | 1 3.51 3.51 0 0.00 0.00 g N e____ ]
| Total 214 |1931.87 | 1931.87 | 175 | 1486.07 | 148607 | 215 [1895.49 | 1386.89| 74 |419.48 388.1

_* These amounts are GIAs sanctionad for the previcus years, The amount has besn uditized Dy ths NGOs, which has been reimbursed «c them during 3014.15, 5

; | _ 44




Li. Free Ceaching for 3C and OB studenis.

SI. Name  of FUNDS SANCTIONED AND UTILIZED - (Rs. in Lakh)
No. | State/UT 2011-12 3012-13 2013-14 2014-15
’ : (Upto 31-07-2014)
MNo. of | Sane | Utilized |} No. of | Sanc Utilized | Neo. of | Sanc- Utilized | No. of | Sanc- | Utilized*
3 NGOs | tioned NGOs | Tioned NGOs | tioned NGQs | tioned
1 Delhi 2 | 130.98 44.51 4] 0 0 61 217.23 45724 2] 1018 10.18*
2 Gujarat 0 0 0 0 0 O 2 31.50 0 0 0 0
3. Haryana 0 0 0 0 0 0 1 16.74 3.37 1 8.37 8.37*
4 J&K 4] 0 0 0 0 0 1 1338 13.38 0 0 0
5 Karnataka 0 0 0 0 0 0 0 0 0 0 0 L
L—6- Kerala 11 27.12 13.56 0 0 0 1 2781 13.56 0 0 0
7 M.P. 0 0 g 1 24.00 0 6001 10639 18.00 1 6.00 6.00%
8 Maharashtra 1 19.12 9.56 0 0 0 4 75.35 17.24 2] 2193 7.68*
9 [ Manipur | O] 0 0 0 1| 1470 735 117735 7.35%
10 Odisha 0 0 0 0 0] 0 0 0 0 0
11 Rajasthan 0 0 0 4] 2 27.37 0 [ 0 0
12 | TamilNedd | 1] 835 8.25 0 0 0 0 0 0 0ol 0 0
13 J:I-P- V) 26.57 17.97 1 8.59 8.39 21 4700 0 2 33.50 0
Toial 6 212.04 93.85 2 32.59 8.59 | 26'{ 577.47 123.14 9 8733 39,58+
* Znd imsiaiment refeased as reimbursement.
§11. Rabu Jagjiven Ram Chhatrawas Yojna (BIRCY)
(Rs. in lakh}
- 2013-14
LNo. State/Ul No. of NGOs Sanctioned Utilised
i Assam 2 309.6 0
2 Bihar i 162.00 0
3 Gujarat ] 67.17 0
4 | Haryana i 158.4 0 N
5 Madhya Pradesh 1 180.00 0
6 Mzharashtra 4 _495.24 - 0
7 Manipur 2 177.91 45.00
8 UP. 1 28.59 0
T otal i3 15878.91 45.00

(No Gramts-in-Aid were sanctioned during the years 2011-12 and 2012-13)
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V. Assistznce for Provertion of Alcoholism and Substance (Drug) Abuse.

{Rs. in lakh)
5.8 | Mame of the
0. | Siatef UT 2Mm4-12 2012-13 2013-14 201418 (uplo 31.07.2014)
No.of | Sanctio | Utlized | Mo.of | Senctio | Ukized | No.of | Sancfio | Utlized | No.of | Sancli | Utilized
; NGOs | ned NGOs | ned NGCs | ned NGGs | oned

1 | Andhra Pradesh 14 156.89 166.81 6 38.73 3B.73 i4 165.42 165.42 Q .00 .00
72 | Bhar 10 150.114 150,14 4 3340 3340 12 131.19 13114 2 i7.29 17.29
3 1| Chhatisgarh 2 3561 3581 1 942 942 ] 383 383 2 21.21 21.21
4 | Goa = 1 10.48 10.46 1 352 3.52 0 0.06 3.00 0 0.00 0.00
5 { Guarat 1 5546 55.46 2 6.62 6.62 2 358.39 38.39 i 360 380
8 [ Haryana 10 9226 | 92.26 8 62.82 | 8282 4 6564 | 6564 p) 1237 | 232
7 | Himachal Pradesh 1 3737 37.37 2 1584 15.84 2 2228 22.28 0 0.00 0.00
8 1 Jammu & 0 20.00 20.00 fi 0.00 0.00 i) 0.00 0.80 1 1814 1814

Kaghimir

9 | Jharkkand 1 4.91 £.91 I 5.00 600 H 6.9 8.9 L] 0.00 .00
10 | Kamnataka 2] 270.28 270.28 4 175.45 17546 13 118.84 118.84 4 3047 3017
11 | Kerala 19 164.10 164,10 0 7835 78.85 16 13069 1 3_0.69 7 67.73 87.73
12 } Madhya Pradesh 5 143.73 143.73 L] 61.25 61.25 il 107.06 407.06 1 735 738
13 | Mgharashtra 42 401.08 401.09 26 271.45 27145 43 417.19 &17.1% ! 4 24,49 24.49
i4 | Qrissa 22 280.50 260.55 14 128.09 128.09 3 295.89 246,89 3 26.93 26.93
15 | Punjsb I3 151.04 151.04 9 115,78 11578 2 3161 et 1 9.08 808
18 | Rajasthan ] 103.80 103.80 8 10173 .73 13 152,46 159.46 2 13.21 i3.21
17 | Tamil Nadu 25 234.70 2§4.70 13 138.36 138.36 12 107.12 107.12 2 10.50 10.50
18 | Uitar Pradesh 2t 264.77 284 TT7 e 163.20 153.56 9 2U7.36 207.36 7 60.96 60.896
19 | Uttarakhiand 3 30.16 30.16 2 2926 20,26 2 33.78- 3378 { 2.00 000
20 | West Bengal 5 161.76 161.76 3 22.48 2248 o 13000 130.00 2 21.79 21.79
21 | AN slands (.00 .00 ¢ .00 0.00 )] 0.00 0.00 0 0.00 0.00
22 | Chandigarh ¢ (.00 .00 0 0.00 Q.00 5 0.00 0.00 Q 0.00 0.00

23 | D&N Haveali ¢ 0.00 0.00 0 000 o080 [ 0.00 2.00 4] 0.00 0.0

24 | Delfi 7 | 14003 | 14003 | 0 1933 ] 1933 ] 7656 | 7659 2 251 | 251
25 | Daman &Diu 0 0.00 I 0.00 0 G0G 0.00 4] 0.08 .00 0 0.00 0.0

26 | Lakshadweep g 0.00 0.00 0 .00 0.00 g 0.00 300 0 .40 0.00

27 | Puducherry 0 000 (.00 g 0,50 0.50 I 0.0¢ 0.00 4] 0.00 (.00
Tetal (ROC) 245 2B89.00 | 2882.00 155 1480.85 | 1480.85 242 2250.35 | 2250.28 43 34721 347.31

1 | Arunachat Pr. i 9495 9.85 0 0.00 0.00 i 18.90 18.93 H 400 0.00

2 | Assam 14| 12386 | 12886 | 4 5661 | 56.81 7 6435 | 6435 0 000 | 000
3 | Manpur 1% 25045 250.45 14 i37.60 137.60 1 [' 95.88 95.88 T 106.55 106.65

8}




"4 [ Weghalaya 3 2006 | 2006 { 38 | 5 877 | 1677 G [ 0306

5 | Mizoram 9 145.80 145.80 & 83.62 B83.62 6 80.22 80.22 .00 060

& | Negaiand 5 7498 | 7499 3 2042 | 26432 1 348 348 i 518 | 649
[ 7 Miripura ) 0.00 0eo | & G.00 8.00 0 .00 0.00 0 806 | 600 )
8 | Sikicen ] 1483 | 1403 2 0.00 0.00 i 6.95 5.5 7 585 | 68
Yotz (NE) S1 | 64506 | 84604 | 3z | 31106 [ 311.08 | 29 | 29053 | 29065 | § | 12279 | 125.79
Total (ROCNE) 105 | 963345 | 353345 | 187 | 179194 { 179182 | 23] Esmso 254080 { 52 ?7'5.10_J 470167 ]

# Amount released during 2014-15 is for the proposals of NGOs pending for the F.Y. 2013-14,



—

V1. Scheme forintegrated Programme for Ofder Parsons. i

| (Rs. in Lakh)
S. | Name of State 20142 201213 201344 H4-15 {upto 34.7.201 -
Mo. No. of|Sanctiozed [Utilized|No. of|Sanctioned] Utilized [No. of'Sanctioned (lilized |No. Sanctione|Utlllsed™
NGOs. NGOs. NGOs NGOs, d*
1[Andbra Pradesh 92 a4 a7e 74l egl 3507 3s5.07] 61 w724 34724 2 3% o |
2{Bihar 1 144] 244 3 0440 2044 Pl 321 821 [ ool O
3 [Chienti 2 503 5.0 3 i222] 127 1 4381 483 0 000f ©
4iGoa [} 0.00{  G.op I 0.00( _ 0.00 [ 000 060 [} 000 @
| 5|Gujart 0 0.00] 0,00 [ 000 0.0 0 ool 0.00 [ o000 |
6|Haryapa 11 s8.73] 5073 11 4828 4828 14 56.45]  56.45 ) 000 ©
7/Himachal Pradesh 2z 193] 499 ! 6.1 6.10 2 282l g 1 1.31 0
81Jammu znd Kashm ol 000! _ 000 0 000f __0.00 0 oo 000 o gl 0
9|Jhazkchand i 000l 000 [i 000l 0.00 0 000 0.00 D 0.00 ]
10{Karnataka 37p 2303l 23703F 32 22033 229.33) - 37— 8410 -84d0i---- ¢ o.og] 0
11[Kemala 2 550 650 0 600 0.00 2 1133 1133 0 000 0
12/ Madbva Pradesh AT w1379 2 2152 2152 3 1160} 11601 0 0.60 ]
13|Manarashtea 21 1:332] 13320 72 15223] 152.23] 30 15/04]_ 130.04) i 3235 G
14}Cdhiss 41 35690 53690) 371 30306] 30306l 44 351.43] 35343 3 11.61 0
15|Puzgab 8| 3162 31.62 2 5] 579 5 w7l 1671 2 514 0
16/ Rajasthan 3 889 889 1 433 438 3 17.39]  17.59 1 3,78 ]
17| Tamil Madu 43 242.14F 242.14] 461 25772 25172 [ 3073 30.73 0 gool 0
15[ Telangana __ i 0.00] _ 0.0¢ 0 000 0.00 o 000t 0.00 [ 5.00 [
19| 7tar Pradesh 13 929 3999 15 833 ®3.88] 11 60.73  60.73 0 0.00 G
i 20|Uttarakhang’ 2 587 387 2 Bl 23927 4 2635] 2675 % ao0] o
2] West Bengal 2 14143} 141.43 19 4] A 73 182360 192.34] 5 1227 a
UTs
" 21]A & N Islands 0 0007 000 0 000 6.00 i ao0f 000 0 (.00 0
22| Chandigarh 0f o060 000 0 000 0.00 0 i T G 0.00 0
23| Dadra & Nagar Hay o 0.00] __0.00 [ 000 000 0 o0 ubo [ o.00 0
24|Daman and Din ) 0.00] _noo 0 0,00 900 0 opot 0o D 0.00 0
25|Lakshadweep 0 050 0.0 0 0gs] 600 0 0] 000 0 0.00 0
26/ Dethi 3 13.76] 18761 -5 43.46] 4346, 4667] 46,67 i) 0.0 [
27/Puducherry i 000! 0.00 [ ¢.00] 000 0 000l 000 0 0.00 0
MNE Repion States i
28| Anmaghal Pradesh 0 2.00] 000 1 I g nosl 006 0 0.00 o
29! Aszam 13 7748] 1743} 12 T 77T 7! 5007 50.07 o 6.00 0
30| Manfpur 24 21670 12167 2t] 1212 112§ 14 7990} 7590 0 .60 0
31|Meghalaya 0 000} __ 0.00 [ 000 000 [} 000 00 0 0.00 0
32| Mizoram 1 618 618 0 0,000 000 o 0,60 000 0 0.0 [1]
33} Nagatand 0 000 000 0 ool Qoo I a0e 000 0 000 [0
341 Sikiim 0 0.00] 000 i 000 000 [ o000 - 000 a 0.00 [
35 Tripura 3 10.81]_ 1081 7 778 778 [ coo]l 000 0 0.00 0
Total 348]  1909.01]1009.017 296 3821430 182103) 2551  1556.61] 1356.61 3B 874 0

* Amount released during 2014-13 3s for the proposals of NGOS peading for the the fiaancial yeor 2013-14,
*[itilization Certificate is not yet due for the sinount relessed dwring the year 2014-15,

]

‘9

3

-

LI




.

VIL Agsistancs to Lisabledl Persous o Parchase/Fittiup: of Aids aud & uinaces

|

Sk

Name of
Seaie/UY

201112

2012-13 -

101304

{Fe.in Laidy) :

2014-i5
{Upto 31072614

]

20

Ne, 4
. No. | TR ™ T ] To. | F
i?’ Fllizdsv J;;." _ Funo Ij: | ﬂl*":y_t;-:z ’ Ii: r:i:::::u |
» NGO fm‘m NGOs %%e!aﬁsed NGO ncleapen NGOs| ¢
1 | Andhra i 2600 | 2 .| 68.50 i 73.02 - :
Pradesh ,r ; RO L r”
2 |piher 5 L7283 ) 6800 | 7 | M3se | - -
3 | Chhaitisgarh | - | - [ 1.0 | ° LR -
4 |[Goa - 300 1 1 800 | - - T,
5 | Gujaral 3 110380 | 11 7980 | 7 | 4040 | - | -
6 | Haryana " 5.56 4 | 2465 | 3 | A |\ - -
7 | Humachal - - > = - = g
Pradesh L .
8§ | Jammu - - ! L7 I 23.99 - -
deKashmir ‘ 1
9 | Jharkhand - - I 2.00 2 20.86 - -
10 | Karnataka [ 3100 | 3 (950 | 1 16.50 - -
11 [ Kerala - -3 42.10 - - -
12 | Madhya . - 6 90.90 i | 8108 - -
Pradesh
13 | Maharashtra | 6 | 11575 [ 12 | 18540 | 13 | 182.73 - -
14 | Orissa 5 [ 12200] s [ 11650 | & | 14875 | - -
15 | Panjab 3 2088 1 2 | 902 ! .00 - -
16 | Rajasthan 2 .1 3p%o0rT 3| 20850 2 151.35 - -
17 | Tumil Nadu 4 94.36 1 10.05 ] 9.50 - -
18 |UttarPradesh [ 12 | 280.67 | 11 | 11030 | 13 | 1353 [ - -
19 | Uttrakhand 4 200 | 2 §.00 | 1 3.00 - R
WestBengal | 2 | 2333 | 4 | 4505 | 2 | ;= | - T



21 | Andaman & - - - - - - - -
Nicobar

22 | Chandigarh - - - = - - - -

23 | Dadra & 3.00 - - 1 225 - -
Nagar Haveli

+ 24 | Daman & diu - - - - - - - -
25 | Delhi 2 16.65 3 49.50 3 37.88 - -
26 | Lakshadweep - - - - - - - -
27 | Puducherry - - - . - - - -
28 | Arunachal - - - - - - - -

Pradesh
29 | Assam 10 180.25 11 223.75--}--13. 313.95.. - -

. 30 | Manipur - - - - - - - - -
3l | Meghalaya - - | 21.57 - - - -
32 | Mizoram - - - - | 4.50 - -
33 | Nagaland - - ) 18.50 - - - 1 6.60
34 | Sikkim - - 1 7.25 - - - -
35 | Tripura - - 1 11.25 3 26.69 \- -
36 Telangana - - - - - - - -

TOTAIL 63 | 153444 | 95 1448.79 | 89 1470.75 1 6.60
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18 | Kerala 1005.92 | i005.92 | 52 438051 6.05 58| 57238
ala 2( . 52 43805 805| 58 5723
18 | Lakshdweep 0,80 000 0O age. ob8l . Bl o@ g
i

Madhya T |
20 | Pradesh 14| 18872 {8872 18 102.1 ¢ A28 4 N S
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21 _| Maharashirs 12 20851 | 22681! 25|  1isn] disgel 8! wsar
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22 | Manipur _13]  wos| 19108 19 128.05 | 128.05 21| 32480 32480 7 22.96
23 | Meghalaya 5 63.99 |  63.99 7286 | 79.86 1 15.45 15.45 1 8.02
24 | Mizoram 2 2267 | 2267 1 589 589 1 2.03 2.03 1 20.03
25 | Nagaland 0 000 | 000 0 0.00]  0.00 0 0.00 0.00 0 0.00
26 | Odisha 43 605.58 | 605.58 41 399.85 | 399.85 39 | 608.58 . 608.58 3 18.85 |
27 | Puducherty 1 1265 1265 1 12.05 | .12.05 1 6.28 6.28 0 0.00
28 | Punjab 9 9764 | 9764 7 4772 4772 2 13.54 13.54 2 8.81
29 | Rajgsthan 16 144.45 | 14445 22 11167 | 111.67 251  159.19 159.19 3 7.34
30 | Sikiim 0 000 000 0 000{ 0.00 0 0.00 0.00 0 0.00
31 | Tamil Nadu 33 405.10 | 405.10 22 199.87 | 199.87 321 37541 375.41 7 22.68 |
32 | Tripura 2 10.66 | 10.66 2 1258 12.68 2! 2514 25.14 0 0.00
33 | Uttar Pradesh 39 597.64 | 59764 48 503.76 | 503.76 49 | 590.02 590.02 7 25.34
34 | Uttrakhand 7 6383 | 6383 6 45.35 | 4535 6| 2795 27.95 3 22.61
35 | West Bengal 32 54452 | 54452 33 342.72 | 342.72 35| 33770 337.70 3 12.90

Totat 498 8628.21 | £628.21 518 | 489911 | 4899.14 548 6364.00 | 6364.08 108 789.64
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[, FUNDS SANCTIONED TO DISTRIT DISARILEICY REHA BILITATION I TTRES WHICH

14.

Manipur

11.50

W ql |-,';;T-F: { :,"’_:‘
e oA ey i e L = Ak, . g o 0y e R S e AR
S Naweof | 20ii-i% | iziy [ 0I5 ‘ i

Na. Seate/Ui Mo.of | Tunde a. of Pand: K, af Faads g, of arig
: DDES | Senciones? | DDRS | Sauctiouzd | BDEC | sauesioncd | DDES | Do o loaed
1. | Andaman ! & | 0 U o g | G ’ 0 ]
* | Nicobar Island o B o ey B BE R e ™ o o B
5. [ Andhva Pradesh ] 17.20 I [7.2 R 7 e
3. | Azunachal [ 11.80 1 11,73 f 6.04 d 0
Pradesh b e [P i .
4, | Assam 2 1 Han L 15.52 3 g7 . ¢ | %
5. | Bihar r 10417 | 6 G g T aren ] 2
6. | Gujarai 3 32.6% 3 o '§ | o3 0 -
7. | Haryana 0 6 0 G G || o (; R
6. |HimachalPradesh | 0 | € i S B 0 o
9. | Jammu &l 0 0 i 9.21 2 | &4 & 0
L¥. {ashmir eom BE ) ” | .
19. | Jharkhand - 1.0z 1 Jl> ' - -
11. | Karnataka i ] ‘3 8 . { o
12. | Madhya Pradesh 2125 155 ! i3 §1.95 T
13. | Maharashtra | 2835 1751_| 4 | 6016 s ]

13

Meghalays

4.05

i6.

Mizoram

i7.

Odisha

i

i8.

Punjab

19.

Puducherry

15.65

Rajasthan

42.40

|
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Tamil Nadu

QIS|o

22

Tripura

—21.87
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staterceui referyed to ia veply du p:‘.; Ly ui the Mok Banhe Banrred Cruosiics o, 385 Yor suewes ok - 2014 Lo /D1 Logmsnn Cllage s
Snvi Nisidkant Dubev vesandisy “Lilcus: of Fencs ;;_ Lerg”,
State-wizse aand Sc__eme-wﬁse epmber o3 complainic refoiting (o mswso/iagnronriaiion of fanng By dhe ol e e seviol iaien dasipe e
Inct fhree vears aud the curreil vees,
Scheduied Castes Division
SL Mawe of NGO againsi | Mamwe  of | Aciion faleu ]
MNo. | whom complaint made Complaint - - e ' y |
1 3. Public 3chool, Vill | Funning fake | On rzesipl of compleini. GIA was stoppeg w ibis NGO sending renor: from State Govl, The
Mohiyanwali, NGO. sate (ot alter dospastion vecomended GLA, Foveve . vecsnily, Je org,zet was mspecea b
) = 1 i
Sriganganagar, Rajssihan offintal of this Ministcy s i was found elosed dues to aci in operaticn sinee 2013-14. _
-Jcl“dl"lT FEPOL from Staie Govl. x!ri

Jai Bhavani Public School | Ruaning take | On meeip? of complaiat, GIA was stopusd fo ihis MG

2

Samiil, Sriganagansgar, | NGO. ;;iafe Govt, after inspaction recommendza CIA. cha‘m ceczitly, (he noojeet was inspested by
_ | Rajasthan _ cinl of dhis Ministy ana i was, found closed due fo soi 7 opere on since 2012-13. Lh

3 4 1, L. rublic School. | Running fake Ce‘!_ ool oF eomplaini, CIA was stoppoed o this NGe. pereing renact fom Siate Govi, The
Sadbhavaig Magar, | NGC. siaie Sovi. atier insuechion recominended GIA. tuowevar, ricamly. the prject was mspested by
Sriganganagar, Fajasthan cfitcial of this Ministry and ii was found closed dus 0 noi i operadion sinee 2013-14.

4 Seemavarti Mahila | Running fake | On receipi of complaini, 514 was stopped to this NGO wending repost fom State Govi the |
Kalyan Society, Patakha | NGO. state (Govi. affer inspection recommended GIA. However, rscantly, the project was inspecied by
Factory Road, FPurani official of this Minisicy and it was found closed due to not In operation sines 201011,

Abadi, 7 No. Near School,
Sriganganagar, Rajasthan )
3 Meera Tripathi Samriti | Misuse of On receipt of complaint, GIA was stopped to this NGO. Recently the Ministry official also

Seva Sansthan, Gauriganj, | funds. inspecied the project and tound its functioning not satisfactory.
Sultanpus, Uitar Pradesh 1
6 SC&ST Welfare and | Misuse of This NGO is running three projects funded by GOCI under the scheme of GIA to NGO working
Development Society, | funds. for SCs. The fumctioning of these projects have been found satisfaciory, In the past, the libragy
New Delhi project of this NGO was inspected by Officer of this Ministry on 3.7.2012 and duve o
unsatisfactory work of tais NGO, it was blacklisted vide order dateg 24.12.2012. Later this
: projset was again inspected on 28.6.2013 and the NGO wes de-blacklisted vide order dated
: 3.22014.  Recently, =another complaint has been reccived through Cleniral Vigilance
_I Commission. The mgties is under examination.

et e
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Other Bacioward Classes ;

Sl | Name of the NGO : ’ Nature of Complaint Action taken
No. .
7. Shri Gopa! Shikshan And Samaj | Use of forged documents,

Seva Samiti, MURENA.
(Madhya Pradesh)

Further Grant-in-aids to
these NGOs have been

D

Kamla Swasthya Evam Shiksha
Prasarak Samiti. MURENA,

Use of forged documents.

—

withheld and notices have
been issued secking explanation

M___|_Madhya Pradesh as to why these NGOs should
9. Pawan Gramin Samaj Sewa Samiti | Use of forged documents. not be blacklisted.
| | MURENA (Madhya Pradesh) - T o
10. Akanksha Bahuddeshiya Sansthan | Not working as per norms.
(Maharashtra) )
1 Saint Suinath Modern Public | Misuse of funds. The NGO has been blacklisted.
L Shiksha Samiti (Delhi) 1

Assistance to Disabled Persons for Purchase/Fitting of Aid and Appliakices.(ADIP).

(

S.No. Name of the NGC's Nature of Complzint Action taken
12 | Dhalophar Rurai Development | Non holding of camp in the | Sigic Govi. of Assam and the NGO have been requested on 11.10.13 to
Cenire, Karimganj, Assam . District from the Granis | furnish copy of register of beneficiaries, Bank Statement from 1.03.2013 to
received for the purpose. 20.06.2013, Disability Certificate & Income Certificate of beneficiaries.
: Reminder issued on 4.05.2014.
13 { Patel Nagar Vikas Samiti Lucknow, | Non utilization of Grant in | Nodal Officer in the Ministry directed to carry out inspection..
Up Aid released in 2011-12. '
14 ! DDRC, Almora Adverse inspection report | Nodal Officer in the Ministry directed to carry out inspection.
(Manav Kalyan Samiti) { received from Director, _
Uttarakhand National  Institute  of
: Visually Handicapped.

15 | DDRC, Haridwar (Happy Family | Discrepancics observed in | Inspection was conducted by the Nodal Officer of the Ministry. Inspection
Healthcare & Research | the income of beneficiaries | report has been received and examined foliowing which the Chief Controller
Association) and submission of fake | of Accounts has been requested on 02.05.2014 for conducting a special andit

{ biils. of the NGO’s accounts. ' 3
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T Gains i _mpln.ui“ reeeivel “"ﬁ-'?:i}" 1RGOx nuder AT Selon Te reseat of grani-tuneadd culee Gmtng el f o me,d 25100
s r“;.;:miu m-;;‘ﬂ 3 Intare of Crmplsin - "R 0O 7
3.No. NGO'e . i _
T 16 | Instiiuie af tis-ntilizaiion of JGranle i Akl Ia.sp:ﬂ on !‘.t‘.-!.iﬂ"i& Fom conostiiau Lisiric Conini eifare OFicers
Maonsgement received duriag 2010-15. ucvs besoo veszived, Siace comunents 6f e Sta Gewi was not
Resource iepished, Coamissioner & Szeceiacy, Sicts Gevi, 0 Assarn, has been
Davelopmeit, szgeests ] o Guaisk ihelr vievsfconunenis,.
I‘--'sgaon, Assaii - et e KN, W=
15 | Chiragupta Misatilization of Grains i a0 | £ Shov Uanse Hotice viae issucd oa 21.1.2014 Lased an & pm'is O g]j
Saikshen rzeeived ducing 2065-1C. office of Chief Commissioner of Pesras vt Disasilities. The reply
5ansihan, Vili + i (e s10w causz noties has been: reveived foom the Jiganization.
PO- Sekalpur,
Varanasi, U.r. ) ! ! b .
18 | Dr, Zakic Huossain | Mon-subriission of derursuic @ | A shew ocause notice has bees issued by the Mcisiy ic the |

memoriel Trusi,

raspect of utilization oi gronis

crgapization o erplain by 51.7.20i4 as to 1 sciion against the

Farrukhiabad, aid released during 2010-11. nrgsmiz;.;i o0 May not e inftiste! a8 norsiles a4 fae eatire amount of
Utter Fradash grear reizesd vo the organization for 2616-11 eloag vith nenal interest
saaubs aof be secovered, loagivg TiE e ceres sy of entire amouvni of

) ) __praon 2ad also blacklisting the organizaticr.

19 | Raina WNidii, ok eision taken by the Minisity i | Ca whe Lasis of the [nspeciio: '{e'mrts Subiried ‘-1; tea of O Dfﬁce;s.
Charitabic Trust, | conduci inspection of the NCT i | show canse aoice was issueG w ihe organization en  :3.03.2012,
Miumbai respect of granis-in aid dwing | Cpesial Audit ves also cenducted. Repor: of Specia! Audit was

2010-11. reeeived 41:d examined in the riinisiry. A show cause notice has besn
i issued to thz organization oa 01.7.2014 for furnishing explanation.
»
(
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DEENDAYAL DISABLED REHABILITATION SCHEME

S.No. Name of Organisation Nature of complaint Action taken
30. | Action for water and Rural NGO is not working properly.. Matter referred to the State Government
| Development, Tamil Nady - |
21. | Handicapped Development Council, | NGO is not working properiy. A letter was sent to District Magistrate
Agra Complaint was found to be baseless, .
22. | Pt. Deendayal Viklang Kalyan NGO is not working property. A letter was sent to District Magistrate
Samiti, Varanasi Varanasi for inyestigation. ’
23. | NAB, Firojpur, Rajasthan NGO is not working properly. ‘A letter was sent to State authorities for
| . investigations.
24. | Indian Institute of Rural | Organisation is run~bypowerful | Letters were sent to District Collector and
Reconstruction and Social Change, persons of the area and funds are | Superintended of police for inspection and
Bihar not being utilized properly. verification. A satisfactory reply has been
received from both the authorities
25. | Institution for the Blind, Delhi Misbehaviour by the Secretary of | Complaint was found to be basejoss.
the Organisation. ' :
26. | Seema Seva Sansthan, Lucknow, NGO is not working properly. | Complaint was found to be baseless. ]
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SHRI KALYAN BANERIJEE : Madam Speaker, I am deeply obliged for giving
me this chance. In our country, there are mushrooms of NGOs everywhere. Some
persons become important all of a sudden. If you just check up with them, then "

they will say that they are running NGOs. Now the problem is that there are not
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sufficient laWs to control the NGOs, 1 am very happy that the hon. Minister for
Law is also here. Sufficient laws are not there to control NGOs. There 1s no
accountability of these NGOs as well. Nobody knows about it and there is no
procedure laid down 1n this regard.

I was going through page 12 of the answer given by the hon. Minister. 1do
not find, from these answers, any suo motu action taken by the Department for
proceeding against them. They take action only on the basis of the complaints
received. 1 have a question to the hon. Minister. Do the Executives initiate
appropriate proceedings against the erring NGOs, specially where politicians are
involved? If you lift the veil, you may find that many politicians are involved.

What steps have been_. taken by the Executives of the Ministry in this
regard? They take action on the basis of complaints. Complaints are received and
thereafter, the Executives have woken up. [ am not blaming you as you have been
here for the last three months. I know the background. The question is whether
the Executives are working on them or not. They should not wake up only on the
basis of complaints received. They have to wake up and initiate proceedings suo
motu. 1 want to know whether steps have been taken on their own in this matter. If
this is so, in how many cases they have taken action and in how many cases are
politicians involved? If you lift the veil, you may find some politicians involved
and steps are required in such cases. I want to know whether the Executives have
taken action in such cases or not,
£ R T TEehe ¢ e wered, N o R P afem ft g2 @ ok S % R
W UTSeS @ 9WE B Wiela o 8 ™ e ik W 978 o §, e off sxan €
T witg @ e A ¥ eme B BT 0 o WeR & aEer &7 A TE Y
TR IWWER B FDR &7 F T I7 W€ TEA] A ofw w51 oh s wod Rard
0 B P R a1 gardeRfed rew 990 wifey oY 78 8 @ 9= TR T s
T ST R, @ 48 &1 A o B iRyl furiy W) w e 3w vy w A Mive 9
R ®¢ & §1 R a2, o 36 e S wa S|
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GOVERNMENT OF INDFA
MINISTRY OF SOCITAL JUSTICE AND EMPOWERMENT
LOK SABHA
UNSTARRED QUESTION NO. 258

: TO BE ANSWERED ON 09.12.2874
NATIONAL POLICY OGN CLDER PERSONS

2593, DR. SUNIL RALIRAM GAIKWAD;

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased ig sinte:
(a) the aims and objectives of the National Policy on older persons:

(b) the status of implementation of the said policy by the Stutes in the country; and

(c) the details of the suppori extended by the Goverament fo older persons during the losi
three years, State-wise?

AMEWER,

MEINISTER COF STATE FOR SOCIAL JUSTICE AN TMPOWERMENT
(SERI VijL I. SATPT.

(a} The National Policy on Older Pursons u\TPOP) 1960 pm\uh.:: for financiel secur't:.
healthcare. nutrition, shelier, educviion. welfare sna peotection of life and pronesiy of genio
cilizens. The primary ovjcctives oi the ational Policy are:
- to encourage individuals to make provision for their own as vell as their spouse's old
age:
- to encourage families to take care of their older family members:
- to enable and support voluntary and non-governmental organizations to supplement
the care provided by the family;
- fo provide care and protection to the vulnerable clderly people:
- to provide adequate healthcare facility to the elderly:
- to promote research and training facilities:
- 0 train geriatric care givers and organivors of services 1o he elderivi auc
- to create awareness regarding clderly pewsons to help hew fead praduoctiv: and
independent live.

{b) This information is noi maimained ~eviraliv. Howover, i is being collected from the
states. R .

e

-

(¢) The Ministry of Social Justice and Empeverment is implemeating o Cepical Cecior
Scheme of Integrated programme for Older Perzons (IPOP) uader which financial acsistance
is provided to Government/NGOs/Panchayati Raj [nstitutions/local boedies ete, for runmins
and maintenance of Old Age Homes, Day Care Centres, Mobile Medicare Units ete,
State-wise details regarding release of Grant in Aid under the IPOP during the lasi three vears
are placed at Annexure.
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Annexure

Statement referred im reply to part (¢) of the Lok Sabha Unstarred Question No.2. EX]

dated 9.12.2014.
(Rupees in Lakh)
S. No, Name of State 2011-12 2012-13 2013-14
Funds released | Funds released | Funds released
1 | Andhra Pradesh 478.74 365.07 1 347.24
2 | Bihar 2.44 20.44 8.21
3 | Chhattisgark 9.03 12.22 4.88
4 | Gon 0.00 0.00 0.00
5 | Gujarat 0.00 0.00 0.00
6 | Haryana 50.73 48.28 56.45
7 | Himachal Pradesh 4.99 6.10 9.82
8 | Jammu and Kashmir 0.00 0.00 0.00
0 | Jharkhand 0.00 0.00 0.00
10 | Karnataka 237.03 229.33 84.10
11 | Kerala 6.90 0.00 11.33
12 | Madbya Pradesh 14.79 21.52 11.60
13 | Maharashira 133.32 152.23 157.04
14 | Odhisa 356.90 303.06 354.43
15 | Punjab o 31.62 8,79 16.71
16 | Rajasthan 8.89 4.88 17.59
17 | Tamil Nadu 242.14 257.72 30.73
18 | Telangana 0.00 0.00 0.00
19 | Uttar Pradesh 30.29 83.88 60.73
20 [ Uttarakhand 5.87 23.22 26.75
21 | West Bengal 141.43 42.14 182.36
Uts
22 | A & N Isiands 0.00 0.00 0.00
23 | Chandigarh 0.00 0.00 0.00
24 | Dadra & Nagar Haveli 0.00 0.00 0.00
25 | Daman and Diu 0.00 0.00 0.00
26 | Lakshadweep 0.00 0.00 0.00
27 | Delli 18.76 43.46 46.67
28 | Puducherry 0.00 0.00 0.00
NI Region States 0.00
22 | Arupschal Pradesh 0.00 4,08 0.00
30 | Assamn 7748 77.71 50.07 |
3 | Manipur 121.67 | 11212 79.90
32 | Meghalaya 0.00 0.00 0.00
33 | Mizoram 6.18 0.00 0.00
34 | Nagaland 0.00 0.00 0.00 |
35 | Sikkine 0.00 0.00 0.00
36 | Tripura 10.81 7.78 0.00
Total 1995.61 1821.03 1556.61
7%
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GOVERNMENY OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NQO. 1858
TO BE ANSWERED ON 14.03.2017

DRUC ABUSE AMONG CHILDREN

1858. SHIRE A.T. NANA PATIL.:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to stute:

(a) whether the Supreme Court has recently directed the Government to prepare a National plan
to curb drug, alcohol and substance abuse among children;

(b) if so, the details thereof and the reaction of the Government thereto; and

(¢) the fresh steps taken by the Government to check the widespread menace ol drug apuse
among children, particularly adolescent?

ANSWIER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOQWIRMENT
(SHRX VIJAY SAMPILA}

(8) o (¢) The Supreme Court in its judgement dated 14.12.2016 in the Writ Petition (Civil) Mo.
906 of 2014 has given the following directions:

i. Compiete a National Survey and generate a national database within a period of six menths:
ii. Formulate and adopt a comprehensive national plan within four months. which will among
other things also address the areas of immediate concern noted earlier; and

Adopt specific content in the school curriculum under the aegis vf New Education Policy
(NEP)

iii,

The Government has taken the following measures:

The Ministry has, in the month of August, 2016, assigned the work of conducting the
Mational Survey on Extent and Pattern of Substance Use in India to National Drug Dependence
Treatment Centre (NDDTC), AIIMS, New Deihi to be completed by 2018.

The Ministry has formulated a National Folicy for Drug Demand Reduction whick at
present, has been referred 1o a Group of Ministers headed by the Minister of Home Affairs.

The Ministry has issued an advisory to all States and Union Territories on 11.8.2016 for
taking coordinated action to address the problem of drug abuse which, inter-alia. includes
prevention of substance abuse among children in the counuy.

In addition, the Ministry fuplements a "Cenral Sactor Scheme of Assistance for
Prevention of Alcoholism and Subsicace (Drug) Abuse” which provides financial assistancs o
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eligible Non-Governmental Organizations, Panchayati Raj Institution, Urban Local Boches ete.
for running Integrated Rehabilitation Centres of Addicts to provide composite/integrated services
for the rehabilitation of addicts including child users.

National Institute of Social Defence (NISD), an autonomous Institute under the Ministry
of Social Justice & Empowerment, .in association with collaborating agencies, has been
conducting awareness -and capacity building programmes in schools, colleges, universities and
community on ill effects of alcoholism and substance (drug) abuse as a measure of preventive
step.The details of the programmes being organized by the NISD during the current financial
year is placed at Annexure.

Ministry of Women and Child Development have informed that the Juvenile Justice
(Care and Protection of Children) Act, 2015 (JJ Act) has come into effect from 15.01.2016
repealing the Juvenile Justice (Care and Protection of Children) Act, 2000. In the said Act, a
separate chapter has been added in which stringent penalty has been imposed on whoever gives
intoxicating liquor or narcotic drug or psychotropic substance to & child.

With regard to spccific content in the school curriculum under the aegis of New

e —r————

which it carried out nearly a year long hlghly partlclpatn e, umluSlve and multl-pronged
consultation process, through online, grassroots and thematic expert consultations across 33
identified themes. Meetings were held with the Government of India Ministries and State
Governments. The MHRD had constituted a Committee for Evolution of the NEP which
submitted its report in May, 2016. Thereafter, the MHRD has formulated 'Some inputs for the
Draft National Education Policy, 2016’ and uploaded on its website in which policy initiatives
viz. protection of rights of the child& adolescent regarding prevention of substance abuse etc.
has been incorporated. Further, comments/suggestions were invited from all Government of
India Ministries, State Governments, Members of Parliament and other stakeholders upto 30th
* September, 2016, An 'Education Dialogue’ was also organized with the Hon'ble MPs to discuss
the suggestions and to elicit their views. A committee under an emment educanomst will be
appointed to prepare final draft NEP. ' o

e —a

e e e e T

Court relating to- adoptmn of speclﬁc contents in school curticulum on drugs and alcohoh'-;m
under the NEP will be duly congidered.

ol ek
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. nexure (as referred In parts (a) to (c) of Lok Sabha Unstarred Question No. 1853 dated
' 14.03.2017)

3

‘ S. Neo. Programme No. of Programmes No. of Beneficiaries
| {appro.)

l 1. Awareness/Sensitization 152 11400

l Programme for School/College/

f University Students & NSS

|

1

for functionaries of drug de-
.&ddiction centres supported by
Ithe Ministry which, inter alia,
iincludes spreading awareness
about ill effects of drug 2buse in
their community

Volunteers ! 1
7 Capacity Building Programme 26 | 820 i
{ for School Teachers on Drug i
| Abuse Prevention i
|
3 Capacity Building Programme 20 520
{
|

P T

Total 198 $2T40
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

STARRED QUESTION NO, %239
TO BE ANSWERED ON 01.08.2017

HOME CARE SERVICI}JS FOR SENIOR. CITIZENS
¥239. SHRI A.T. NANA PATIL:
Will the Mirister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government has chalked out any mechanism to regulate home care services
for the elderly being offered by various private firms;

(b) if so, the details thereof and

{c) the fresh steps taken by the Government to prescribe standards for establishing ang
providing quality services to senior Citizens?

ANSWER

MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI THAAWARCSAND GEELOT)

{a) to (¢): A Statement is laid on the Table of the House.
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Statement referred to in reply to Parts (a) to (¢) of Lek Sabha Starred Question No.
*239 to be answered on 01.08.2017.

(a) to (c) Yes, Sir. This Ministry is considering a proposal for rating of Home Care Services
for Senior Citizens ain—?registration of such Service Providers.
'[Tie proposal for rating of the organisations providing Home Care Services to elderly was one
of the recommendations of the Group of Secretaries on Education and Social Development
constituted by the Government. It is proposed to prescribe standards in respect of various
services to be provided by the Home Care Service Providers to the Senior Citizens and to rate
them according to the facilities being provided, through suitable amendment to the
Maintenance and Welfare of Parents and Senior Citizens (MWPSC) Act, 2007.
‘One of the main objectives of the National Institute of Social Defonce, an autonomous body
under the Ministry of Social Justice and Empowerrnent, is capacity building. Certification
courses for training Geriatric Care Givers are conducted by NISD and other collaborating

Institutes. _
) All Regional Resource and Training Centres and other collaborating agencies

providing training to develop geriatric caregivers have been directed to apply
for accreditation as Training Centre for Home Health Aide Qualification Pack
and get affiliated to Healthcare Sector Skill Council ( 88C) under National
Skill Development Corporation (NSDC).

) Healthcare $SC has also been requested to develop separate Module for
Geriatric Caregivers as the existing Qualification pack of Home Health Aide is
not exclusive for the senior citizens.

II) 120 geriatric givers are being trained by-Apollo Medskills Limited, a unit of
Apollo Hospitals Group.

As per information furnished by National Skill Development Corporation (NSDC), the
Corporation is offering fraining courses in elderly home care services through two of its
Sector Skill Councils. These are National Skill Qualifications Framework (NSQF) -aligned
courses under the Ministry of Sill Development and Entrepreneurship (MSDE), The details
are in Appendix-E. '
As per information furnished by the Ministry of Health & Family Welfare, in so far as health
care of the elderly is concerned, the Ministry of Health & Family Welfare had launched
"National Programme for the Health Care of Elderly” (NPHCE) during 2010-11 to address
various health related problems of eiderly people. The major objectives of the NPHCE are
establishment of Department of Geriatric in identified Medical Institutions as Regional
Geriatric Centres for different regions of the country and to provide dedicated health
facilities in Distrigt Hospitals, Community Health Centres(CHCs), Primary Health
Centres(PHCs) and Sub-Centres(SCs) levels through State Health Society. Following
facilities are being provided under the Programme:

e Geriatric OPD, 30 bedded Geriatric ward for in-patient care, etc at Regional Geriatric
Centres. .
Geriatric OPD and 10 bedded Geriatric Ward at District Hogpitals.
Bi~weekly Geriatric Clinic at Community health Centres (CHCs).
Weekly Geriatric Clinic at Primary Health Centre (PHCs).
Provision of Aids and Appliances at Sub-centres.

b
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A.ppendix-i

Details of Training Courses offered in Elderly Home Care Services by NSDC.

PMEVY 1# PMEKVY Z**
Sectox Skill NSQF ' :
St | Couneil Name of the QF | Level | Forolled | Trained | Assessed | Certified | Enrolled | Tiziued | Assessed | Cerfified | Pince
Domestic Elderly Caretaker :
| | Workar (Non-Clinica) 3 5 0 0 0 325 | 240 208 195 17
: Home Health _
2 | Healthcare Aide 4 4314 4314 4227 2840 3350 2601 2145 1716 1034

*PMKVY 1: Pradhan Mantri Kaushal Vikas Yojana, infiial scheme implemented during 2014-15.

**PMIKVY 2: Pradhan Mantri Kaushal Vikas Yojanz, being implemented during 2016-20.
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NG, 523
TO BE ANSWERED ON 19.12.2817

OLD AGE HOMES

523. SHRI A.T. NANA PATIL:
SHRI PRABHAKAR REDDY KOTHA:

Will the Minister of SOCTAL JUSTICE AND ZMPOWERMENT be pleased to state:

(a) whether the Government has evolved and prescribed certain standards for the old age homes;
(b) if so, the details thereof:

(¢) whether the Government has any proposal to set up 2 regulator to look into the working of
old age homes and if so, the details thereof; and

(d) the fresh steps taken by the Government to notify a Central legislation or executive order
prescribing standards for services, faciliies to be made available in old age homes in
Government or private sectors in order to remove widespread disparities in services offered?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERNMENT
(SERI VIJAY SAMPLA)

(a) & (b): No Madam. This Ministry is implementing a Central Sector Scheme of Integrated
Programme for Older Persons (IPOP), under which grant-in-aid is released to the Noa-
Governmental/Voluntary Organisations/ Panchayati Raj Institutions etc for, inter-alia, running
and maintenance of Old Age Homes, on the basis of the recommendations of the State
Governments/UT Administrations and as per the guidelines of the Scheme. However, provisions
for prescribing standards for old age homes; suitable amendments are being proposed in the
Maintenance and Welfare of Parents and Senior Citizens (MWPSC) Act, 2007.

{c): Government has no proposal to set up a reguiator.

(d): Government is proposing suiiable amendments to the MWPSC Act/Rules in this regard.
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AFPPENDIX — X

GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO. 604
TO BE ANSWERED ON 06.02.2018

MAINTENANCE AND WELFARE OF PARENTS AND SENIOR CITIZENS ACT, 2007

604. SHRI ASHWINI KUMAR:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether it is a fact that the pace of settling cases filed by senior citizens under the
Maintenance and Welfare of Parents and Senior Citizens Act, 2007 remain sluggish;

(b) if so, the details thereof indicating the pending cases;
(c) whether any survey has been conducted by the Government in this regard in each State; and
(d) if so, the details and outcome thereof?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI VIJAY SAMPLA)
(a)to (d): No, Madam. According to the findings of a recent Research Study on “Centre’s Policy
of Older Persons’, commissioned by the Ministry of Social Justice and Empowerment,
conducted through an External Agency viz. All India Senior Citizens” Confederation, covering
the States of Uttar Pradesh, Punjab, Madhya Pradesh, Odisha, West Bengal, Arunachal Pradesh,
Assam, Manipur. Mcghalaya, Mizoram, Tripura, Maharashfra, Rajasthan, Gujarat, Andhra
Pradesh, Telangana. Karnataka and Kerala, the working of Maintenance Tribunals and award of
the maintenance allowance have been appeared fairly good. Pursuant to the observations of
varjous judicial fora, and National Consultation Meet held in August 2016 and Recommendation
of the Group of Secretaries on Education and Social Development constituted by the

Government, suitable amendments to the provisions of the Maintenance and Welfare of Parents

and Senior Citizens (MWPSC) Act, 2007 are under consideration in the Ministry.
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P FPE X DI X XX
GOVERNMENT OF INDIA - '

MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NG, 969
TO BE ANSWERED ON 24,07.2018

STAR RATINGS TO OLD AGE HOMES

969. SHRIMATI ANJU BALA:
SHRI TEJ PRATAP SINGH YADAV:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government has recently reviewed the infrastructure and other facilities provided in

Old Age Homes and is planning to give star ratings similar to those given to hotel chains and if so,
the details thereof;,

(b) whether the Government proposes to make-it mandatory for private old age homes to get
themselves registered with the Government and if so, the details thereof:

(¢) whether the Government plans to evoive and prescribe certain standards for the old age homes,

touching all facets of their functioning from infrastructure to facilities to manpower ete. and if so,
the details thereof; :

(d) the number of old age homes running under Integrated Programme for Clder Persons (IPOP),
State-wise with special reference to Uttar Pradesh; and

(¢) the other major initiatives taken by the Government for the welfare of older persons in the
country during the last three years and the current year?

ANSWER
MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT

(SHRI VIJAY SAMPLA)

(@) The Government has recently revised the on-going Scheme of Integrated Programme for
Older Persons (IPOP) and renamed it as “Integrated Programme for Senior Citizens (IPSrC)”,
laying down standards with respect to food, medical facilities, recreation, security, elothing,
rooms, bathrooms/toilets, hygienc and sanitation, and physical aids. At present, there is no

proposal for rating of any Old Age Homes/Senior Citizens Care Homes on the lines of star
ratings to hotel chains.

(b) & (c) The Maintenance and Welfare of Parents and Senior Citizens Act, 2007 is being ;J
considered for amendments which inter-alia propose that all institutions, whether run by a }
Government/Non-Governmental/ Voluntary/Private Organisations or Society/ Trust and
providing residential/Multi-Service Day-Care facilities for senior citizens for their care and
welfare, shall be registered as a service provider and that the Central Government shall prescribe
Minimum standards required for the establishment of Semior Citizens Care Homes and
functioning and maintaining of Multi-Service Day Care Centres.

—

—— e e

(d) State-wise number of Senior Citizens Homes (earlier Cld Age Homes) receiving Grant-in-aid
under Integrated Programme for Senior Citizens (IPStC) (earlier Integrated Programme for
Older Persons-1POP), including the State of Uttar Pradesh is enclosed at Annexure-I.

(e} Details of major initiatives at Annexure-1I. - ? 07 e
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Subject: Lok Sabha Unstarred Question No. 969 for 24.07.2018 regarding ‘Star
Ratings to Old Age Homes', raised by Shrimati Anju Bala and Shri Tej
Pratap Singh Yadav - reg.

(d) State-wise number of Senior Citizens Homes (earlier Old Age Homes) receiving
Grani-in-aid under Integrated Programme for Semior Citizens (IPSr() (earlier
Integrated Programme for Older Persons-IPOP), including the State of Uttar Pradesh:

S1. No. Name of State Senior Senior Citizens Total Senior
Citizens Home for Citizen Homes
Care Elderly Women
Homes
1. Uttar Pradesh 10 o 16
2. Andhra Pradesh 60 01 61
3. Bihar 02 00 02
4. Chhattisgarh 01 00 01
5. Goa 00 Q0 00
6. Gujarat 02 01 03
7. Haryana 05 oo 05
8. Himachal Pradesh 01 00 01
9. | Jammu and Kashmir 00 00 00
10. | Jharkhand 00 00 00
11. ! Karnataka 38 03 41 |
12. | Kerala {5 0o 05
13. | Madhya Pradesh 10 00 10
14. | Maharashtra 26 07 33
15. | Qrissa ' 35 03 38
16. | Punjab 05 00 05
17. | Rajasthan 02 00 02
18. i Tamil Nadu 42 02 44
19, | Telangana 16 00 16
20. | Uttarakhand (04 01 05
21. | West Bengal 16 ' 00 16
22. | A&Nlsland 00 00 00
23. | Chandigarh 00 00 00
24. | Dadra & Nagar Haveli 00 00 00 |
25. | Daman and Diu 00 00 00
26. | Lakshadweep 00 ' 00 00
[ 27. _{ Delhi 02 00 02
28. | Puducherry 00 00 00
29. | Arunachal Pradesh 00 00 00
30. | Assam 13 02 15
31. | Manipur 17 02 19
32. | Meghalaya Wy 00 00
33. | Mizoram 00 00 00
34. | Nagaland 02 ¢o 02
35. | Sikkim 00 00 00
|36 | Tripura 04 00 04
Total 3i8 22 348




ANNEXURE-II

Subject: Lok Sabha Unstarred Question No. 969 for 24.07.2018 regarding ‘Star

Ratings to Old Age Homes’, raised by Shrimati Anju Bala and Shri Tej Pratap
Singh Yadav - reg.

Ministry of Social justice and Empowerment:
»> Central Sector Scheme of Integrated Programme for Senior Citizens (1PSrC):

Under the Scheme, financial assistance up to 90% of the project cost is provided to
Government/ Non-Governmental Organizations/Panchayati Raj Institutions/ local
bodies etc. for maintenance of Senior Citizens’ Homes/Senior Citizens Homes for
Women including those under Sansad Adarsh Gram Yojana; maintenance of
Continuous Care Homes and Homes for Senicr Citizens afflicted with Alzheimer’s
disease/Dementia; Mobile Medicare Unit for Senior Citizens; Physiotherapy Clinics
for Senior Citizens; Regioral Resource and Training Centre etc. Cost Norms for
projects revised upwards upto103% w.ef. 01.04.2018.

» Rashtriya Vayoshri Yojana- A Scheme for providing Physical Aids and Assisted-
Living Devices for Senior Citizens belonging to BPL Category:

The national launch of the Scheme was done on 1st April 2017 at Nellore, Andhra
Pradesh. Under this Scheme, Senior Citizens, belonging to BPL  category and
suffering from any of the age related disability/infirmity viz. Low vision, Hearing
impairment, Loss of teeth and Locomotor disability, are provided with such
assisted-living devices which can restore near normalcy in their bodily functions,
overcoming the disability/infirmity manifested. For the financial year 2017-18 and
2018-19, 292 districts have been identified. The Distribution camps held in 42
districts so far.

» Senior Citizens Welfare Fund (SCWF):

In pursuance of the Budget Announcement, 2015-16, 2 "Senior Citizens' Welfare
Fund" has been created to be utilized for such schemes, for promoting financial
security of senior citizens, healthcare and nutrition of senior citizens, welfare of
elderly widows, schemes relating to Old Age Homes, Short Stay Homes and Day Care
of senior citizens etc. , for the promotion of the welfare of senior citizens.
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The Fund comprises of the unclaimed amounts transferred by every institution
holding such fund.in the Schemes including Small Savings and other Saving Schemes
of the Central Government such as Post Office Savings Accounts, Post Office
Recurring Deposits Accounts etc., Accounts of Public Provident Funds and Accounts
of Employees Provident Fund, that remain unclaimed for a period of seven years
from the date of the account being declared as inoperative account.

The Fund is administered by an Inter-Ministerial Committee, comprising of
Department of Financial Services, Ministry of Health and Family Welfare, Ministry of
Rural Development, Ministry of Housing & Urban Affairs and Ministry of Labour and
Employment, with Ministry of Social Justice and Empowerment as the Nodal
Ministry for administration of the Fund.

» Amendment to the Maintenance and Welfare of Parents and Senior Citizens
(MWPSC) Act, 2007:

The Maintenance and Welfare of Parents and Senior Citizens (MWPSC) Act, 2007

provides for Maintenance of Parents/Senior Citizens by children/relatives
obligatory and justiciable through Tribunals; Establishment of Old Age Homes for
Indigent Senior Citizens in each district; Adequate medical facilities for Senior
Citizens; Protection of life and property of Senior Citizens; Revocation, through the
tribunal, of transfer of property made by Senior Citizens on condition of receiving
maintenance from the transferee and in case of failure by the transferee to provide
maintenance; and Penal provision for Abandonment of Senijor Citizens.

The Act has been under implementation for more than one decade. Based on the
experience of implementation of the Act and the feedback received from the
stakeholders, suitably amendments of the provisions of the Act has been undertaken
in 2017 in order to make it more contemporary and effective,

Ministry of Rural Development:

National Social Assistance Programme (NSAP) is a Centrally Sponsored
Scheme of Ministry of Rural Development. NSAP is a social security/social welfare
programme applicable to old aged, widows, disabled persons and bereaved families
on death of primary bread winner, belonging to helow poverty line household. 0ld
age pension is provided under Indira Gandhi National Old Age Pension Scheme
(IGNOAPS) to the persons belonging to below poverty line {(BPL) household. Central
assistance of Rs. 200/~ per month is provided to the persons of 60-79 years of age
and Rs. 500/- per month to the persons of age of 80 years or more. This Scheme is
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implemented by the States/UTs. ldentification of beneficiaries, sanction and
disbursement of benefit under the schemes is done by the States/UTs.

Details of fund released/allocated for IGNOAPS during the last three years
and the current year is given as under:

Financial Year Amount of fund released |
(Rs. in lakhs)
2015-16 556269.07
2016-17 590091.72
2017-18 611043.27
2018-19 259772.31
(as on 20.07.2018)

Ministry of Finance, Department of Financial Services:

‘Pradhan Mantri Vaya Vandana Yojana'(PMVVY): Government has launched a
scheme nemely ‘Pradhan Mantri Vaya Vandana Yojana' to protect elderly persons
aged 60 years and above against a future fall in their interest income due to the
uncertain market condition, as also to provide social security during old age. The
scheme is being implemented through Life Insurance Corporation (LIC) of India. The
scheme provides an assured return of 8% per annum payable monthly for 10 years.
The differential return i.e. the difference between return generated by LIC and the
assured return of 8%per annum would be borne by Government of India as subsidy
on annual basis. The scheme was open for subscription for a period of one year i.e.
from 4th May 2017 to 374 May 2018. The minimum purchase price under the scheme
was Rs, 1.5 lakh per family for a minimum pension of Rs. 1,600/- per month and the

maximum purchase price was Rs. 7.5 lakh per family for a maximum pension of Rs.
5,000/- per month.

in pursuance to Budget Announcement 2018-19, Cabinet at its Meeting held
on 2™ May, 2018 has approved the extension of Pradhan Mantri Yaya Vandana
Yojana up tc 31t March 2020 and limit of maximum purchase price of Rs. 7.5 lakh
per family under the scheme has also been enhanced to Rs. 15 lakh per senior
citizen. A total of number of 2,82,155 subscribers consisting corpus of Rs, 17,704.65
crore are being benefited under PMVVY as on 30.06.2018.



4)

Ministry of Railways

Indian Railways have taken various measures for Welfare of senior citizens,

some of which are under:

(1

(if)

(iii)

(iv)

(v}

As per rules, male Senior Citizens of minimum 60 years and lady Senior Citizens
of minimum 58 years are granted concession in the fares of all classes of
Mail /Express/Rajdhani/Shatabdi/Jan Shatbdi/Puronto group of trains. The
element of concession is 40% for men and 50% for women.

No proof of age is required at the time of purchasing tickets. However, they
are required to carry some documentary proof as prescribed showing their age or
date of birth and have to produce it if demanded by on-board ticket checking
staff. Senior Citizens can book reserve tickets across the reservation counters as
well as through internet. '

In the computerised Passenger Reservation System (PRS), there is a provision to

“allot lower berths to Senior Citizens, Female passengers of 45 years and above

automatically, even if no choice is given, subject to availability of accommodation
at the time of booking.

In all trains having reserved sleeping accommodation, a combined quota of six (6)
lower berths per coach in Sleeper class and three (3) lower berths per coach each
in AC 3 tier and AC 2 tier classes has been earmarked for Senior Citizens, Female
passengers of 45 years of age above and pregnant women. In case of Rajdhani,
Duronto and fully Air Conditioned/Express trains, the number of berths to be
earmarked under this quota in 3 AC is 4 (four) lower berths per coach as against
3 {three} lower berths per coach in normal Mail/Express trains.

Accommodation is also earmarked for Senior Citizens during specified hours on
suburban sections by Central and Western Railways.

Instructions exist for provision of wheel chairs at stations. This facility is
provided, duly escorted by coolies (on payment) as per present practice.
Moreover, Zonal Railways have also been advised to provide free of cost ‘Battery

. Operated Vehicles for Disabled and Old Aged passengers’ at Railway Stations. [n

addition, passenger can book e-wheel chairs online through IRCTC portal



(vi)

(vii)

(viii)

To help old and disabled passengers requiring assistance at the stations and to
strengthen the existing services, ‘Yatri Mitra Sewa’ is being provided through

IRCTC at major stations for enabling passengers to book wheelchair services cum
porter services etc.

After departure of the train, if there are vacant lower berths available in the train
and if any physically person with disability booked on the authority of
handicapped concession or a senior citizen or a pregnant woman, who has been
allotted upper/middle berth, approaches for allotment of vacant lower berths, the
on-board Ticket Checking Staff has been authorised to allot the vacant lower
berth to them making necessary entries in the chart.

Separate counters are earmarked at various Passengers Reservation System
(PRS) centres for dealing with the reservation requisitions received from
Physically persons with disability, Senior Citizens, ex-MPS, MLAs accredited
journalists and freedom fighters, if the average demand per shift not less than
120 tickets. In case there is no justification for earmarking of an exclusiva counter
for any of these categories of persons including persons with disability or senior
citizens, one or two counters depending upon the total demand are earmarked
for dealing with the reservation requests for all these categories of persons.
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PPPEN D/ X~ XX/

GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPCWERMENT
LOK SABHA

UNSTARRED QUESTION HC. 3452

“TO BE ANSWERER Ol 37.02.2010
RASHTRIYA VAYOSHRI YOJANA

3426, SHRI RAJIV PRATAP RUDY:
SHRI PRATHAP SIMHA:

Wil the Minister of SOCIAL JUSTICE AND EMPOWERMERNT be pleased io staie:
() the objectives of launching the Rashtriya Vayoshri Yojana (RVY);
(b) the details of districts selected under RV'Y along with the criteria for selection, State-wise;

(c) the pumber of camps organised since the inception of the yojans as on 3(.6.2018 and
planned for the current financial year along with the financial allocation under the yojana ard

the number of senior citizens benefited so far and the steps being taken to include all %he
remaining districts;

(d) the eligibility criteria for vayoshreshtha samman award and the details of number ¢f
categories conferred award for outstanding contribution towards the cause of elderly persous;

{e) whether the Ministry has held 3rd meeting of National Council of Senior Citizens (NCSC)
recently, if so, the issues deliberated and the outcome of the meeting;

(f) the financial outlay for senior citizen welfare fund during the current financial year; and

(g) whether the Government has any estimate on the number of senior citizens who are suffering
from some sort of disabilities in their old age and if so, the details thercof, State-wise?

ANSWER

MINISTER OF STATE FCR SOCIAL JUSTICE AND EMPOWERMTEN'"

. (SHRBT YVIGAY SaMPLLY
(a): The Ministry of Social Justice and Empowerment has becn implementing a scheme for
providing physical aids and Assisted Living Devices for Senior Citizens belonging to BPI.
category named “Rashwiya Veyoshri Yojana (RVY)” since 1¥ April, 2017 with the objective of
providing Senior Citizens, belonging to BPL category and suffering from age related disabiities/
infirmities, with such physical aids and assisted living devices which can restore near normaicy
in their bodily functions. Under the Scheme, assisted living devices such as Walking Sticks,

Elbow Crutches, Walkers/ Crutches, Tripods/ Quadpods, Hearing Aids, Wheelchairs, Artificial
Dentures and Spectacles are provided free of cost to the beneficiary senior citizens,

{(b): The districts where age related disabilities/infirmities are more prevalent among senior
citizens has been given priority and the Aspirational districts as identified by NITI Aayog have
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. also been included, Sc far, 292 districts have been selected, A list of selected districis is at
Annexurs 1,

(c): As on 30/06/2018, a total of 42 Distribution Camps have been organised, A 45774 senior
citizens have been benefited by distribution of 1,02,323 physical aids and assistive devices. 150
districts are planned for the organisetion of Assessment/Distribution: camps in this financial year.
In the current Financial Year, an amount of Rs. 1.5 crore hags been released and an amount of Rs.
106.89 crore has been sought from Department of Economic Affairs under Senior Citizens'
Welfare Fund. In future, the Scheme will be extended to cover all districts of India.

(d): The Vayoshreshtha Saminans are conferred in 13 categorics among which 7 categories are
. “Institutional” and 6 categories are “Individual”, The details of category-wise eligibility criteria
is at Annexure 2.

(e} The third meeting of the National Council of Senjor Citizens was held on 13th June 2018.
The meeting discussed the issues such as (i) Amendments to the Maintenance and Welfare of
Parents and Senior Citizens (MWPSC) Act, 2007, (ii) Rashiriya Vayoshri Yojana: A Scheme for
providing Physical Aids and Assisted-Living Devices for Senior Citizens belonging to BPL
Catcgory, -(iif) Revised Scheme of Integrated Programme for Semior Citizens (IPStC), (iv)
National Award/Vayoshreshtha Samman, 2018 (v) Senior Citizens’ Welfare Fund, (vi) Financial
assistance under Indira Gandhi National Old Age Pension Schemes (JGNOAPS), (vii) Social
Security to Senior Citizens, (viii) Facilities at Railway Stations and (ix) Bridging of Inter-
generational Gaph.;{‘ic;ﬁgggesﬁons of the Council on the issues are being exam%

——rT T

(f): As per information fumished by Ministry of Finance, Department of Economic Affairs, as on
date the principal amount available in Senior Citizens” Welfare Fund (SCWF) is Rs. 452,09
crore,

(g): As per Census 2011 data, the number of Senior Citizens in the Country suffering from
disabilitics in their old ape is 53,76,619, The State/UT wise distribution is given in Amnexwre 3,
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ANNEXURE

Andaman and Hicobar Islands

2. Middle & North Andamen
X Visalhapatnam
4. Nellore

5; Vigianagaram

. Andhre Pradesn Chittoor

= Rajahmundry (East Godavari Distsicr
g Kurnool

9, Curddapah

10. Wesr Kamong

. Pasighat

12. Changlang

13, Arunachal Pradesh Tirap

14, Weat Siang

i3, Tewang

16. Nemsai

17. Kamrip

16, Sonitpur

19, agaon

20. Lakhimpur

21. Darrang

22. Gewahat

3. Spsptn Dhubri

24, Barpeta

25. Goalpara

26. Baksa

27 Udalgun

28, Hailakandi

i Buxar

30. West Champaran
31. Patna

a2 Bihar Bisar

a3. Nawada

34. Muzafierpur

35. i

Katihar
36. ] J '6 Begusarai



Districts Selected for the Impiementation of Rashtriya Vayoshri Yajana

Bihar

Chandigarh

Chhattisgarh

Dadra and Nagar Haveli
Daman and Diu

Delni

Gea

Gujarat

TR

e = g

e 1 2
A

© 0 Distrets Salectad
Shetkhpura ik
Araria

Sitamarhi
Khagaria

Puraia
Aurangabad
Barka

Gaya

Jamui
Chendigarh
Rainur

Baetar
Janjgir-Champa
‘Raizarh
Bilaspur
Rajnandgaon
Korba
Maassamund
Bijapur
Dantewada
hanker
Kondagaon
Narayanpur
Sukma

Dadra and Nager Haveli
Daman and Diu
Cheandni Chowk
Karol Bagh
Soath Dethi
West Delni

East Delhi
Nerth Bast Dethi
Narth Goa
South Goa
Yadodara
Armadabad
Ehavnagay
Junagarh
Rajkot

Kutch

Narmada
Dahod

“ i ' L oaent



79.
80.
81,
82,
83.
84.
85.
86.
87.
88.
89

0.
o1
o2,
93.

95.

97.
o8,
%‘

100.
101.
102.
103,
104,

105.

106.
107.
108.
109.
110,
111.
112,
113.
114.
115,

i16.
117.
118,
119,

Himachal Pradesh

Jammu and Kashmir

Jherkhand

N

Karnal
Ambaia
Rewari
Sonipat
Faridabad
Gurgaonr
Palwal
Mewat
Shimla
Hamirpur
Chamba
Una

Solan
Bilaspur
Sri Nagar
Udhampur
Rambean
Doda
Kathua
Jemmu
Anantnag
Kupwara
Baramulia
Gumla
Rancht
Giridih
East Singhbhum
roderma
West Singhbhum
Sahchganj
Pakaur
Goddn
Latehar
Lohardaga
Palamu
Ramparh
Simdega
Bokaro
Chatra
Dumka
Garhwa



T,
120.

121.

122.

123.

124,

125.

126.

127.
128,

120,
130
131,
132,
133.
134,
185,
136.
137,

28,
130,
140,
141,
142,
143,
144,
145,

L]

I

| et
b4 ]
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1ehs,
147,
148.
14e,
150,
iB1.
152,
153
194,
155.
156.

(11
353

Kamataka

Kerala

Lekshadweep

B-'iadﬁys Prazdesh

Maharashira

Hazaribagh
Khunti

Sou.th Bangplore
Dharwad
Bijapur
Shimoga

Uttara Kennada
Belagavi

Yadgir

Raishur

Cadag
Kalaburgi

Kochi

Thiruvananthapuram

Kozhikode
Pathanamthitta
Kottayam
Karnnuar
Wayranad
Lakshadweep
Ujjoin
Khandwa
Grwalior

Sekore

Indore

Ratiam

Vidisha
Shivpuri

Sagar

Dawnoh
Singrauli
Barwani
Chhatarpur
Rajzarh

Guna

Nagpur

Divale

Pane

Mumbai North-East
Kuria & HBandrs
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160. . Wardha

161. Jaina

162. Nandurbar

163. Washim

164, Mabntashtzy Osmanabad
165. Gadchiroli

166. Jalgaon

1€7. Nundea

168. Imphai West
169. Imphal East
170. Thoubal

171, Manipur Bishnupur

172, Churachandpur
173, Ukhrul

174. Chandel

175. East Jaintia Hills
176. Ri Bhoi

17t West Garo Hills
178. Hkilays East Khasi Hills
179. West Khasi Hills
180. East Garo Hills
181. Alzavd

183, Champhai

183. < Lunglei

184. Bimeam \iamit

185. Lawngtiai

186. Serchhip

187, Dimapur

186. Kohima

180, Mon

190. Nagaland iokokchumgy
191, Tuensang

192, Zunheboto

193. Kiphire

194, Sundargarh
195. Angul

196. Hinjili

197. Odisha Ilayurbhanj
198, Dhenkanal
100, Nuapada

200, Balangir



Puducherry

Punjak

Rajasthan

Bilzkin

Tamil Na_udu

Districts Selected for the Implementation of Rashtriya Vavoshyi Yo
s T TR ~ TSI = e e

G R ES Dot
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" piswiots Sadecied
Gajapati i
Kalahandi
Kandhamal

Koraput

‘Malleajgiri

Rayagada
Olukara

Karaikal

. Gurdaspur

Hoshiarpur
Bathinda
Fazlka
‘Mensa
Jalzndhar
Firgepur
Moga
Jhalawar
Bikaner
Jaipar
Jodapur

Pali

Sawai Madhopur
Bhilwara
Baran
Jaisalmer
Dhclpur
Haeauh
Sirohi
Bariner

Fast Sildim
Sowh Sikhire
North Sikldna
West Sildim
Kanya Kumari

‘Sowth Chennai

Kancheepuraim
Théni .
Hagapattinam
Sélem
Ramanathapuram
Viruvdhunagar

& "-"___. }2}




242,
243,
244,
243,
244.
267 .

249,
250.
251,
259,
253.
254,
258,
256.
257
238,
239.

261.

262.
263.

Telangana

Tripura

Uttarakhand

Uttar Pradesh

Karimnagar
Mahbubnager
Chevella
Mizamabad
Rangareddy
Bhupalpaliv
Asifabad
thammam
Adilabad
Warangal
Unakoti
Dhalai

West Tripura
East Tripura
Haridwar
Almora
Nainital

Tehri Garhwal
Udham Singh Nagax
Jaspur

Pauri Garhwal
Lucknow
Pilibhit
Varanasi
Lalitpur
Chandauti
Gorakhpuy
Noita
Mirzapur
Allahabad
Chazipur
Chitrakoot
Balrampur
Bahraich
Sonbhadra
Shrawasti
Siddharthnagar
Fatchpur
Bareilly
Amethi




Districts Selected for the implementation of Rashtriya Vayoshri Yojana
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282, " Uttar Pradesh ~ Raebareli )
2E3. . Asanzol
284, Darjecling
285, Jayanagar
286G, Paschim Medinipur
47, West Bengal Arambagh
288, Ranaghat-Nadia
280, Birbhum
220. Daksain Dinajpur
261, Malda
290, . Murshidabad
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Anmnezure 3

ﬁ:megure referred to in rep y to Eart gg; of the Lok Sabhm Unstarred

Eligibitity Criteria for the Conferment of Vaveshresiha Samagsn;

The Vayoshreshtha Sammans are conferred in 13 categories among which 7 categorics ace

“Institutional™ and 6 categories are “Individual”, The list of categories and their efigibility criteria is given
below:-

“Institutional” Categories
Y-! Best Institution for Research and dissemingtion of Knowledge in

(1) The award shall be given to the institutions which are generating and spreading
knowledge in the field of ageing.

(2) Te Claim the award the award the following requirements shall be fulfilled, namely:-

(a) The Institutions or Organisation should be a registered body and should have
minimum five years of experience in the ficld of ageing and related issues;

(b) The institution should have remarkable achievements in research or publication
and spread of knowledge in the field of elderly in India;

{c) Qutstanding achievements in the area of education or training etc. in the field of
Ageing and Geriatric care;

(d) The Institution should have been instrumental in developing and formulating
Policies and programmes for Senior Citizens either at the State or Naticnal Jevel;

(e) Dissemination of knowledge and creating awareness on the issues relating to

elderly through conferences, seminars, workshops and other means;

i) Participatory leadership in the community and civil society at large in the field of
ageing as prime concern,

B. CATEGORY-2 Best Institution for providing Seyvices to Senior Citizens:

(1)  The award shalt be given to the institutions which are providing outstanding service to
the clderly,

(2)  Toclaim the award, the following requirements shail be fulfilled, namely:-

{a) The institution should be ptoviding comprehensive services for the elderly preferably
in rural or hilly area of India cspecially to indigent senior citizens;

(o) The Institution or Orgenisetion should be a registered body and shoold have
minimum five years experience in the field of service to elderly;

(¢) The Institution should have made outstanding contribution and has wide recognitior:

(d) The institution has undertaken specialised or innovative services and programme for
the betterment of life of elderly in the society;

124,



{e) Outstanding achievement to provide new and effective outrcach strategy or
programmes for the betterment of elderly in the society.

C. CATEGORY-3 BHest District Panchayat:

M The award shall be given to the District Panchayats, which have done outstanding work
for senior citizens,
2) To claim the award the foliowing conditions shall be fulfilled, namely:-

(a) Exemplary contribution in the field of Health, Counselling, Legal aid, awareness,
institutional and non institutional proprammes for the elderly;

(b) Significant role in the empowerment of eider people at the vf]lage level;

(c) Outstanding achievement in the involvement and partlcrpatmn of local pe()ple or
cominunity in the promotion of care for elderly;

(&) Promotion of batrier -free environment in the public buildings in Panchayat area.

D. CATEGORY-4 Best trban Local Body:

(1 The award shall be given to Municipal Bodies or Cantonment Boards or Other Statutory
Urban Local Bodies, which have done outstanding work for senior citizens,

(2)  To claim the award the following conditions shall be fulfilied, namely:-

(a) Exemplary contribution in the field of Health, Counselling, Legal aid,
awareness, institutionai and non institutional programmes for the elderly;

(b} Significant role in the empowerment of elder people at the municipality jevel;

{¢) Outslanding achievement in the involvement and participation of local people or
community in the promotion ofcare for elderly;

- (d) Promotion of barrier free environment in the public butldmbs in the munici pahty
area.

E. g;ATEG@RY-s B@st Stgte in Imp nemtwg the Maintenance and Welfare of
2007

roviding services amd facilities to Senlor

D The award shall be given o the State or Union Territory which has taken lead in the
implementation of various provisions of the Act.

¥4] To claim the award the following conditions shall be fuifiiled, namely:-

(a)Notified the Act, framed the Rules, appointed Maintenance Officers, constituted
Maintenance and Appeliate Tribunals;

(b High level of settlement of claims of imaintenance;

{c)Constituted a State Council for Senior Citizens and held meeting 2t regular;

e S



(1)

2

M
(2}

(d) Prepared and executed comprehensive action plan for providing protection to life
and property of senior citizens:

(e)Institutionalised arrangements for medical support to Senior citizens and created
infrastructure and facilities for geriatric health care;

(f) Promoted research work in treatment of chronic, terminal and degenerative diseases
common among elderly;

(g) Established a network of old age homes, service centreg, help-lines or Vo'lunteer
bureaux. ;

welfare of Sexdor _Citizens:

The award shall be given to a Private Sector Organisation who have done work for the
welfare of senior citizens.

To claim the award, the following conditions shall be fulfilled. namely:-

(a) Addressing the problems of elderly either by providing them gainful employmen:,
or utilising their skills and experience for the benefit of the society:

(b) Creating infrastructure in geriatric medical care or any other similar step for the
benefit of elderly as a community;

(¢} Having made arrangements towards care of its former (superannuated) employees;

(d) Providing barrier free for senior citizens at the work place.

CATEGORY-7 Best Publi Organisation

the well being and
welfare of Senior Citizens:

The award shall be given to the Best Public Sector undertaking who have done work in

promoting the welfare of senior citizens,

To claim the award, the following conditions shall be fulfiiled, namely:-

(2) Formulating Post retirement career policy for its employees;

(b) Creating infrastructure in geriatric medical care or any other similar step for the
benefit of eiderly as a community;

{¢) Having made arrangements towards healthy and productive ageing of its
employees;

(c) Providing barrier free for senior citizens at the work place.



(1)
2)

L

(1)
2

“Individual” Categories

H. CA ORY-8 Centenarian Award:

The award shail be given to renowned individuals who are above ninety years of age
and are stil] physically active, independent and contributing to the society.
To ciaim the award the foliowing conditions shall be fulfilled, namely:-

(2) The individual should be above the ags of ninety years;

(b} Should have rendered exemplary services for the betterment of the community
and society at large;

(c)individual who fought against the social evils and for freedom of the Nation;

(@) Dngomg commitment especially for the cavse of elderly or other marginalised

sections of the society;

fe) His or her Contribution should have wide recognition from the society;

(f) Possessing reasoneble good health and still actively participating for social cavses;

(g) Participation on various State and National level piatforms,

CATRGORY .9 Looui her A

The award shall be given to senior citizen women who in the face of great odds, brought

up their children and supported them in being high achievers,

To ¢laim the award, the following conditions shail be fulfilled namely:-

(a} Unwavering devction and inculeation of good values and ethics in the children in
highly testing circumstances;

(b) Because of her dedication, vision and hard work, children should have made
remarkable achievement In the society;

(c) Mother who fought for protection, promoﬂon and empowerment of glrl chiid;

{d) Hert contribution commands wide recognition from the society;

(e} Should be of age of sixty years or gbove.

J. CATEGORY-10 Lifetime Achievement Award:

(1)

@

The award shall be given to senior citizens, preferably above seventy years, who have
made significant contributions to society, especially for the elderly.

a

To claim the award, the following conditions shall b futfilied, namety:-

(a) The uplifiment and betierment of the lives of elderly in society;

(by Outstanding achicvement in the field of education or research or publication and
work performance elc;

(c} Provide pionesring or innovative programmes and services in the social welfare
sector;

(d) Recognized as a role mode! for exemplary conwribution to the community and
society at large;

(e) Should be of age of seventy years or above.

1277



K. CATEGORY-11 Award for Creative Art:

(1) The award shail be given to winners of National or Imternational acclaim for their
contribution to literature, theatre, cinema, music, dance, painting, sculpture, photography,
eic. and who continue to be active in their field well into their old age.

{2)  To claim the award the following conditions shail be fulfilled. namely:-

(a) Exemplary contribution in the field of Art;

(b) His or her art should be infused with social messages on comemporary issues;
(c) Outstanding achievement in the promotion and dissemination of Art;

(d) His or her art should have been recognized widely.

L. CATEGORY- ward for Sports and Advent e and femals):

(1)  The award shall be given to senior citizens who have won international acelaim and who
continue to contribute in the field of sport. One award each is proposed for male and
female sportsperson as sub-categories,

(2)  Tociaim the award the following conditions shall be fulfilied, namely:-

(a) Exemplary contribution in the field of Sports;

(b) Recognition of his or her sportsmanship at State or National or International level;
(¢) Bringing solidarity, commitment and collective efforts through the medium of
sports;

(e} Outstanding achievement in the promotion and dissemination of sports to the vounger
generation.

()] The award shall be given to a senjor citizen who has displayed exemplary courage in the
face of grave danger. One award each is proposed for male and female sportsperson as
sub- categories.

(2) To claim the award the following conditions shall be fulfilied, namely:
(2) The protection of human rights, national security or mitigation of social evils;
(b) Sustainabie efforts for the protection of life of the people in society.

ARNT
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ANNEXURE 3

Appexure veferred to in reply to part (g} of the Lok Sabha Unstarved |

Ouestion no. 3426 to be answeyed op §7/08/2018

No. of Senior Citizens with any Disability

sl Ne. of Senior
N(;. State/UT Citizens with
disabilities
01 | JAMMU & KASHMIR 83887
02 | HIMACHAL PRADESH 48776
03[ PUNJAB 121552 |
04 | CHANDIGARH 2403 I
05 | UTTARAKHAND: 44373
06 | HARYANA 124185
07 | NCT OF DELHI 50085
08 |RAJASTHAN 558192
09 [UTTAR PRADESH 660245
10 | BIHAR 327172
11 | SIKKIM 4327
12 | ARUNACHAL PRADESH 4846
13 | NAGALAND 7145
14 TMANIPUR 9013
15 | MIZORAM 2877
16 | TRIPURA 13324
17 | MEGHALAYA 5460
18 | ASSAM 107682
| 19 | WEST BENGAL 365892
20 | JHARKHAND 147684
21 | ODISHA 328352
92 | CHHATTISGARH 174926
23 | MADHYA PRADESH 333712
24 | GUJARAT 191513 |
25 | DAMAN & DIU 400
DADRA & NAGAR
26 | avEL] 430
27 1 MAHARASHTRA 513756
28 | ANDHRA PRADESH Q81816
29 | KARNATAKA 1 219668
30 | GOA 9234
31 | LAKSHADWEEP 318
32 | KERALA 224855
33 | TAMIL NADU 190254
34 | PUDUCHERRY 6385
35 | ANDAMAN & NICOBAR 1480
ISLANDS
TOTAL 5376619
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APPEN /X~ XKT)

GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

STARRED QUESTION NO. *112
TO BE ANSWERED ON 18.12.2018

STATE COMMISSION FOR SCs
*112. SHRI MALLIKARJUN KHARGE:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(&) whether all the States in the country have State Commission for Scheduled Castes (SCSC)
and if so, the details of the States which have such a Commission as on date;

(b) whether all the States which have the said Commission alse have either ¢ logislatian ar
rules of procedure governing the functioning of SCSC such as composition of the
Commission, qualifications of members, powers etc.;

(¢) if so, the names of all such States along with the title of the corresponding legislation or
Tules;

(d) the source from which SCSC derives its powers in the States where any legislation or
rules governing SCSC have not been notified/framed; and

(¢) the remedy available to members of SC community in the States which do not have an
SCSC?

ANSWER

MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI THAAWARCHAND GEELOT)

(a)to (e): A Statement is laid on the Table of the House.

k%R ok



Statement in ‘answer to parts (a) to (e) of the LokSabha Starred Question No.112
-for 18.12,2018 by Shri Mallikarjun Kharge regarding State Commission for SCs.

(a) to (d): As per information available, some of the States like Punjab, Haryana,
Jharkhand, Uttar Pradesh, Uttaranchal, Kerala, Andhra Pradesh, Goa, Rajasthan,
Chhattisgarh, etc. have constituted State Commissions for Scheduled Castes. The  j
details of such Commissions are being collected from the State/UT Govemnments and _ /
‘will be laid on the Table of the House.

(e): Article 338 of the Constitution of India provides that there shall be a Commission

for the Scheduled Castes to be known as the National Commission for Scheduled
Castes (NCSC). The members of the SC community in the States which do not have a
SCSC can approach the NCSC for remedy.



A-PPBN D/x~ XXy

GOVERNMENT OF INDIA
MIRESTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

STARRED QUESTION NO. *59
TC BE ANSWERED ON 25.06.201¢

SUB-CATEGORISATION OF OBCS
*59. SHRIMATI RAKSHA NIKHIL KHADSE:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government proposes for sub-categorisation of Other Backward Classes
(OBCs) into groups to ensure equitable distribution of reservation benefits;

(b) if so, the details thereof:

(¢) whether the Government has formed any Commission to work out this sub-categorisation
of OBCs; and

(d) if s0, the details thereof?

ANSWER

MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
{(SEHRL THAAWARCEAND GEELQOT)

(2) to (d) A Statement is laid on the Table of the House.

EHEEN

——



STATEMENT

{a) to (d): The Government has constituted a Commission on 2™ October, 2017 under
article 340 of the Constitution to examine the issues of the sub-categorization of Other

Backward Classes with the following terms of reference:

(i) to examine the extent of inequitable distribution of benefits of reservation among
the castes or communities included in the broad category of Other Backward
Classes with reference to such classes included in the Central List;

(ii)  to work out the mechanism, criteria, norms and paramcters in a scientific approach
for sub-categorisation within such Other Backward Classcs; and

(i)  to take up the exercise of identifying the respective castes or communities or sub-
castes or synonyms in the Central List of Other Backward Classes and classifying
them into their respective sub-categories.

(Copy of the Notification is enclosed.)

The Commission is yet to submit its report to the Government. The term of the

R—_

Commission has been extended from time to time and it was last extended upto
31.07.2019.
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+ 1 Mew Diclhi, the? 2nd,October, 2017

$.0. 3210(E).—In exercise’df the powers conferred by a3tiélé 340 of the Constitution the President is pleaséd
to appoint a Commission for Other Backwargd glasses to examine sub-categorisation of Other Backward Classes with-
the following composition namely:-—

o mmes~ (1) §-Chuirpesoit. *w ‘.._ jus‘uce {Retd.) G.-Rohini'. Chief Justice {Reti). Delhi High Court
it
(i) Member - ‘3 : DEYLK Bajiiy Dlrccmr. Cenire for Pohcy Smdles, New Delhit,

“To.. (i) Member (Ex officw}— | Dn'a:tor Anthropologlcal Survey ﬁf Iudla. Kolkata_ ”‘ 3

o e

(v} Member (Ex-officio)- |, - Regxsu-ar Ganeral and-Census Commissionér, India
.ope =
2 The terms of reference of the Comrrﬂssmn are as under — -

{) t examine the extent of incqunable dlstnbuuon of benefits of reservation among the castes er
communities included in the Jbroad. category ‘of Ottier BacKward Classcs with roference 1o such classes
included in the Central Ust-

iy 1w wirk out the mechanism cmena, norms and parameters in a scientilic approach for sub-calcgorisation
* %% . withth sugh Other Backward Clagses; and-

»l v e e I‘“‘ Y
- Y Emy© to"tak% up the exercise of identifying the respective;castes Or communities or, sub.castes or synonyms'in
- _,_, o the Cantral Lwt of Other Backward Clnsses and classlfymg ‘themn into their tespacﬁvc sub-cntegoms
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6. ‘The Secretary of the Commission shail he-appmntcd “by the Government and he/she shall be ah ofpcer not .
bel?;r the rank of Ioint Secretary td the Govemment of India? Ministry of Social Justide'and Bmpowsrment.,
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GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NO, 480
TO BE ANSWERED ON 25.06.2019

COMMISSION FOR SUB-CATEGORISATION OF OBCs

480. SHRI BIDYUT BARAN MAHATO:
SHRI SUDHEER GUPTA:
SHRI GAJANAN KIRTIKAR:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the Government has glven extension to the Commission set up to examine sub-
categorisation of Other Backward Classes (OBCs) for the sixth time;

(b) if so, the details thereof and the reasons therefor;

(c) whether the Commission has prepared its report;

(d) if so, the details thereof and if not, the reasons for the delay; and

(¢) the time by which the Commission is likely 10 submit the said report?
ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
" (SHRI KRISHAN PAL GURIJAR)

(a) 10 (e): Yes, Sir. The Government has constituted a Commission on 2™ QOctober. 2017 under

article 340 of the Constitution to examine the issues of the sub-categorization of Other Backward
Classes with the following terms of reference:

(i) to examine the extent of inequitable distribution of benefits of reservation among the

castes or communities inciuded in the broad category of Other Backward Classes with
reference to such classes included in the Central List;

(i) to work out the mechanism, criteria, norms and parameters in a scientific approach for
sub-categorisation within such Other Backward Classes; and

(iii) to take up the exercise of identifying the respective castes or communities or sub-castes
or synonyms in the Central List of Other Backward Classes and classifving them into
their respective sub-categories.

-y

[ et
/ The COM1553@jas not Subnmtcd its report 1o the Government, The four-member Commission

headed by Justice (Retd ) G. Rohmz Chief Justice (Retd.), Delhi High Court was to submit its
report in twelve weeks time from the date of assumption of charge by the Chairperson. However,
i the Commission expressed the need for obtaining the caste-wise data for which additional time
E was required. Therefore, the tenure of the Commission has been extended by the Government

| from time to time. At present the term of the Commission was extended for the sixth time upto
i 31.07.2019. }
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APCEN Iy X~ XX

: GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPGWERMENT
LOK SABHA

UNSTARRED QUESTION NQ. 12422
TO BE ANSWERED ON 3.12.201¢

SCHEMES FOR SCs AND OBCs

$2422, SHRI NABA KUMAR SARANIA:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) the details of the Union Government’s schemes being implemented for the people belonging
to Scheduled Castes and Other Backward Classes communities in Assam;

(b) the details of the standard adopted to provide maximum benefit from any scheme; and

(c) the details of the number of persons getting benefit of the said schemes during the last three
years, district-wise?

ANSWER

MINISTER OF STATE FOR SOCIAL JUSTICE AND EMPOWERMENT
(SHRI RATTAN LAL KATARIA)

(a): The details of schemes being implemented by this Ministry for the welfare of Scheduled
Castes (SCs) and Other Backward Classes (OBCs) are at Annexure -L.

(bj: To ensure that the benefits under these Schemes reach to the most deserving persons, the
selection criteria have been clearly defined in the Schemes. Time to time the family income
ceilings and other selection criteria are being reviewed and amended. The scholarship
applications are called, processed and disposed of online to ensure timely release.

(c): The details of number of persons benefitted from the above said schernes during the last
three years are at Annexure-il.

v i vk I
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Annexure -1

Refer to pa;rt (2) of the reply to the Lok Sabha unstarred question No. 2422 for

03.12.2619
List of Schemes being implemented for welfare of Scheduled Castes (SCs) and Other
Backward Classes (OBCs):

1. Centrally Sponsored Scheme of Pre-Matric Scholarship to the SC Students
studying in classes IX & X

2. Centrally Sponsored Scheme ofPre-Matric Scholarship to the Children of
those engaged in occupations involving cleaning and prone to health
hazards

3. Centrally Sponsored Scheme ofPost matric Scholarship for SC

4. Special Central Assistance to Scheduled Caste Sub Plan

5. Babu Jagjivan Ram Chhatrawas Yojana for Gitls& Boys

6. Pradhan Mantri Adarsh Gram Yojana

7. Central Sector Scholarship of Top Class Education for SC Students

8. Free Coaching Scheme for SC and OBC Students

9. National Fellowship Scheme for SC Students

10,  National Overseas Scholarship

11.  Scheme of Grant in Aid to Voluntary and other organisations working for
Scheduled Castes

12. Implementation of Protection of Civil Rights(PCR) Act, 1955 and the
Scheduled Castes and thc Scheduled Tribes (Prevention of Atrocities)
{PoA} Act, 1989 '

13. National Scheduled Castes Finance and Development Corporation
(NSFDCy

14,  Assistance to State Scheduled Castes Development Corporations (SCDC)

15.  Venture Capital Fund for Scheduled Castes (VCF-SC)

16.  Credit Enhancement Guarantee Scheme for Scheduled Castes (CEGSSC)

17. Development Action Plan for Scheduled Castes (DAPSC)

18,  Pre-Matric Scholarship for OBC students

19.  Post-Matric Scholarship for OBC students

20,  Construction of Hostels for OBC Boys and Girls

21.  National fellowship for OBC students

22. Dr. Ambedkar Scheme of Interest Subsidy on Educational Loan for
Overseas Studies for OBCs and Economicaily Backward Classes(EBCs)

23.  Assistance for Skill Development for OBCs/ EBCs/ DNTs

[ 5%



Annexere ~JF

Refer to part () of the reply to the Lok Sabhs unstarred guestion Ne. 2422 for 03.12.201¢

SL.

Name of the Scheme

2016-17 | 20i7-18 | 2018-19

1

Centrally Sponsored Scheme of Pre-Matric

Scholarship to the SC Students studying in classes

No proposal received from State
Government of Assam during the last

1IX&X - three years.

2 | Centrally Sponsored Scheme of Pre-Matric No proposal received from State
Scholarship to the Children of those engaged in Government of Assam during the last
occupations involving cleaning and prone to heaith | three years.
hazards

3 | Centrally Sponscred Scheme of Post matric 38366 | 23874 7606%
Scholarship for SC

4 | Special Central Assistance to Scheduled Caste Sub 5067 4919 6104
Plan s

5 { Babu Jagjivan Ram Chhatrawas Yojana for Girls & 0 450 800
Boys ik

6 | Pradhan Mantri Adarsh Gram Yojana It is an area based development scheme

benefitting entire village instead of
| individual beneficiaries.

7 | Central Sector Scholarship of Top Class Education | These are Central Sector Schemes where
for SC Students funds are released directly to the

8 | Free Coaching Scheme for 8C and OBC Students beneficieries and not released to the

9 | National Fellowship Scheme for SC Students States hence the District/State-wise

| breakup is not maintained.
10 | National Overseas Scholarship
11 | Implementation of Protection of Civil Rights(PCR) | Not Not Not
Act, 1955 and the Scheduled Castes and the | Applicable | Available | Applicable
Scheduled Tribes (Prevention cf Atrocities) {PoA}
Act, 1989
12 | Scheme of Grant in Aid to Voluniary and other
organisations working for Scheduled Castes | District 2016- | 2017- | 2018-
17 18 19
Kamrup 300 200 200
| Nagaon 380 600 180
Golaghat | 209 0 0
- Lakhimpur | 0 100 0

13 | Pre-Matric Scholarship for OBC students $ 0.00 AY

14 | Post-Matric Scholarship for OBC students 0.41Lakh 048 Lakh |$

15 | Construction of Hostels for OBC Boys and Girls 0 0 0

16 | Dr. Ambedkar Scheme of Interest Subsidy on |4 6 9
Educational Loan for Overseas Studies for OBCs |
and Economically Backward Classes(EBCs) -

17 | National fellowship for OBC students 23 {23 66

18 | National Scheduled Castes Finance

Development Corporation (NSFDC)

and

2016- | 2017- | 2018-
17 3 19
Credit | 250 104 87
| Based
Scheme
Non- 320 1180 1130
| Credit
Based
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19 | Assistange to State Scheduled Castes Development | O 0 0
Corporations (S3CDC)

20 { Venture Capital Fund for Scheduled Castes (VCF- |0 0 0
SC)

21 | Credit Enhancement Guarantee Scheme for|0 0 0
Scheduled Castes (CEGSSC)

22 | Development Action Plan for Scheduled Castes | Not applicable

(DAPSC) -

$ Information not received from State Government.

s

*reported by State as on 31.10.2019
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STATEMENTS BY MINISTERS- Contd.

{iii)Regarding reservation for Scheduled Castes

And Scheduled Tribes in promotions*

HIFSIIRT STEUET : HHA 1 941 o |
WIS <A ot srftrrRar w3 (s ereR = W) "R oredy WA,
AT aToe T BT e 7 WwRad, 2020 ® Rifder aidier ST 122612020

BT PAR T T I IIRIES 99 Ud 370 H Tre H R vy ux thaer
I ¥ | I8 fova e eyl B | ST e A T U WOR 9 R g WY
R @R T & | & I87 I8 TUE ST 18T & o 39 e 5 7 af RT AR B a4

UERpN 10T TT & &Y T & 9RT SRBR 29 I J1 TIT & | S THell UEUad)

SERRIE URPHR & GRT foies 5.09.2012 F o 70 (+0fa & Ror Ieu= gorr &, oy

SERRES F WHIE H Reder SR 781 @R T Fiofe forar wm o | J8i g8 Ieorg R

S BT 1 a9 2012 ¥ ITRRIS T IS B TRER AT |, (I TR WHR

FTRIE S, IR Sonfd W@ s 9 & Peanr & fog wafia ok uitag & |

...(C0g9) 39 I9y R 950 &R [ER & 918 YR WReR FHRId HeH o |
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..(TaYT)
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AFPEN D) X X207

GOVERNMENT OF INDIA
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
LOK SABHA

UNSTARRED QUESTION NQ. 1927
TO BE ANSWERED ON 03.93.2020

INCLUSION IN THE CENTRAL LIST OF OBCS

1927. KUMARI SHOBBA KARANDLAJE:

Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) whether the State Government of Karnataka has recommended Kunchitiga, a sub caste of

Vokkaliga to be included in the Central List of Other Backward Classes (OBCs) for the State
of Karnataka;

(b) whether the Union Government has also received any representation from various
stakeholders and public representatives in this regard;

{c) if s0, the details and status thereof;

(d) whether the proposal for inclusion of the said sub caste in the Central List of OBCs for the
State of Karnataka was earlier considered twice by the National Commission for Backward |
Classes and if so, the details thereof;

¢) the reasons for delay in inclusion of Kunchitiga, a sub caste of Vokkaliga in the Central
List of CBCs for Karnataka;

(f) whether the new Article 342A provides for inclusion in or exclusion from the Central List
of Socially and Educationally Backward Classes; and

(g) if so, the details thereof?

ANSWER

MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
: (SHRI KRESHAN PAL GURJAR)

(a): Yes, Sir.

(b) & (¢): A total of 28 representations have been received in this regard, All such

representations have been forwarded to the State Government of Karnataka.

(d): The proposal for inclusion of the “Kunchitiga” caste/community in the Central List of

OBCs for the State of Karnataka was earlier considered twice by the National Commission
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for Backward Classes (NCBC), and both times NCBC vide their Advice No.65/97/Karnataka
dated 20.01.1998 and No./ 115/2004/Karnataka in 2004 had decided not to recommend the

proposal as ‘Kunchitiga’ caste/community is not Socially and Educationally Backward.

{¢): The modalities for inclusion or exclusion of any caste or community in/from the Central

List of Socially and Educationally Backward Classes as per provision of Article 343A(2) of |

the constitution, is under consideration of the Government but are yet to be finalized.

Proposal for inclusion of Kunchitiga sub-caste of Vakkaliga in the Central List of SEBCs can
be considered after the said modalities are finalized.

() & (g): Vide the Constitution (One Hundred and Second Amendment) Act, 2018 new
Article ie. Article 342A was ipserted in the Constitution. Article 342A provides for
inclusion in or exclusion from of communities in the Central List of Socially and
Educationally Backward Classes (SEBC). | '

A o ke
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Discusgion o Genewod ,
o o = Bvd—ﬁ@t ~ Demnands cg:r( Graurits %_ NTIg
Hlm_"hj ‘% Social TvefSre ad Ernfmse?rmeni C—.

sl 3R Gor ded: TereT, T g we ©F I ol @ age 9n Wi oo
T oo F ¥ oY 9P qoe o @ O SR URETye wen fumr gt
TLLETETE)
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- (ROEY )
SHRE A=t RAavJAl GHOWDHURY ¢ Inoresse In opgradaion of meh o
Scheduled Caste students is zero. Allocation for Research Studies and
Publication is zero. I JIIEITIE HEA § | Assistance to voluntary organization for
programmes relating io aged is zero. IZRY G TAT & folv W avie Bud
AMFET § Grants 1o States and UTs under the Scheme for Implementation of
Persons with Disabilities Act s zero. Aliocation foir Information and kizss
Educaiion Cell is zero. Allocation for Research on Diséb]lity related Technoic)..
Products unu Issues is zero. Aliocation for Estab!ishme;‘t of colleges for deaf is

zero. Support to Establishment/Modernization/Capacity augmentation of Braille

presses is zero. Y, Y, T 31qeh] CRTETRIE wed MR g). . (cager)
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‘Allocation for National University for Rehabilitalion Sciences and
Disabilities Studies is Rs.0.1 crore. Allocation for Indian Sign Language Research
and Training -Cen.ire 15 zero. Allocation for National institute for inclusive and
Universal Design is 2s.0.1 crore. Allocation for National Institute of Ligntal Health
Rehabilltation is zerc. § &a@l = AT &1 €l...(UGEH) A &3 ¥ b Self-
Employment Scheme for Rehabilitation of Manual Scavengers. J 37! 9% §R
f'rvf'rﬁmm%;; T g &Ry & 2T U3 9 we Wl § . The Standing Committee
on Social Justice and Empowerment, 2019-20 noted that:

“There were 42,303 manual scavengers in the country in 2018. However,

skill development training under the scheme has only peen imparted to only

2.600 candidates. Beveen 2018;‘,9 arnc Z019-20. cash assisiance under

the scheme had only been provided to only 726 manual scavengers."’

gt difers o, H§ Sl SIFeRY S T J8T § o 282 AR 9w mR e
Bl... (TR 282 HFEIT ab6d AW P € | 3T & g yE 9 78 M w E 1 g AR
5 T ot 7 T T o o A e TR Y T 9 € g e
o) ATl et B | B9 29 H S ot €, St S st qraTe | dedy S W8 E | Ty
T TR AT 4 15 F 20 Ty € e | S R S # o 71 wfter go £, 9
T BT RrpN B §, TR ol 9w 81 € | 39T U 5ew wis wierdt ¥ a8
qrﬁvﬂﬂﬁg | RS H W 60 § 70 S9N gEei-yod! MY B SR § | S ww

Wﬁﬁdﬁﬂﬁﬁaﬁﬁﬁﬁmm%\ I ERIE)
| TRt s a8, o e 1 e R e < R
BT EY & | Frawt 7nfthar o7k RrenRal & forg ang aun oiferdlt e 38 B 78 wmen
) & &Y YEER BT | S DET O b T G % Y ¥ 95 PV ;R B & | 2Ry, o)
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AN o et & g o faetordl €, QIf AT & e, 937 AT & g% wwy Rysifgerr =
% &1 AT g & IR A onfl FE1 | Drug abuse has been increasing at an
alarming level across the country. R onft ACRew &+ war &, g1 uffies
&7 TR | .(TE) IR, § O DT UE SR AYD A G G | 16-17 |l
YT ¥ Tep "eAT T, § R sqar fp e & 31t S T ST | U9 $ U
fes ARG & FH T R A ST BT @ FARST WA | IH AN F r §

Shroud of memorandum to Prime Minister, Government of India. %, 7 &I,

{R T Pl G- Fedl B | Thousands of youngsters have already died of drug
abuse so far. My son Manjeet Singh has died of the same drug abuse. | am
sending my son's body as a memorandum to the Indian Government through

administration with the hope that the rest of the youngsters would be saved.

I T <& WO W8 B | 16-17 HIeT & Uone § foheaedt TR eff, ug el TRy € |

AT # I AT B SR T DT 37 W8T §, S g F g vegw oy
TRYT T ¥eT ¥ | 39 fawr ux anoeht diferdt o/ 87 o S oy A < 21 g S
AR 9T &, 99T HeT 989 §91 § | BRI SRRfdTT fiiRTueT, SR fargget-7,
fRIGTA-11,12 TR 3T9P SRR F 31T 8 | g7 Y =red € 5 s Harey 3 39 IR a1
DT Y, I URY T SR & | ST 816 T FoIr? T Uy Jfeeirgore B &,
T T ofeR Ffeagorer B € | it v At gt o suet e avew off AT
UST & | 51 AR AT BT e F XX R A | |

DR. T. SUMATHY (A) THAMIZHACHI THANGAPANDIAN (CHENNAI SOUTH):
Hon. Speaker, Sir, the Minister has given a very detailed reply regarding how
much funds was allofted in different fields like for senijor citizens, disabled

persons and others. But | would like to ask a few sharp questions regarding what

(s



Lol T 1) N e
1 [ A P - e
. —

he Hés spoken on the Demands fbr Granis. What is the necessily of a three-
member committee when the NCBC is already existing? { want a sharp answer
from the Minisier on that. Besides, | had raised a question regarding the OBC
reservations for the MBBS seals in the State. The All India Medical Council is not
following it. | want a sharp answer from the Minister. Regarding | the senior
citizens, pailiative'care has been totally neglected. What is the policy of the
Government to augment the paliiative care? is there any proposal State-wise to
mohi’tor and maintain palliative care centres for the senior citizens? Is there any
security for unmarried elderly women? | would like the Minister to answer whether
there is any poiicy regarding this.

ST, FfRreBie g (TIgeT): STeder Heled, 578 PRI & a7 A1 J2 ), 9 98 FIRLH o
AT RE A\ RrRE Aiss A U @ TOR 2N V8T 8, TN & A B o, 9
FaT Tl FIET % B0 ThATSIIR B, Ol & 1 ....(CTTUM) T7a) et &, et &,
AT BT, AFYTS PRCT P, IGUTS ST T GRT U9Fr I8 fom BT 8, Sy
R THATLMR & | .. (o) SRRt St R siieifes 3 1w a1 [ 98 e sihar
g, O S Ot g9 &Y 919 @), T i 9t 3 Rrgnt 8 W0 L ()
PraiaT &7 Fear g6 ggel wITe off, 98 B B TS 8 1 .. .(E9F) g9, 98 99
Y, ﬂmmsﬂzsﬁwmmwél IYT)

HEIT SRS T G9! 8

.. .(SGGETT)
e areEr A e, Wi A

.. (CTTET)
HFFRT STede; AT Teed 3131
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AR 3T« AT AT Fo 59 e & ISy gl §7 FT AT 9wl o 9o
o7 SR el 7 |

...(cTEET) |
AT 3TETE : AT Gaw T Ferel Y Hehell &, FelRIhehe I8 Woar &, I 3
e el

< {SHTHT)

HFIT JABIET : UTX DT NS T ity | 41 .8, Wara]
...(SAIHT)
SHRI N. K. PREMACHANDRAN (KOLLAM): Thank you very much, Sir. -
...(Interruptions) |
SHRI DAYANIDHI MARAN (CHENNAI CENTRAL): Sir, | am on a point of order.
He is not speaking from his seat. ...(/nferruptions)
AR ST : 9 TS T B 1 39 99 gl
...(TIY)

HIRT 3Ty « 379 89 JATUhY 7T Tai [T Bl

()
AT STedf ; #f) O, U]
SHRI N. K PREMACHANDRAN : Sir, | had raised during course of discussion on
the Demands for Grants a very serious matter of urgent concemn regardmg-
reservation to the economically weaker sections of the society but unfortunately

the Minister has not responded to that issue. ...(/nferruptions)
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It was a landmark Iegislaﬁon méde by Parliament during the term of the
16" Lok Sabha, as you méy be well aware, providing reservation to the
economically weaker sections olf the society. The Government of India has issued
instructions and guideiines in order to get this reservation for which five acres of
agricultural land, a residential flat of a thousand square feet, a residential piot of a
hundred square yards, etc. have been prescribed. ...(/nferruptions) All these
norms are relating to the north Indian scenario. As far as the Kerala peoplé are
concerned, even if they are having two-anqi-a—half cents of property in the
municipal area, they are not entitied. ...(/nterruptions)
<1, Fifrter g¥ (gsn): areae wetey, & arady ARt 3 T o @ el e gge
TTE & | U a1 I8 § [ Qgges prey, I8Ies TI5eq, 4 & sreae afifee
RN 3 AT T et e 8, 98 fha AT <@t 87 UBer fhae A @ firerar o o
I IR e Breht ot g2, ware a8 § fr AR RS & aiter s & o S
A TETE : TR S
SHR! DAYANIDHI MARAN : Sir, | am on a point of order. The Member is not
speaking from his seat. ...(/m‘efrupz‘fons) This is not his seat. The Member is not
speaking from his assigned seat. ...{/nferruptions)
A SRS : AT of), Ueb e, IFenT Sheierels Rl gl
SHRI N. K. PREMACHANDRAN : Let he conclude my point. Even if they are
having two-and-a-half cents in the municipal area in Kerala, they are not entitled
to get reservation but as per this instruction if they are having five acres of land,

they would be getting reservation. ...(/rterruptions) This contradiction or anomaly
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has to be rectified. | am seeking a ciarification from the hon. Minister.
...{Interruptions) _

AT 9T s o, ST e A 3 T AT T <R

SHRI DAYANIDHI MARAN: Hon. Speaker, Sir, you have been reminding
Members to speak from their assigned seats. The Member is not speaking from
his seat. ...(Inferruptions) Hé is sitting in a Minister's seat and trying to answer.
You should give a ruiing. ...{/nterruptions)

AT STEe : & U SRRl € S | ST SR I X &, SIRAT  gorrord Hill, Seai
SolTord A, HY 1T o e |

AT oA S .
....(CTgH)
W ST : SR gotrordl T, B aTetas & femi
| ...(CTTg)

SHRI KODIKUNNIL SURESH (MAVELIKKARAY. Sir, | have to seek a clarification.
...\Interruptions) _
I STEET ; WAl Sl & ST b 18 el R b T8 S|

| - ..(TIY)
Y TR =S TEAT: IreTEr i, ART AT aredt gRT =2 53 Al (a)

eI e« i ST S, SEfarT aue! S o & v mar B

...(qY™)

R I el (IFRIET): TY, SR e ¥ fUws ot & Bl &7 SRRy e ST |
wﬁwﬁm@maﬁﬁa@%‘l.._(w@m
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GlY RimaT-RIeRRT &, qRd avet & 9T 50} @Y T dar oft 3T arh 78 & | e
P FfFHRTar &, a7 98 Ioy WWaR H B | 9 97 998 AR F TG P | F I
AGET & e $vr Inedr g |

% T e b e e | QT @7 R o b el <ot oft e e, i
ﬂaﬁmaﬁaﬁalﬁeﬂ%ﬁaﬁﬁmwm%ﬁm(m
it aeliR o wlleRd: F RN Sl € . (euE) |
ofY TR TS TSN T gfeh & & A AT F 3T B, 98 H §e W g | a9 2009-10
- 9§ 2013-14 T qufe YREAT 137,62 IS R oY, WG 137.75 BRIS SR
BT o7 | 9 off & gan | AraTRiaY . W 5,09,586 off | 7% 201415 3 oo ag
2018-19 TP ISIC WG 244,26 BRIS Y oFf, @SR 242.55 aRIS I0Y 3R

At &7 WEaT 5,47,954 oft | 37T TSy @ SUTeT e IfeR Y I & ai aRw

Y W BT ST FEH Wi, o 53 TR AR e A, &Ar T Fref 6 e §
ST BT ABTE |

X0 wepR A e FFRDT & &5 3 Y 7o YT, GY S RET B &4 8o B, B
BT T R PR T 1 IRTg AT € | 5 I T A wa F € meq
& SR Ao T F 98 LT B F T ' | RS Fe) $ NI a9 B IR S W
S T S AT BRI, € S 3R I fuTe B el uTRa @i Bt S
Y | IS ARG P G 5 4T H 39T 99971 S %5 a7 2009-10 z?rﬁwaa‘rzois-ma‘cﬁ
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3rvit TS 7 ST <87 BT a6 1% & &1 <AL, (ST )

/5\)\






APPEN D)X -2xI%

: GOVERNMENT OF INDIA S
MINIETRY OF SCCIAL JUSTICE ANE EMPOWERMENT -
LOK SABHA -
UNSTARRED QUESTION NO.1401

TO BE ANSWERED ON. 20.09.2020

CRIAMY LAYER ISSUR

1401, 3‘% JAYLNTA KUMAR ROY:
R V_HOD ’UV!&R SOI\TKAR*

BaRL _.-.:..U!..:A S'.l Vi
SERIMATI CANCEETA RKURMARE SINGH DEC:
DECUHANTA MASUMDAR:

e 2 2atetar of BCCIAL JUSTICT AND EMECWERMERT be p!easea te oisler

(a) whether an Expert Committee has been constituted by the Government to examine the
issues reiated to Creamy layer equivalence among the Socially and Educationally Backward
Classes ( 2EBCs);

M the feiat’s o recommendations made by the committee and the action taken thereon:

o woastmer the Government is planning to review the criteria of creamy layer for Other
2eciovard Clesses {OBRCs);

i iT so, whether the Government has setup a Gmub of Ministers (GoM) in this regard;
{e} if so, the details of recommendations made by the GoM and the action taken thereon; and
() the qteps being taken by the Government to rationalise the creamy layer criteria for ORCs?

ANSWER

MOIIETRR OFCTATE FORSCCIAL JUSTICE ANT B f?““"fu”f'r“
\Sil_\n.l LRISHIAD PAG Uk‘aﬁ.g)

——— =t — ——

i) ang (b): Yes, Sir. The Expert Comm:ttec r-onsututed under the Cha;r*nmshrp of Siri B 2

Uheeme 1o examine the issues relatec to Creamy layer equivalence among the Sccially anc
hducanons.lly Backward Classes (LFI:‘!CS) has submiited its report which is under
consideration of the Government.

niz

et T

e T

Nttt 4

(c) to- (f): The issue regarding revision of creamy layer criteria of OBCs is under
consideration of the Government.
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Chapter §

(Assurances)

8.1 During the course of reply given to a question or
a discussion, if a Minister gives an undertaking which
involves further action on the part of the Government in
reporting back to the House, it is called an ‘assurance’,
Standard list of such expressions which normally constitute
assurances as approved by the Committee on Government
Assurances (CGA) of the respective House, is given at
Annex-3. As assurances are required to be implemented
within a specified time limit, care should be taken by all
concerned while drafting replies to the questions to restrict
the use of these expressions only to those occasions when
it is clearly intended to give an assurance on the floor of
the House.

8.2 An assurance given in either House is required to be
fulfilled within a period of three months from the date of
the assurance. This limit has to be strictly followed.

8.3 To ensure early fulfillmient of assurances, entire
process beginning from culling out of assurances from
the proceedings of the House to the submission of
Implementation Report including extension of time,
dropping and transfer of assuratices have been automated
through a Software Application named “Online Asstirances
Monitoring System™ (OAMS). Requests for extension of
time, dropping or transter of assurances and submission
of Implementation Report through any other offline mode
shall not be entertained under any circumstances,

5y
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8.4 When an assurance is given by a Minister or when
the Presiding Officer, directs the Govemment to furnish
information to the House, it is extracted by the Ministry
of Parliamentary Aftairs, from the relevant proceedings
and communicated to the Department concemed online
through ‘OAMS’ normally within 20 working days of the
date on which it is given on the floor of the House.

8.5 If the administrative Ministry/Department has any
objection to treating such a statement as an assurance of
finds that it would not be in the public interest 1o fulfill it, it
may upload its request at “OAMS’ within a week of treating
such statement as assurance for getting it deleted from the
list of assurances. Such action will require prior approval
of the Minister concerned and this fact should be clearly
indicated in their communication containing the request. If
such a request is made towards the end of stipulated period
of three months, then it should invariably be accompanied
with a request of extension of time. The department should
confinue to seek extension of time till the decision of
the Committes on Government Assurances is conveyed
through ‘OAMS’. Requests received through offline mode
shall not be entertained by either Rajva Sabha/Lok Sabha
Secretariat or Ministry of Parliamentary Affairs.

8.6 If the Department finds that it is not possible to fulfiil
the assurance within the stipulated period of three months
of within the period of extension already granted, it may
seek further extension of time as soon as the need for such
extension becomes apparent, indieating the reasons for
delay and the probable additional time required alongwith
details of action taken/progress made in the matter. All such
request should be submitted al ‘OAMS”® for decision by
CGA thereon with the approval of the concerned Minister,

8.7.1 The particulars of every assurance will be entered by
the Parliament Unit of the Ministry/Departinent concerned
in a register as at Annex 4 after which the agsurance will be
passed on 10 the concerned section

\g'sﬁ
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Assurances

8.7.2 Even ahead of the receipt of communication from
the Ministry of Parliamentary Affairs through ‘OAMS’
the section concerned should take prompt action to fulfil}
such assurances and keep a watch thereon in a register as
at Annex 5.

8.7.3 The registers referred to i paras 8.7.]1 and 8.7.2 will
be maintained separately for the Lok Sabha and the Rajya
Sabha assurances, eniries therein being made session
wise,

The Section Officer in charge of the concerned section
will:

(a) scrutinize the registers once a week;

{b) ensure that necessary follow-up action is taken without
any delay whatsoever;

{c) submit the registers to the branch officer every fortnight
if the House concerned is in session and once a month
otherwise, drawing his special attention to assurances
which are not likely to be implemented within the
period of three months: and

{d) review of pending assurances should be undertaken
periodically at the highest level in order to minimize
the delay in implementing the assurances.

8.8 The branch officer will likewise keep his higher
officer and Minister informed of the progress made in
the implementation of assurances, drawing their special
attention to the causes of delay.

8.9.1 Every effort should be made to fulfill the assurance
within the prescribed period. In case only part of the
information is available and collection of the remaining
information would involve considerable time, an
Implementation Report(IR) containing the available
information should be uploaded at ‘OAMS’ in part
fulfiliment of the assurance, within the prescribed time
limit. However, efforts should continue to be made for
expeditious collection of the remaining information for
complete implementation of the assurance at the earfiest.

[S¢
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8.9.2 Information to be furnished in partial or complete
futfillment of an assurance should be approved by the
Minister concerned before it is uploaded at ‘OAMS’ in both
English and Hindi versions in the prescribed pro forma as
at Annex-6 , together with its enclosures. After online
submission of the Report for fulfiliment of the assurance
partiat or complete as the case may be, four hard copies
each in Hindi and English version with one copy of each
version duly authenticated by the officer concerned should
be sent to the Ministry of Parliamentary Affairs for laying
until e-laying is adopted by the concerned House.

8.9.3 The Implementation Report should be submitted
at*OAMS’ only. Impleinentation Report sent by any other
mode or sent 1o Rajya Sabha/Lok Sabha Secretariat directly,
will not be considered for laying.

8.10 The Minisiry of Parliamentary Affairs, after scrutiny
of the Implementation Report, will arrange to lay it on the
Table of the House concerned. A copy of the Implementation
Report, as laid on the Table, will be forwarded by Ministry
of Parliamentary Affairs to the member(s) concerned.
Details of laying of Implementation Repori submitted by the
Ministry/Department concerned would be made available
by the Ministry of Parliamentary Affairs at ‘OAMS’. The
Parliament Unit of the Ministry/Department concerned
and the coacemed section will, on the basis of information
available at ‘OAMS’, update their records.

8.11 Where there is an obligation to lay any paper (rule/
order/notification. etc.) on the Table of the House and for
which an assurance has also been given, it will be laid
on the Table, in the first instance, in fuifillment of the
obligation, independent of the assurance given. After this,
a formal report regarding implementation of the agsurance
indicating “ae date on which the paper was laid on the Table
will be subwiited at ‘OAMS’ in the prescribed pro forma
(Annex-6) in the manner already described in para 8.9.2
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8.12 Each House of Parliament has a Committee on
Government Assurances nominaled by the Chairman/
Speaker. It scrutinizes the Implementation Reports and the
time taken in the fulfillment of Government Assurances
and focuses attention on the delays and other significant
aspects, if anry, pertaining to them. Instructions issued by
Ministry of Parliamentary Affairs from time to time as
available on “OAMS’ are to be followed strictly.

8.13 The Ministries/Departments will, in consultation with
the Ministry of Parliamentary Affairs, scrutinize the reports
of these two Commiitees for remedial action wherever
calted for.

8.14 On dissolution of the Lok Sabha, the pending
assurances do not lapse. All assurances, promises or
undertakings pending implementation are scrutinized
by the new Commiitee on Government Assurances for
selection of such of them as are of considerable public
importance. The Committee then submits a report to the
Lok Sabha with specific recommendations regarding the
assurances 10 be dropped or retained for implementation
by the Government.
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MINUTES Abbendix ~ et
COMMITTEE ON GOVERNMENT ASSURANCES -

(2020-2021)
(SEVENTEENTH LOK SABHA)
TENTH SITTING
(28.09.2021)

The Committee sat from 1500 hours to 1615 hours in Committee Room 'C'
Parliament House Annexe, New Delhi.

PRESENT

Shri Rajendra Agrawal - Chairperson

Members

2. Shri Nihal Chand Chauhan

3 Shri Ramesh Chander Kaushik
4, Shri Kaushalendra Kumar

S Shri Santosh Pandey

6.  Shri M.K.Raghavan

7. Dr. Bharatiben Dhirubhai Shiyal

Secretariat

1.  Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3.  Shri S.L. Singh - Deputy Secretary
WITNESSES
inis f ial Justi nd Em erment nt of ial i nd
Empowerment)

1. Shri R.Subrahmanyam, Secretary

2. Shri R.P. Meena, Joint Secretary

3. Shri Radhika Chakravarthy, Joint Secretary
4. Shri B.L. Meena, Director

Mi f Parliam ffa

I Shri P.K. Haidar - Under Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (i) consider
20 Memoranda containing requests received from various Ministries/Departments
for dropping of 47 pending Assurances; and (il) take oral evidence of the
representatives of the Ministry of Social Justice and Empowerment (Department
of Social Justice and Empowerment) regarding pending Assurances.
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3. Thereafter, the representatives of the Ministry of Social Justice and
Empowerment (Department of Sociai Justice and Empowerment) and the
Ministry of Parliamentary Affairs were ushered in, Welcoming the witnesses to
the sitting of the Committee, the Chairperson impressed upon them not to
disclose the deliberations of the Committee to any outsider. The Committee then
took oral evidence of the representatives of the Ministry of Social Justice and
Empowerment (Department of Sociai Justice and Empowerment) regarding
pending Assurances. The Committee were perturbed to note the long pendency
of a large number of Assurances of the Ministry. The Chairperson asked the
Secretary, Ministry of Social Justice and Empowerment (Department of Social
Justice and Empowerment) to give an overview of the pending Assurances of the
Ministry and also enquired about the intemal mechanism and system of
monitoring and reviewing the implementation of pending Assurances in the
Ministry.

4. The Secretary, Ministry of Social Justice and Empowerment (Department
of Social Justice and Fmpowerment), accordingly briefed the Committee in this
regard. The Chairperson asked the representatives of the Ministry to furnish the
Minutes of their review meetings for monitoring of pending Assurances.

5. The Chairperson and Members thereafter raised various queries and
sought certain clarifications on the 29 pending Assurances (Annexure-III) taken
up for the day. The witnesses responded to these queries and also provided
clarifications. As some queries required detailed reply and inputs from variocus
quarters, the Chairperson asked the witnesses to furnish written replies on the
same in due course.

6. The evidence was completed.

7. The Chairperson thanked the witnesses for deposing before the
Committee and furnishing the available information on the queries raised and
clarifications sought by them.

8. The witnesses, then, withdrew.

9, A verbatim record of the proceedings has been kept.

The Committee then adjourned.
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Annexure-III

COMMITTEE ON GOVERNMENT ASSURANCES (2020-2021) LOK SABHA

Statement of pending Assurances pertaining to the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment) discussed during
oral evidence on 28.09.2021.

S.No. SQ/USQ No. dated Subject
1 USQ No. 137 Abuse of Children
dated 26.07.2010
2. USQ No. 1035 National Policy for Senior Citizens
dated 28.11,2011
3 USQ No. 1757 Review of National Policy for Senior Citizens
dated 22.07.2014
4, UsQ No. 4750 Policy on Senior Citizens
dated 12.08.2014
5. USQ No. 3784 Population of Senior Citizens
dated 16.12.2014
6. USQ No. 2625 Welfare of Senior Citizens
dated 02.08.2016
7 O8 5Q No. 72 National Policy for Senior Citizens
dated 07.02.2017
8. USQ No. 835 Welfare Schemes for Senior Citizens
dated 07.02.2017
9. USQ No. 3518 National Policy for Senior Citizens
dated 08.08.2017
10. USQ No. 596 National Policy for Senior Citizens
dated 06.02.2018
11 USQ No. 1826 Aids and Assistive Living Devices for Senior Citizens
dated 06.03.2018
12. USQ No. 42 Welfare of Parents and Senior Citizens Act, 2007
dated 11.12.2018
13. General Discussion dated Discussion on General Budget;Demands for Grants

16.03.2020

(Shri Adhir Ranjan
Chowdhury,M.P.)

of the Ministry of Social Justice and Empowerment
regarding National Policy for Senior Citizens




14.

SQ No. 385
dated 05.08.2014

(Supplementary by Shri Laxman

Misuse of Funds by NGOs

Giluwa, M.P.)

15, | USQ No. 2593 National Policy on Older Persons
dated 09.12.2014

16. - | USQ No. 1858 Drug Abuse Among Children
dated 14.03.2017

17. SQ No. 239 Home Care Services for Senior Citizens
dated 01.08.2017

18. USQ No. 523 Old Age Homes
dated 19,12.2017

19. UsSQ No. 604 Maintenance and Welfare of Parents and Senior
dated 06.02.2018 Citizens Act, 2007

20. USQ No. 969 Star Ratings to Old Age Homes
dated 24.07.2018 ,

21. USQ No. 3426 Rashtriya Vayoshri Yojana
dated 07.08.2018

22. SQ No. 112 dated 18.12.2018 State Commission for SCs

23. SQ No. 59 dated 25.06.2019 Sub-Categorisation of OBCs

24. USQ No. 480 - Commission for Sub-Categorisation of OBCs
dated 25.06.2019

25. USQ No. 2422 Schemes for SCs and OBCs
dated 03.12,2019

26. Special Mention dated Statement regarding Hon'ble Supreme Court's
10.02.2020 Judgement on Reservation in Promotions

27. USQ No. 1927 Inclusion in the Central List of OBCs
dated 03.03.2020 ,

28. General Discussion dated Discussion on General Budget-Demands for Grants
16.03.2020 of the Ministry of Social Justice and Empowerment
(Shri Adhir Ranjan
Chowdhury,M.P.)

29. USQ No. 1401 dated 20.09.2020 | Creamy Layer Issue
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COMMITTEE ON GOVERNMENT ASSURANCES
(2021-2022)
(SEVENTEENTH LOK SABHA)
FIFTH SITTING
(20.12.2021)

The Committee sat from 1500 hours to 1645 hours in Chairperson's Chamber,
Room No. 216, Block-B, Extension to Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson
Members
2. Shri Nihal Chand
3 Shri Ramesh Chander Kaushik
4. Shri Kaushalendra Kumar
5. Shri Ashok Mahadeorao Nete
6. Shri Santosh Pandey
7. Shri M.K. Raghavan
Secretariat
1.  Shri Pawan Kumar - Joint Secretary
2. Shri S.L. Singh - Deputy Secretary

At the outset, the Chairperson weicomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the foilowing five (05) draft Reports without
any amendments:-

(i) Draft Fifty-Fourth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Education
(Department of Higher Education)’;
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(i) Draft Fifty-Fifth Report (17th Lok Sabha) regarding 'Review of
Pending Assurances Pertaining to the Ministry of Social Justice and
Empowerment (Department of Social Justice and Empowerment)’;

(iii)  Draft Fifty-Sixth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)’;

(iv) Draft Fifty-Seventh Report (17th Lok Sabha) regarding ‘Requests
for Dropping of Assurances (Not Acceded to)’; and

(v) Draft Fifth-Eighth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Railways'.

o The Committee also authorized the Chairperson to present the Reports
during the ongoing Session.

The Commitiee then adjourned.
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COMPOSITION OF THE

COMMITTEE ON GOVERNMENT ASSURANCES*

(2020 - 2021)

SHRI RAJENDRA AGRAWAL - Chairperson

MEMBERS

Shri Sudip Bandyopadhyay
Shrj Nihal Chand Chauhan
Shri Gaurav Gogoi
Shri Nalin Kumar Kateel
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SECRETARIAT

1. Shri Pawan Kumar - Joint Secretary

2. Shri Lovekesh Kumar Sharma - Director

3. Shri S. L. Singh - Deputy Secretary
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*

Sabha Bulletin Part-1I dated 16 October, 2020

The Committee had been constituted w.e.f. 09 October, 2020 wide Para No. 1773 of Lok

Shri Pashupati Kumar Paras ceased to be a Member of the Committee w.e.f. 7.7.2021 due to his

induction in the Union Council of Ministers.
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